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LOK SABHA

Tuesday November 24, 1964/Agraha-
yana 3, 1886 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpEARER in the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions, @, No. 163.

Shri Surendra Pal Singh: May I
request that Q. 181 may also be taken
up along with this?

Mr. Speaker: If it is convenient for
the hon. Minister and if he thinks that
the two questions can be linked up,
he might answer them together.

Election Expenses
Mishra:

Shri K. N. Tiwary:
.163 Shri Prakash Vir Shastri:

+
( Shri Bibhuti

Shri Jagdev Singh Siddhanti:

Shrimatj Ramdulari Sinha:
Shri S. M. Banerjee:

Wil} the Minister of Law be pleased

to state; 3 'i

(a) whether it is a fact that on
account of the existing rules and re-
gulations relating to the elections to
State Legislatures and Lok Sabha for
depositing security, it is difficult for a
poor man to contest elections; and

(b) if so, whether Government have
under consideration any scheme to re-
duce the amount of such a deposit and
bring the elections within the reach
of every citizen?

1560 (Ai) LSD—I1.
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
No, Sir.

(b) The question does not arise.

General Elections in UK,

*181. Shri Surendra Pal Singh: Will
the Minister of Law be pleased to
state:

(a) whether it is fact that a four-
member delegation of the Election
Commission went to the United King-
dom towards the end of September,
1964 to study the working of election
machinery and party organisation and
propaganda during the last General
Elections in that country; and

(b) if so, the new ideas gained by
the delegation which can be profite
ably introduced in this country?

‘The Deputy Minister im the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Chief Election Commis-
sioner and three other election officers
visited Britain at the invitation of the
Government of that country to witness
their general elections last month. Tt
was not intended to be a study tour;
nor were they expected to submit a
report to the Government of India
regarding their wvisit.

st fawfa faw @ woAe =T,
B q & FAvT # wromr
# s SmgaT § 5w e ¥ g
qar =wmar f& g Fedta afemrie
FRAFEXTAFCAR E |
Shri Jagamatha Rao: We have no

information about the landless per-
sons who have come to Parliament.
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st fnifa fawr @ woaw wEiEw,

A gaTe F F@q" T R AR
TER T Hawd qg q1 % 14T AwH
AT FT ) &F § W F7 qhw@ F
& qfeariie w1 Je 78 79 97 §
gafay g9 a9 ¥ §K 9w § &
& e F FH FA AT 1T E
M ¥ @ F1E wAw TG e

fafe v avnfore gea S5t (s

Wo Fo AA) : XW ¥ At ¥ fafww
o g1 /54 & | afww g8 7 qar gW

g @ fF @ *Y aAE q FIE WEHT

wifTTie 1 ¥ AG1 AT 4T |

Shri Surendra Pal Singh: In the
light of the experience gained by our
election delegation in the UK elections
recently, may we know whether the
candidates for election in that country
manage to keep their election expen-
ses below the prescribed iimit or whe-
fher the tendency to go above that
limit is the same in that country as it
is here?

Shri A. K. Sen: I do not think that
we have to draw from the experience
of other countries at all to see how
far we can enforce the limit on ex-
penditure which is prescribed by our
faws,

Shri Amsar Harvani: Are Govern-
ment aware that the Members of Par-
liament are under debts as a result of
heavy expenses in the elections?

Shri S. M. Banerjee: Not after the
salary increase.

Shri A. K. Sen: The hon, Minister
as such has no knowledge.

Shrimati Savitri Nigam: May I
know whether it has been brought to
the notice of the hon. Minister that
the circumstances are such that many
Members of Parliament have to spend
more, but unfortunately while sub-
mitting their return of election expen-
ses, they have to take a wrong oath?

Shri Jaganatha Rao: The candi-
dates for elections should know the
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maximum limit of the expenditure
that has to be incurred. If knowing
that they exceed and they give a false
statement, how can we help that?

Shrimati Ramdulari Sinha: May I
know whether the Election Commis-
sion have also examined the question
of reducing the election expenses
under other items, and if so, the con-
crete suggestions before the Election
Commission in this respect?

Shri A. K, Sen: Parliament itself
has considered it on many occasions,
and it has passed a law having regard
to everything, and it is expected that
the law will be observed.

st w0 A10 faart : #7 g A
gl ¥ f§ 91 ooew gRerew g9
Fifcd 37 & vavar @9 9% AT § "N
zad fau i fed g o § Sa ®
g =g gt feawmr smar 1 afz ag
a9t & ar & qEEE oy WEvEE
awerdt § fw frataw =ma 3 & fam
F1 227 far =

S WO F0 T : WIWT T AT g
f& a7 et ceegfest 7@ fear
AT |

Shri Bhagwat Jha Azad:
may be some, but not all.

st fagwac wa@ ;T dEN A
arrg fafg w=t & % a1 99 wv
qr f ga @ SarE FEedr FIAL
¥ gare FET qEA £ A 5w F fay
g #1 A G176 T § 9w wioww
F1 g1 faar st | & o e S
g f& afz g0 araeg ® w3 GEaT
< foar & a1 @ 717 & A gEws
gfada @ fa smd |

There

ot Wo Fo ¥ : A7 favaw R
& ®T ¥ 7 9 78T a9 g awdv

Shri 8. M, Banerjee: May I know
whether the attention of the hon.
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Minister has been drawn to the state-
ment by the Chief Election Commis-

sioper after visiting the UK. and
seeing the elections there, that the
election expenses in India are the

lowest? But may 1 know whether
the hon ”Minister is aware that here
a candidate has to beg, borrow or
steal even tp contest elections, and
if so, what steps have been taken
to prevent such a thing?

An Hon. Member: Steal also?

Shri S. M. Banerjee: I have used
the word ‘steal’ not in that sense,
but in another sense,

I would like to know what positive
steps have been taken to see that
the election expenses on propaganda
are reduced?

Shri Jaganatha Rao: It all depends
upon the candidate. When the maxi-
mum limit on the expenses that he hag
to legally incur is known to him, if
he spends more, how can we help
that?

st gew T wong o § I

AT § % a7 80F & 39 a| w7

oA AT R R AU A A A -
afa & 37 % @< 9 T Ry OF wnr
w7 77 =g § a7y

7 o & a1y wret F1 avafa &, w11
3 qifeariiz ¥ gz T FT AT §

s AEEm A2 HAT 84

g

= gEH =TT wgIAW : qE AT
HEgeT F1 9919 ¢ ! GAT 9gEy "
TR

womd wERE @ A € a
a%ar fF ag weea &1 T= T TWEE )
THIT HAl AEIRT Fa 2 W AR |
T IT F1 94T £ ¥ OF fraw meew
g fo= #1 smafagt 7 %= &

Shri A. K. Sen: This ig not the
function of the Election Commission.
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=t A% ;W O A A g fw
AR ga ¥ 9 it 9% gfem
# S %! TAE TEEIT a4 H €T
wfsm @1t & fow & o9 ¥ Qe
amE T g I Fmma gl
arfgarfaat #1 ooFe TERGwE 9
& s whd | 7= @ < WEA
1 faare ¢ w1 &0

weae : sfeafagi &1 3
|rfed, #§ o w19 F1 9L FE@TE |

Shri Kapur Singh: Do Government
know that deposit or no deposit, the
clection expenses in this country are
beyond the reach of 90 per cent of
the general mass of citizens without
the aid of a big party such as the
Congress? If so, what steps Govern-
ment propose to take to bring elec-
tions within the reach of an average
titizen?

Shri Jaganatha Rao: For the weaker
section of society, the scheduled tribes
angd scheduled castes, the security de-
posit is half of that of other candi-
dates. To that extent, Government
have shown a concession. Regarding
the expenditure to be incurred, Gev-
ernment cannot give any assurance.

Shri Jaipal Singh: The expenditure
incurred by political parties is not
accountable. Have Government any
idea as to what the various political
parties have gpent?

Shri Jaganatha Rao: We have no
information,

Sh-i A. K. Sen: Some have spent
more than others.

T WTER B WAR . F4iE
fergeam & WAy i &wiT 8o
THE AR A, A AT T AAH A
gt wma fafg g&@r o 7 @8 fAr
s far ¢ fe s & ava aga wgT
T o @ #, g foafy § awmw gw A
9T faeR ¥ & v fagf=a sqo =Y
W w1 gaww fear @,
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WIAATT WAt S TF o1 Y FA 9T F4A
FRIFTE T A RTR
&\ @\ wTOw § TW FT, 4T A AL
aficfeafa s &

Shri Jaganatha Rao: It is not for
Government to move in the matter; it
is for political parties to decide that
the expenses should not exceed a
particular limit,

Shri Bhagwat Jha Azad: The hon.
Minister should understand the ques-
tion and then reply. It is not a
matter of saying anything in reply
to a question. Let Shri Sen reply to
the question,

. Shri Jaganatha Rao: I have under-
stood the question and replied.

Shri Bhagwat Jha Azad: I said that
the late Dr. Rajendra Prasad and
other leaders have gaid openly that
the elections are becoming costlier.
Even now, all leaders including Shri
Sen have expressed their opinion on
these lines, Instead of finding a
solution to the problem, why does the
Minister say that it is not costly?

Shri A. K. Sen: I am sorry that
the hon, Member has got an im-
pression that there was any attempt
not tg answer the question, What
possibly my colleague had meant was
that the matter has been agitated for
quite a long trme. We have discus-
sed it here on several occasions.
Government have considered the
matler on several occasions and are
still considering it. But it is very
difficult to say, as I said on many
occasions here, that mere change in
law would serve the purpose which the
hon. Member has in view,

There ig a good deal of truth in the
statement made by my colleague that
it is really a convention which has
1o be set up and rigidly followed by
different political parties not to com-
pete with each gther in the matter of
expenditure at the time of elections.
If parties build up such a convention
and follow it truly, I am sure that
would be proper answer to the pro-
blem,
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Shri Harish Chandra Mathur: The
hon. Minister and hig deputy seem to
think that the Government have
very little to do with finding ways
and means to reduce election ex-
penses.

Shri A. K, Sen: No.

Shri Harish Chandra Mathur: Have
they made any study of this subject
as to what is being done in other
countrieg such as France where a lot
of expenditure incurred by the candi-
dates is met by the Government?
Those candidates who poll a certain
percentage of votes are given after
the election the expenditure incurred
by them. Also certain publicity mate-
rial is furnisheq by Government.
Have all these aspects and certain
suggestions made in this regard by
pclitical parties been considered by
Government? If so, what is their
reaction?

Shri A, K. Sen: In the two reports
issued by the Election Commission
there is reference to this problem,
ang both reports indicate that mere
prescribing the limit of expenditure
would not serve the purpose.

Go far as other countries are con-
cerned, it is a fact that we did make
a study of it, and we find that com-
pared to our country, election ex-
penses in the United States and
England appear to be much higher.
Sg far as reimbursement of expendi-
ture by the Government is concerned,
we have never considered the propo-
sition, and I do not think it will be
possible to consider it, . . .

Shri S. M, Banerjee: Why don't you
reimburse the successful candidates?

Shri A. K. Sen: ... because there
are other important matters to attend
tn than reimbursement of candidates
for the expenditure incurred by them
at the time of election.

Secondly, the political parties have
met the Chief Election Commissioner
on several occasions, and 1 am very
sorry to say that they have not up
till now put forward any concrete
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suggestions before the Election Com-
mission on this subject; if they do, I
have no doubt that the matter will be
given the utmost of consideration by
the Government.

Mr. Speaker: Next question,

Shri Narendra Singh Mahida: May
1 seek a clarification from the hon.
Minister on this point.

Mr, Speaker: Next time he might
try.

Shri Narendra Bimgh Mahida: I
want to ask a question.

Mr, Speaker: So many have not
been given that opportunity.

Unloading Facilities at Ports

+
Shri Surendra Pal Singh:
Shri R. G. Dubey:
Shri Yashpal Singh:
Shri S. C, Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Maharajkumar Vijaya

Ananda:

Shri Bibhuti Mishra:
LShri K. N, Tiwary:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
333 on the 22nq September, 1964 and
state:

U

(a) whether the unloading facili-
ties at ports to handle the amount
of grain that is to be imported within
the next two or three months are
still far from adequate; and

(b) if so, the immediate steps pro-
posed to be taken to improve matters
in this regard so that foodships do
not get unnecessarily held up at the
ports as in the past few months?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) It is not a fact
that unloading facilities at ports are
inadegquate to handle the quantity of
grain which is being imported.

AGRAHAYANA 3, 1886 (SAKA)
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(k) Government, however, consi-
dered that it was possible to improve
the pace of discharge from ships =o
that quicker turn-round of ships
could be effected. After full exami-
nation, steps have been taken to
purchase a number of discharging
machines from abroad. Simultaneou-
sly, certain berths at some of the
major ports have been permanently
earmarked for receiving bulk food-
grains and certain modifications in
these sheds are being made. It is
considered that all the machines or-
dered from abroad will be available
by the middle of Janmwary 1965 and
the modifications in these sheds would
also have been made by them,

Shri Surendra Pal Singh: Is it. a
fact that in June last this Ministry
took a firm decision to import certain
mechanical grain handling machines
from Switzerland, but the orders fcr
the same were actually not placed till
the end of September? May we
know the reasons for this inordinate
delay in placing the order?

The Minister of Food and Agricul-
tfure (Shri C. Subramaniam): The
suitability of the machines had to be
finalised, and also we had to find the
necessary foreign exchange.

Shri Surendra Pal Singh: Is it &
fact that a team of American mari-
time experts submitted a report very
recently, suggesting certain shorf-term
solutionsg for our problem of port
operations? May we know if those
recommendations lay emphasis on ad-
ministrative reforms only, or do they
also suggest some immediate aug-
mentation of machinery and equip-
ment for our ports?

Shri C. Subramaniam: Yes, they
recommended the augmentation «cf
machinery to a certain extent,  All
that has been considered, and we
have placed orders for the machinery,
and it has been stated in the main
answer that these would become
available by the middle of January.

Shri R. G. Dubey: May I know
whether Government is considering
the feasibility of utilising other thon
major ports like Karwar and Goa,
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where unloading of foodgraing could
Le done with the help of barges etc.?

Shri C. Subramaniam: The difficulty
i3 that as far as wheat is concerned,
it ig imported in big tankers, and
they can be berthed only in major
poarts. As far as rice is concerned, it
is brought in smaller ships also; they

are diverted to the warious minor
ports also.
st gaarer fag : #ROET ¥

froaat 7 faer w77 & fF o7 w19
ox fz3 ¥ giar wfeq ag 12 fr &
T M T EEE A g AT &
0 FIW &1 TAT iz Tfaw F faard-
Jzama fFmm 9@, A @R 19
e § Fwiiae faww o §T o
frudie sy ¢ 7

Shri C. Subramaniam: I do not
think it is correct to say that what
would take one day is being done in
i1welve days, No doubt, we take a
iitltle longer than in other countries
bevause there it is completely mecha-
nised, Here mechanisation will mean
displacement of labour, against which
there is resistance, but to a certain
extent mechanisation is unavoidable,
and we are doing it to the extent pos-
sible.

Shrimati Savitri Nigam: As unload-
ing of food is an important thing and
dalay in it sometimes creates great
difficulty for the people, may I know
if the Centre is thinking of introduc-
ing some ordinance in order to keep
a check op subversive forces which
arganise strikes especially amonig
lahourers who are doing this job of
unloading?

Shri C. Subramaniam: I do not think
that thig could be met by Ordinances;
it will have to be done by education
ang making the people recognise that
they could not afford to put the
community in jeopardy and in danger.

Shri Bibhuti Mishra: What would
be the total cost if all our ports are
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to be installed with this modern
machinery?

Shri C, Subramaniam: I think the
question might be put to my hon.
friend here,

=Y ®o Aro faxtl : FAT 75 WA
& f mfr af faa 1500 = #7 feesret
g, %Y AT weq 97 & 907 A 77
1T AT | AL T 40 &7 Y J799M,
93 7% Fra gAfaq & AL &Y W@
¢ fr daz gfraw g7 ¥ fagwy dar
FLENE?

Shri C. Subramaniam: There is a
general resistance to mechanised un-
loading process because labour is
afraid that there would be displace-
ment of labour if such a thing hap-
pens. We have to deal with the ex-
isting situation. We cannot throw
out those who are already employed.
Subject to that we are trying to in-
troduce mechanisation which would
facilitate unloading of more food-
Erains.

Shri Hem Barua: May I know if it
is a fact that Goverrrment had to pay
Rs. 50,000 per day as compensation
for the immobilisation of 12 food
chips that arrived at the port of
Bombay during May 5 to June 5, 1964
and if so may I know what are the
reasong behind this criminal exploita-
tior of tax-payers’ money?

Shri C. Subramaniam: It is true
that we had to pay demurrage during
this period but I am not quite sure
of the figure which was mentioned.
The hon. Transport Minister will be
able to give the figures. There were
the go slow tactics on the part of
labour at that time and that was one
of the contributory factors for the
deterioration of the food situation in
the country,

= WiwTT W qcar ;. WAT AT
ot & w1 {5 wwlsT ¥ 9 97 FMQ
a1 @ & 1| & e g fe 9w gat
& arq § WY I a o wmdwT ¥
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qary AFT A1 Ay gz F AT A2
w0 FLT 7

Shri C. Subramaniam: Our own
‘ner are competent to work them.

ot g TR AT AAA FERA,
a2 WY TATA T 737 faa1 & 99 T@r
2, #fF7 I F faq a0 T ot aF T
g A ) AIET ATT A 9T EY
FAT GrzAT ¥ | WA TF T3AW A IA
g arqt w0 sfasm a1 7@ faar ?

Shri C. Subramaniam: There is a
programme to produce the required
machinery within the country and
till that happens to the extent neces-
sary, we have got tog import them.
There is nothing wrong in that.

Escape of Daniel Walcott

+

[ Shri Hem Barua:

*165, Shri R. G. Dubey:
iShri Vishwa Nath Pandey:

Will the Minister of Civil Aviation
be pleased to state the action taken
by Government on the findings of the
Jain Committee Report regarding the
escape of Danie] Walcott from India
on the 25th September, 19637

The Minister of Civil Aviation (Shri
Kanungo): The officers who have
come in for notice in the report of
Shri L. C. Jain who enquired into the
escape of Mr. Danjel H. Walcott from
Safdarjung Airport on September 26,
1963. have been asked to explain their
conduet and also to show cause why
disciplinary action should not be
taken against them,

The question of amending the Air-
craft Act, 1934, and the Indian Air-
craft Rules, 1937, to strengthen the
provisions of law to deal with such
cases, is under examination.

Shri Hem Barua: Is it a fact that
Government have not succeeded so
far in building up our case sufficient-
ly for Mr. Walcott's extradition to
face charges of smuggling and illegal
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visit to this country and if so, what
are the reasons?

Shri EKanungo: The question is
concerned with the steps to be taken
against the concerned officers arising
out of the report. This is a broader
question which I cannot answer.

Shri Hem Barua: About this qmes-
tion, we were told on the floor of the

House that attempts were made In
that direction.
Mr, Speaker: The attempt was

made for extradition. The question
relates to the finding of the Com-
mittee regarding tMe esrdpe of Dantel
Walcott from India on the 25th Sep-
tember. Therefore, the hon Mem-
ber's question is outside the scope of
this question.

Shri Hem Barua: The extradition
is in connection with this.

Mr. Speaker: How he has escaped
....that isg what we are concerned
now,

Shri Hem Barua: May I know if
the report has pinpointed the fact of
a high official of the Airlines Corpo-
ration dining and wining with Mr.
Walcott—it came Uup on 2he
floor of the House—and, if so, may I
know what steps the Governmenf
propose to take against that high
official?

Shri Kanungo: No, Sir.
brought out in the report.

Shri R, G. Dubey: It has appeared
in the press that an attendant-
mechanic who was present in the
hangar at the time pointed out to the
controlling authorily that refuelling
was being done against the standing
instructions,. May I know whether
the services of that attendant-
mechanic who wag so loyal have been
appreciated in any way?

Shri Kanumgo: Yes. When the
report is disposed of, then the servives
of two of the mén who did exemplary
service will be recognised,

it faam wmmr - W oFA F
T’ ¥ fomy w2 ¥ faars e

It was not
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TR, 99 H a9 A1 4T § ARa} §
T 39 & faers st 797 GFwe foran
mar g ?

=Y A S AR ¥ oA
s fa & fom ¥ & @1 Qo
mfeaT § Bl gat § afewe gadgm
=R |

st fom o ¢ ¥ 3@ SAeT
argaT g T 5@ F9 32 7 frad wwadt
F fgers foie £ & 9T 9% faers
ST FqT G foar @ 7

Wers WEWRA © 48 A7 IR AT
faar &\ wra weew faw @ae &
T ¥ @, Ay AY FT AT AL g
w1

Shri S, M. Banerjee: The other day,
thg hon. Minister—I think it was the
Home Minister—stated that a team of
officers were sent to England and to
other places to find out the where-
abouts of Mr, Walcott. I want to
know whether those officers have
returned to our country and, if so,
what is their report?

Mr. Speaker:
question.

? I do not allow that
Next question.

Quick Handling of Goods at Poris

+

" Shri R. G. Dubey:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri K, N, Tiwary:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri M, L, Dwivedi:
Shri P. R. Chakraverti:
Shri P, C, Borooah:
Shri C. K. Bhattacharyya:
Shri Bhagwat Jha Azad:
Shri D, D, Puri:
Maharajkumar Vijaya

Ananda:
Shri Ravindra Varma:
Shri P, Venkatasubbaiah:

*166, £
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Shrimati Renuka Barkataki:
Shri Mohammad Elias:

Shri P. G. Sen:

Shri Ram Sewak:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the recommendations made by
an American expert on shipping to
improve the facilities for quick hand-
ling of goods at the ports; and

(b) the action Government have
taken to implement those recommen-
dations?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
D, R, Chavan): (a) Copies of the
Report of the “Indian Port Facilities
and Carge Handling Improvement
Team—U.S. ALD.” submitted to the
Government of India have been
placed in the Parliament Library,

(b) A statement showing the major
recommendations of the Team and
action taken thereon by the Govern-

ment is laid on the Table of the
House. [Placed in Library. See No.
LT-3428/64]. v

Shri R, G. Dubey: It is said in the
statement that the unloading capacity
at Bombay would be raised from 1,500
tons to 4,000 tons a day when the
equipment is fitted. May I know to
what extent the wunloading capacity
would be raised, in other ports, for
example, Kandla, Calcutta and
Madras?

Thie Minister of Food and Agricul-
ture (Shri C. Subramaniam): Kandla
also is given here,

Mr, Speaker: What is contained in
the statement need not be repeated,

Shri C, Subramaniam:
tained here.

Shri R. G. Dubey: Pending this im-
provement jn carge handling facl-
lities, may I know whether the Gov-
ernment is considering the feasibility
of introducing round-the-clock system
of unloading, that is, the shift system?

It iz con-
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Shri C, Subramaniam: It is already
being done. We have introducea
three shifts in Bombay and round-the-
clock unloading is being done now.

sit agarw feg @ wT I 3R
Fae A%t @ fr @ el & seEr
qg¥, WIE 9ok § qedr wAErs gl
zax o ot afer g 3@ a5
g & g & AT feadt w1 oA
gE@E?

Shri C, Subramaniam: This question
rests with the Transport Ministry. As
far as”1 am concerned, I have obtain-
ed from the Transport Ministry suffi-
cient facilities to handle the present
food Imports.

Shri Bibhuti Mishra: In the state-
ment it has been mentioned thus:

“An incentive scheme at Cal-
cutta has been announced by the
Dock Labour Board but the res-
ponse of labour has not been
satisfactory”.

1 want to know what are the demands
of labour which the Dock Labour
Boarq is not conceding,

Shri C. Sobramaniam: There was
no demand as far as labour is concern-
ed. There is a peculiar system in the
Calcutta Harbour where the labour
works for two shifts—I16 hours—and
they are entitled to clear within the
16 hours whatever is possible. Our
idea was to restrict this to 8 hours
which is provided under the labour
laws, also, so that there may be two
shifts. For this, incentives also have
been offered, but still they are insist-
ing they should be allowed to continue
with 16 hours and go about the work
in a leisurely manner,

Shri R. Ramanathan Chettiar: This
question relates to the Ministry of
Transport and it has no connection at
all with food. I do not know why the
Food Minister is answering it.

Mr. Speaker: It is about quick
handling of goods and not the ports.
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Shri K. N, Tiwary;
para 12, il is stated:

On page 4,

“Earlier sttempts on the part of
Department of Food had failed.”

May I know what are the reasons:
for the failure?

Mr. Speaker: Can the Transport
Minister also help in this question? It.
is really mixed up.

Shri C. Subramaniam: There also*
there are certain labour practices
which are inhibiting quicker unload-
ing of food ships. We are trying to
persuade them to get out of that.

Shrimati Savitri Nigam: It has been
mentioned in the statement that:

“The matter was discussed with
the Central Chartering Commit-
tee and it was decided that, for
the present, instead of raising the
stipulated discharge from 1500
tons per day, Government should
take over with effect from Feb-
ruary, 1965 the responsibility of
discharging foodgrains.”

I would like to know what is the
present situation and whether 4,000
tons daily are being discharged or
not?

Shri C. Subramaniam: No, Sir; 4000
tons would be discharged when we
get all the equipment and we bring
about all the improvements which
have been recommended. That will
take some time.

Shri P. C. Borooah: May I know
what is the present handling capacity
of all the Indian ports per month and
what is being handled at present?

The Minister of Transport (Shri
Raj Bahadur): The total installed
capacity of the major Indian ports at
present is in the vicinity of 49 million
tons. The maximum peak traffic that
we have so far handled is 44 million
tons which wag last year, The month-
ly figure can be calculated from this.

Shri Bhagwat Jha Azad: For a long
time it is being said that finanecial in-
centive will play a major part in
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increasing the productivity of labour
and this committee also has strongly
recommended it. Why is it that
.an incentive scheme announced at
-Calcutta is being resisted and in
other major ports the schemes are
.still under examination? May 1 know
how Government propose to increase
‘productivity in view of their own
statement that they are only consider-
ing the introduction of the incentive
.scheme in the major ports?

Shri Raj Bahadur: Piece-rate
scheme as distinguished from time-
rate is an accepted policy and it has
been introduced in Bombay already
and in Madras for certain types of
cargo and goods handled there, So
far as foodgrains are concerned, there
was some difficulty. But that also has
been got over. In Calcutta, there
was some difficulty, but the incetive
scheme has been introduced recently.
It is top early to say that it has not
shown the desired results. I am sure
it will show the desired results wvery
s00m.

Shri Narendra Singh Mahida: May

T know whether the Kandla Port
offers better facilities and quicker
‘handling of goods compared to other
ports in India?

Shri Raj Bahadur: Kandla Port
has got spare capacity, no doubt, and
that is why we have decided to divert
as many food ships as possible to
Kandla to utilise the spare capacity.
In fact, it can handle 1.2 lakh tons
per month.

sft gen ¥ wgEm . #AATEA
temesd & ot fowrfor Y @ 39 ¥ o
gLl A1 gAY Eeit A ag e w-
T &1 g=Ar g s 3w feaar
Fwler g F1 2T 97 ?

off T qEE WG A s ¥
anr ¥ gardt Aifa facge e & 1 g
IFEATEAA a1 FOT g wifE gE
qFEUmg 19 Y wET F Feaome A1 &
T @ g% &, I8 dredf ware T v
FFETAE AT G | Afoey AT T @
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gl TEAHT & W A A1 AN A
="fasl F1 IGwIC 7 T T IR
qEEAT § ®1E BF #ra I gafae ot
3o Wt 3faa surm fagrer awa § 9T
e & gw wifore #37T

Dr. Sarojini Mahishi: May I know
whether the Government's attention
has been drawn to the correspondence
carried on in the Indian Express by
a few foreigners regarding corruption
prevailing in Indian ports; if so, may
I know the reaction of the Govern-
ment thereto?

Shri C. Subramaniam:
away from the question.

It is too far

Shri Raj Bahadur: Sir, if I may be
permitted to answer that question, I
may say that that statement has been
taken note of by us. I must say that
it is an unfortunate statement. It is
full of exaggeration and hyperboles.
It is also one-sided because hunger,
want and poverty of our labour class
is also often exploited by certain self-
seeking shipowners, This is alsp a
fact. As such it would be pertinent
for me to say that while we take due
note of the legitimate complaints
made, we would like to condemn the
attitude of the American correspon-
dent in the concerned newspaper.

st AT e wEiRa,
st g0 fadw & ww g § w4y AT
HIFETT TAT g HT R argT ¥ ww
T TATHT 92 HIT g7 [T AraaFAr g
F F fag oo 3w § & waie o dar
FT #%; ufy g, @1 ga¥ e a0y
T ?

WA WY : FATHT ST FY AT AT
qIE FATH T>T A |

ot TETAeT  WeaE RIEY, WY
ST &7 I AT AT AMFC

weOW WEYRY : Ig HATH Agl 9547
& 1| gaTe g & f Y mver A omE, IES
T ST AT A



1375 Oral Answers

Withdrawal of Jeeps from C. D.
Blocks

+

" Shrimati Savitri Nigam:
Shri M. L. Dwivedi;
Shri 8. C. Samanta:
| Shri Subodh Hansda:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri Vishram Prasad:
Shri Bagri:
Shri P, R. Chakraverti:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri Yashpal Singh:
*1611'.{ Shri Onkar Lal Berwa:
Shri Gulshan:
Shri Kajrolkar:
Shrimati Ramdulari Sinha:
Shri Umanath:

Shri Imbichibava:
Shri Nambiar:
| Shri P. Kunhan:

Shri Kolla Venkaiah:
Shri R. Ramanathan
! Chettiar;

Dr. Mahadeva Prasad:
J Shri Dharmalingam:
i Shri H. C. Soy:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) the action taken or proposed to
be taken by Government to imple=
ment the announcement made by the
Prime Minister on the 18th Septem-
ber, 1964 while speaking on the Mo-
tion of No-confidence that jeeps would
be withdrawn from the Community
Development Blocks;

(b) the number of jeeps at present
with the Development Blocks through-
out the country and the use to which
they will be put after they have been
withdrawn from the Development
Blocks; and

(¢) how the work will be carried
out in the Blocks covering distant
places and where the use of jeeps
was considered necessary?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy): (a)
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to (c). Following the statement of
the Prime Minister in the Lok Sabha
on the 18th September, 1964 on the
question of Block jeeps, the State
Governments were addressed, in Octo-
ber, 1964, suggesting measures for en-
suring an optimum and a more pur-
posive use of the jeeps allotted to the
C.D. Blocks. It was suggested that
all these vehicles be pooled, to be uti-
lised, according to a systematic sche-
dule, for activities connected with
the production programme. This sys-
tem of pooling would apply only to
the 3411 jeeps operating in normal
CD. Blocks. The TD. blocks and
blocks in difficult terrain would con-
tinue to have individual jeeps attached
to them. So far, 150 jeeps have been
supplied to T.D. and hilly blocks.
I may add that after the declaration
cf the emergency the central Minis-
try issued instructions in December,
1962 that no new jeeps should be pur-
chased for any new block. I am
glad . . | (Interruptions)

An hon, Member: No jeep has been
withdrawn.

Shri B. S. Murthy: I am glad to in-
form the House that no new jeep has
been purchased by the State Govern-
ments (Interruptions).

Mr. Speaker: Order, order. He has
added something to the main answer
that has been given earlier and hon.
Members should confine their sup-
plementaries to that.

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that the conditions prevailing in our
rura] areas are such that if the jeepe
will be withdrawn the good founda-
tional work that has been done . . .

Some hom. Members: No, no......
(Interruptions).

Mr. Speaker: Order, order. Why de
hon. Members not allow the hon. lady
Member to put her question?

[

st AT g AR A R E .
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WEAH WEYW I gAE i AL ?
g ¥ T 2 % § 3991 gars 7€ av
TS | T IR qATT F AT
oI G R 7

AT e e A amg-

HZH F1 815 £ | 9 gATT 7K |

Shrimati Savitri Nigam: T will do
that, but I must be given a chance to
put my question.

Mr. Speaker: She will have ample
chance provided she puts a question
and not makes a speech.

Shrimati Savitri Nigam: The condi-
tions prevailing in the villages are
such that, besides the arm-chair poli-
ticians everybody knows that....

Shri S. M. Banerjee: She is not put-
ting any question.

Shrimati Savitri Nigam: May 1
know whether the hon. Minister and
the Ministry have ever given any
thought to this problem that if the
jeeps will be withdrawn the useful
foundational work which has been
done in the villages and the lot of
money which has been invested in
the projects will bring no return?

Mr. Speaker: That suggestion would
be kept in mind.

Shrimati Savitri Nigam: May I
know if any assessment has been
made as to how much work a block
development officer and his team has
to put in and how many miles they
have to cover for bringing in all sorts
of development in that area?

Shri B. S. Murthy: Because a block
extends over 100 miles and 100 vil-
lages....

Shri Inder J. Malhotra: So each
village will have one mile?

Shri B. 8. Murthy: If hon. Members
are serious about the question of
jeeps I would request them to listen
to the answers given. A block will
cover over 100 sg. miles.

Mr. Speaker: Let ug not think all
of us are travelling in a jeep; we are
on the floor.
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Shri B. S. Murthy: A block consists:
of 66,000 to 1,00,000 of people. Con-
sidering the distance to be cover-
ed, jeeps are provided. Otherwise,
there is no need for providing jeeps.
Then, it must be understood that
when the Indo-American collaboration
was entred into jeep was also one of
the articles agreed to be supplied by
the American Government. So far as
the withdrawa] of jeeps is concerned,
we have issued instructions in early
October—the speech of the Prime
Minister 'was in September—that as
jeeps are under the control of State
Governments, they ghould act upon
that statement. We have also asked
them to withdraw the jeeps—please
listen to this—from each block and
pool them at the sub-divisional ievel..
(Interruptions) I do not know what
else is meant by withdrawing—throw-
ing them in the Bay of Bengal?

The Minister of Community Deve-
lopment and Co-operation (Shri S. K.
Dey): If I may add, the intensive
activities that are expected out of a
block in the field of production are
such that it is impossible to do any
work, particularly in areas which
have inadequate communications and
transport facilities unlesg some sort of
transport facilities are provided to the
block organisation.

o qEAY : YA A ¥ A aA
fer @, IaF T WY AT FT w47
g7

Shri S. K. Dey: If I may request
the hon. Member to refer back to the
printed proceedings of that particular
debate and refer to what exactly was
said by the Prime Minister, he will
note that all that the Prime Minister
wanted wag to ensure that the vil-
lagers will see more of the man rather
than the jeep. He never said that the
transport facilities should be com=-
pletely withdrawn.

st frar qEATOE : gATE T &

Far ¥y vz & ar 4, g AT
fir sffeey ?
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sft AT ; WA OF AT T T
g1

weqer wEIET | THH SuAeqT FT F 1L
o9 g a1 |

=it AT ;W= S 3 Y oA e
L AT AT FT A TRF qrT A &y
JEiM Far & F5 7o gt & a9 FY
grHife & 3Wr 9@ | g ¥ 97T H
s feem 71 999 2 1 IW§F T
T Jq gaeqr #T AW g |
WA Al WT & 94qed & ST @9
q, T AT T | TF Al AZ WM
o7 {7 fasra gosi & st =71 gemn 51
a1 g fr af=at 81 awa 142w
aEt & FrAT /T At # sgAT (0 S
F - qgY frar o awar | w7
A I FY FYET AT 2 A1 THFT AAAA
7z & f5 oud o7 fw #:1 wTw w7
I FTT 9T | W AT &G AIATGT 74T
£ T I ot & T & qg ST’
F W G, IART q1 qUT FT AW
FW Kt Fifew T AT @

R WERY A ¥ AT ¥ ag
zFTaET 7

ot AT THE T F TG FY
ECAERCERELIEAR LICE o1 U

SO WEEY © 19 & 39 § 08 i
ZRETETE 7 oaedT FT AW AT HA
g ?

st Ty e queT TE@ e
Ruicll

s WEWRY T JaTr 9@ g
5y 39 auT T @I Y | <o Wfedr
¥ 9 AT ¥ | I 99 d+ feEew
foar & 1| 9o *1€ ag @@ @Y FE
TR
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ot fegfa fg : siet & afew
fod a3 %71 S 7@ @@t fear T v
IuF AT 97 ¥ fF oy &,

WEqW WEER ;AT 870 A fE,
AT FT |

ut fastfa foret - iy it Wi
FgT {5 ST &7 & quret #71 e
|/EAF & TEIATH FHaT ST | @7
T T 7 I 7 70 w4y 2 fw
TTHT H9BT q<g § EANTH G, SAHT
FgarT Zh 7
Shri 8. K. Dey: Every effot will
be made to evolve a procedure which
is flawproof; but no system is proof

against congenitally or chronically
bad people.

=t faqmw S@r@  : AAAE AT
wET 7 7g1 fF 1962 & aTg o1 T
g & I AT woars gy A g E
¥ s g g fF IwgiA ST g
fFm3fs s aemsadi wr g 8 ?
Shri S. K. Dey: Sir......
Mr. Speaker: That does not arise.

sft AT ST w1 ST HIT ZIAA,
IARI ZIT FF AT T2 A7 § Wq
TT THF[ AAAT TAF GEHI § g2TH
¢ ? g wow ¥ Q& a1 399 dfaw
¥ v FT T | UF g F geT L 440
o e § gl g 9% a9 faan
s ?

St Wo o Wl : 77 CF 7MY §
AT EE

=it fiega qzATaw ;. TAFT JI9
afwr | 1 g gf 4, Sas e
qTE & WY AT H Fraqd ?

weas ERd : 95 f59 & ganaq
oy ?
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Shri B. S, Murthy: We would like
to know what the question is.

WeqW WEWRE . IHFT 9IS qg &
& a1 Y wra fagT w61, IuwT F0
ag wawq ¢ f5 gzl ¥ gaer fa=gy
fear smg i ifow § w@r ag @
fazgr +3 & am T feit o< oot
AT # ATAT S ?

Shri B. S. Murthy: I have made it
quite plain in my answer that jeeps
should be used purposively.

= fom wEAmws A OE Saeyt
FTAH L

TS WEEW : Ag FT AL 44T
& #qw= wa ¥ g9 a@ ¥ Syaen
F AW AT Ei | G aEdr F Tw AGS
o wA =Wifzd | dFa< wfga @
w1 F R %1 UgaTe T ATigd |

&7 ffrm geaw @ AT AGT
famar & ot = far 9g ? gETe S
FraT § W srara T g|t a4 w71 g
2 fagr srar &\ T ge@ § Fn fEan
e ?

wege wEET ¢ WEET FT OqEA
T RA A frm s dw awa €
T Ta FaE femn mr o ww
ford #1T & 979 sETd /I W QT
o 1 et AT faar 3

ot firsmr qeaTaE : T WTEACET
TeH ET AT a9 TF |

WEqH WE(SY : FATEA AL A8
Wit fomr ody g1 awadr & 1

= s qEaTaw : §aT FT S=q_

at faer s afgd 1 Tow waw e
ag ¥ feararwwar ¢ 7
Shri P. C. Borooah: May I know

- whether on account of rough handling
and poor maintenance of jeeps the life
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of jeeps js very much shortened at
the hands of the Block Officers; if
it ig a fact, how many jeeps are riow
lying idle out of the 55,500 or so?

Shri 8. K. Dey: Rough handling
does take place and it is impossible
to avoid it altogether; but every
effort is made to see that there is no
rough handling. Some of them go out
of order.

Y ATTIA /T WAV SETT Ty Ay
A Y 3| W ¥ 9T #7 9Y 57 gy
¥, T wEg § IRH T@E 0F faar
fora 9T ar e & ag T A=A A
T 7 faare ffr @ o 2 7w freed
9z 9g4T ¢ fF aga wat § ¥ oty o
W ag-AavE & ®OH owmEr §
TAfay ag wrEaws q5 & 7 T e
HAT GTAT WO R W & 92 5| 9T
fame foram s v o Siqon @ a &
T e fFrmr 7

Shri S. K. Dey: The proper utilisa-
tion of the jeep for community block
activity has been a subject “ur con-
tinuing inquiry ever since the pro-
gramme has begun,

Shri Bhagwat Jha Azad: This is not
the reply to the question. The hen.
Minister should not display his
knowledge of English only. We want
a reply to the pointed questiori. The
question is whether the Prime Minis-
ter made this statement after consult-
ing his Ministry or a decision of the
Government farmed the basis and
whether, after the suggestion was
made, it hag been considered by this
Ministry and the Government. The
hon. Minister should not simpiy say
that it is a continuous process.

Mr. Speaker: The latter part of the
question should be replied to as to
whether there had been a consultation
in the Ministry after that statement
was made.

Shri 8. K. Dey: The Prime Minister
only gave a clarification on a policy-
There was no special consultation
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necessary for the statement which he
had made.

Shri Hem Barua: Was it a slogan-
mongering on the part of the Prime
Minister?

Mr, Speaker: After that statement
was made, whether the Ministry had
given some thought to it, whether it
is possible or feasible to withdraw any
of these jeeps or they would continue
as they are—this is what is required.

Shri 8. K. Dey: As has already been
answered by my colleague, the Minis-
try has issued a clear recommendation
to the State Governments in pursu-
ance of the statement made by the
Prime Minister here and we have
asked the State Governments to en-
sure that the limited number of jeeps
that are now available on service
should be pooled at Central leve] to
be made avaijlable according to spe-
cial programmes and the schedule o*
work in the blocks.

T T gEET I KA1 A A
AT § | T A qgEE ¥ F9e 8
¥ FF gEEd L,

WET RERW : IRY AW A0S
AeTF T ¥, BN wEq S 40 are
¥

Nt et : fFm ar a1 7 R
q7 |

oea REIEW : A W I8 9 aE
FA | AT H G797, 1% F w7 Fwm

ot aywa fag @ oW O wRER
AR I gl W @ & fe o A9
W F A § TR A AE
mﬂﬁﬁﬂo o o %‘ﬁ-rq
I @07 ¥ fow, Fmreft g adey
& foq frar wraT @ o S @
T I @Ta g § 1 W e )
T & oI T 3 77 gty fpar & 7

Sla‘rl 8. K. Dey: I thought the intro-
duction of panchayati raj including
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the representatives of the people would
provide an adequate safeguard and,
therefore, we are placing such a
high emphasis on the introduction of
panchayati raj.
= WiwT A T g eEY

F #gr f faarat & gaa ol 91 fow
w7 a9 faur @ 5 3 N9 aifr & 7
# 9T | § 5 s & oeat
F wrot ogTe @ fagr @ v q afow &
&t 7§ & wi fea-fem gt & ot @
w2 faar & 1 feer arfee & &
g

Shri S. K. Dey: It is not yet time
to sum up the replies from all the
States. We have received interim re-
plies from a number of States who-:
have assured us that this matter is

being examined by them with a view
to taking suitable action.

&t siwTe wre qT : fea-faw
et ¥ o977 o7 @ A feee anfem
A g’

Shri B. S. Murthy: The replies were

received from  Bihar, Maharashtra,
Jammu and Kashmir, Punjab. . .

ST REWAT - A FIET A AT
F|ewa g7

St AT ST A ;A F AN
TTWEI

=Y IR ;4T a8 99 A g 6
=T feaoraie g9 ¥ 95 97 qgdid-
g #1 ofr gar a1 SEH aEHeEe
aget w1 & fFar Far ar, d 3 w7
v famar wvar a1, @ 3 w1 w7 forn
FaaT g o fisn 3 w1 5 o frmEr
&1 agt fpar = vaT a1 9T Ag W @9
g g fF feiamd @ - ge F A
o Yo Hro F qTy W T TgA FIA
UENE FTH X T T g AT . WX
sg ot 3aer 2@ ad fRR T gaer
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F1q g1 & @ & oo 5 & w¥em
dEdwTL frar w3 av ? @y ag A
w9 7E ¢ 5 i %1 T« oW Fa
Faq 1 39w . A faodt @ F fag
frar s wr g ?

Shrimati Ramdulari Sinha; May I
know whether any protest has been
lodged by any State against the imple-
mentation of this announcement?

Shri S. K. Dey: Not yet.

Shri Subodh Hansda: In pursuance
-of the statement made by the Prime
Minister and also the orders issued
by the Central Government to  the
‘State  Governments, may I know
whether it is a fact that a number of
bleock development officers have ex-
‘pressed a desire to leave the service
:and get themselves transferred to some
-other service?

Shri S. K. Dey: The Central Gov-
-ernment have issued no order to the
‘State Governments, no do they have
-any authority to do so. As for the
question of block development officers
trying to resign from the job, which
‘has been mentioned by the hon. Mem-
‘ber, we have no knowledge.

Shri Bhagwat Jha Azad: Tt is not
.a question of resignation but of trans-
fer to other departments.

Shri R. Ramanathan Chettiar: May
‘I know whether the Ministry is con-
sidering the other suggestion of the
“Prime Minister in regard to giving as-
sistance to various blocks for purchase
of cyecles and other modes of trans-
“port?

An hon. Member: Horses and mules.
Shri §. K. Dey: Yes, that is includ-
wed 35 a part of the recommendation.
wE § OW wAm
— [ st sermEr el
162 1«1 o ferg faaveat :

7 © fafw w7t ag aarT & g0
7 s :
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(%) sra & &7 amy amr
FAEt F qEfar g e € ;

(@) T3 %= g, o)

(7) = A=l # FTIEE g9

9 T &% Sfaewg T FT TR T
frac g ?

The Deputy Minister in the Minis-

try of Law (Shri Jaganatha Rao): (a)

Preparations in connection with the

general elections to be held in Kerala
are in progress.

(b) The Election Commission con-
siders that it would not be practicable
to hold the elections to the Kerala
Legislative Assembly before the mid-
dle of February, 1965.

(¢) No, Sir.

oy werE e o § ag S
w1gan & s #1 Fra qaa & T A @1
g5 FT F1O0 9% & B 3 Tem At
s wnfz &Y g aga fare wf & W)
@ 3 ¥ qTFX T AAE A AR
O &g JTEA E |

fafiy o arnfors ge st (=
®o Fo ) : AT |

s} ST e Fe e §
A qgR AW I g A IAE AE
e wam el At oaETEE ATE
¥ 5w weq § T@ W F qawen faar
ar fr ¥ ¥ T AvEEIAF IT W
T F § forerd sy oA #7 qF 97
qar & ar "< o w SwmEy § wwr
¥ ey mor ) w & o wwar §
T T g § §TIETHT TR Wy |
Shri Jaganatha Rao: As I had stated
last time in reply to a similar ques-
tion, Government have not taken any

decision to ban any communal party
for election purposes.

o oy fag fearet : S |
# gaedl ¥ o GeAETAT €9 F Ay
gt o 7 § Wi 9w ) i
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W gq & S gfee ¥ @ &< w
fafg A&t ag aga 1 F9T K 5
FT & OF Tordrfaw g, 8§ for
FTFAETaS g7 AT qHAT 8 ¢

Shri A. K. Sen: As the hon. Member
would recall we have amended the
laws so as to condemn certain activi-
ties as illegal and amounting to cor-
rupt practice if they amount to ap-
pealing to voters on religious and
similar ground.

Shri Nambiar: May I know whether
under all circumstances the elections
will not be delayed beyond February
or March, 1965?

Shri Jaganatha Rao. No; at present,
some procedures have to be adopted;
there are objections to the electoral
rolls which have been received, and
they are being disposed of, The final
publication of the electoral rolls will
take place some time in December,
and, thereafter the elections will be
notified.

Shri Kapur Singh: May I know
whether Government have taken due
note of the recent declaration made
by a certain Left Communist Leader in
Kerala that when put into power, they
would defy and repudiate the Union
Government's directives and authority,
and if so, what action Government
have taken 'in this matter?

Mr. Speaker: The main question re-
lates only to the holding of elections.

Shri Kapur Singh: They have said
that whenever the elections are held,
when they are put into power, they
will do certain things which are un-
constitutional. Have the Government
taken note of that? Do they propose
to take any action on that?

Mr. Speaker: The main question is
about the holding of elections only.
This does not relate to what they
would do if they were returned to
power.

Shri Kapur Singh: They have al-
ready declared their intention about

1560 (Ai) LSD—2.

AGRAHAYANA 3, 1886 (SAKA)

Oral Answers

1388

what they will do if they are return-
ed to power. When declarations are
made in this manner, should not the
Government of India take some
action?

Mr. Speaker: Have the Government
any power to disqualify them? What
should they do?

Shri Kapur Singh: They propose to
defeat the very purpose of the elec-
tions, namely the authority of the
Union Government over Kerala. Are
we going to sit quiet till they do so?

~ Shri Nambiar; The elections are not
only for the Left Communists but for
the whole people there.

Shri A. K. Sen: They might as well
declare that they will reach the moon
after winning the election!

Shri M, K. Kumaran: Do Govern-
ment propose to take any steps for
effectively bringing down the expenses
incurred by parties and candidates in
the elections?

Mr. Speaker: We have already dealt
with that.

S ORTACAT : 637 & FE q1C ¢
19 At ¢ fF amewtfaw gwi 9 wfa-
T AT A | § A g
srar =fgn | faeg arwarfas g e
FEA €, THRT AT TT §, FABT
AT 3, T 39 AW F Y q7FR B
frot Fx g & 7

WOW WERg : 98 a1 wur I
aa=mar g 7

MIF: A mIT@agr & f&
QA FHIA J F1 & foF 3 & 1
1 1965 ¥ 5y @A 7 oW sy
woAT ag wifafaas 4 & 31 55e w1
m%,%aﬁmamaﬁam_m
@ g’

WEUW WG WY A G F A
g Y Afe wE £ ara T8 g

oy @F : IR FgT fF T 1965
# g |
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Shri Hem Barua: Are Government
aware of the fa:t that during the pre-
vious elections some posters of an
utterly communal nature were put up
by certain parties and the Government
held an exhibition of those posters?
If so, what steps have Government
taken to see that such posters are not
displayed?

Shri A. K. Sen: The law has been
changed—both the Representation of

the People Act and the Criminal Law
Amendment Act.

Shri Hem Barua: Posters showed
Shri Nehru stabbing a cow. That was
why 1 wanted to know.

Mr. Speaker: He says the law has
been amended.

Rice Mills

,.|_
Shri Vishram Prasad:
Shri Bagri:
Shri Bibhuti Mishra:
| Shri N. R. Laskar:
] Shri Naval Prabhakar:
| Shri Shree Narayan Das:
Shri P. C. Borooah:
\ Shri S. M. Banerjee:
| Shri Onkar Lal Berwa:
| Shri Omkar Singh:
Shri Rameshwar Tantia:
i Shri P. R. Chakraverti:
| Shri Kolla Venkaiah:
Shri B. K. Das:
Dr. Saradish Roy:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:
Shri P. Venkatasubbaiah:

*169.
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Shri Ravindra Varma:
Shrimati Renuka Barkataki:

| Shri Bhagwat Jha Azad:

| Shri R. §. Pandey:

| Shri Vishwa Nath Pandey:

LShri Ram Harkh Yadav:
Shri D. D. Mantri:

‘Will the Minister of Food and Agri-
culture be pleased to refer to the reply

given to Starred Question No. 41 on
the 8th September, 1964 and state:

(a) whether Government have
decided to set up six new modern rice
mills either in the publiz or coopera-

tive sector for the purposes of pilot
study and evaluation;

(b) if so, where these will be locat-
ed; and

(c) the investment Government are
going to make in this behalf?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Yes, Sir.

(b) To be set up in Co-operative
Sector: -
1. Tiruvarur (Madras)

2. Tadepalligudam
desh).

(Andhra Pra-
3. Mandya (Mysore)
4. Raipur (Madhya Pradesh).

To bet set up in Public Sector:
1. Garh-Nokha (Bihar).

2. Burdwan (West Bengal).

(¢) For Co-operative Sector Mills:

Rs. 8175 lakhs, of which Rs. 13
lakhs will be paid as a grant to the
Cooperaiive Societies, and balance as
a loan. For Public Sector Mills:

Rs. 5262 lakhs excluding working
capital needed for the purchase of
paddy from time to time.

[N. B.: The above estimates
tentative at thig stage.]

are
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= fasmr wavg © # @g oEAT
w1ear g & we fa ©: faat v amw
foar @ 5% & SO R’ H, |mew] @& i
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Shri D. R. Chavan: If it is needed in
U.P., the matter will be considered.
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam)}: This is
only for the purpose of finding out
whether these new mills would give
better outturn. Once thiz proves suc-
cessful, the idea is to have an exten-
sive programme for setting up these
mills in all the States.

st FTAEY : T TATH G AT AT,

fer wTaTC 9% AT mar ? oagt ox A

faviw gfqurd & o1 fie gadt smar 9%

e

wemet agv A fangfar f

oY avm : were wEtRE, AT g
FT SaTd A HAT |
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aumE wgiEd A S
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@ETA & TOWS T T § ar quHy
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Mr. Speaker: Shri Bagri has enquir-
ed as to what was the basis of locating
those mills in certain areas and why
other areas have been left out.

Shri C. Subramaniam: Intensive
agricultural development areas have
been selected, where rice is the predo-
minant commodity. It is on that basis.

WRITTEN ANSWERS TO
QUESTIONS

Delhi State Central Cooperative Store

f Shri 5. M. Banerjee:
Shri Daji:
Shri Prakash Vir Shastri:
| Shri Jagdev Singh Siddhanti:
| Shri D. C. Sharma:
*170. < Shri Hukam Chand
Kachhavaiya:
' Shri Gulshan:
| Shri Ram Sewak:
| Shri P. G. Sen:
| Shri Onkar Lal Berwa:

Will the Minister of Community
Development and Co-operation be
pleased to refer to the reply given to
Starred Question No. 451 on the 29th
September, 1964 and state:

(a) the present position of the cases
instituted against the Delhi State
Central Cooperative Store;

(b) whether any further irregulari-
ties have been found;

(e) if so, the particulars thereof; and
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(d) the steps taken by Government
in the matter?

The Deputy Minister of Community
Development and Cooperation (Shri B.
8. Murthy): (a) Two cases were insti-
tuted against the Delhi State Central
Cooperative Stores. The present posi-
tion is as under:—

(i) Case regarding storage and
sale of gur from unauthorised pre-
mises and failure to submit fort-
nightly returns to the Director,
Civil Supplies, Delhi Administra-
tion. This is sub-judice before &
Court of law where the trial is in
progress.

(ii) Cases regarding black mar-
keting in iron and steel—six
charge-sheets were filed on 6-11-64
by the police in the court of
S.DM., Paharganj.

(b) to (d). It has been alleged that
the Society sold sub-standard coal at
high prices. The matter is under
police investigation and action will be
taken on receipt of the police report.
Statutory enquiry ordered into the
affairs of this store by the Registrar
of Cooperative Societies, Delhi, is in
progress.

Teachers’ Constituencies

( Shri Tridib Kumar
a7 Chandhari:
"7 Shri §. N. Chaturvedi:
Shrimati Ramdulari Sinha:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Central Board of Education has re-
commended the abolition of teacher’s
constituency for election to the Upper
House in the States;

(b) the reasons advanced for this
recommendation; and

(c) whether any final decision has
been taken in this regard?

The Minister of Law (Shri A K
Sen): (a) Yes, Sir. The Central
Advisory Board of Education at its
meeting held in October, 1964 recom-
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mended the abolition of teachers’ con-
stituencies for the Upper House of the
State Legislatures.

(b) The recommendation was made
as result of discussions relating to
students” unrest.

(¢) The matter is still under con-
sideration of the Government.

Suogar Production

Shri Heda:
Shri Bhagwat Jha Aszad:
172 Shri Vishram Prasad:
"9 Shri Bagri:
Shri Bishwanath Roy:
Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total sugar production as
assessed in 1963-64; and

(b) the quantity out of it reserved
for home consumption and also the
target of export?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) The
production of sugar during 1963-64 is
assessed at 25°67 lakh tonnes.

(b) The quantity of sugar used for
home consumption during 1963-64 was
23.30 lakh tornes and that used for
export was 2.50 lakh tonnes. These
include stocks carried over from the
previous year.

Loss of Foodgraing in Storage

[ Shri Bhagwat Jha Azad:
 Shri Badshah Gupta:

Will the Minister of Food and Agri-
culture be pleased to state:

*173.

(a) the extent of loss of agricultural
produce while in storage according to
the latest survey; and

(b) the efforts made by Govern-
ment to avoid such losses?

The Minister of Food and Agriculture
(Shri C. Subramaniam): (a) No sys-
tematic or comprehensive survey for
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determining the loss of agricultural
produce while in storage has been
carried out. It is, however, generally
recognised that such loss ranges from
3 to 10 per cent, The extent of logs in
the godowns managed by the Central
Government has, however, been negli-
gible. During 1962-63 it was 0.19 per
cent.

(b) A number of steps have been
taken to minimise the loss of food-
grains during storage in the Govern-
ment godowns:

(i) The storage conditions have
been improved by constructing
rodent and damp-proof godowns;

and

(ii) Latest scientific methods for
preservation and maintenance of
stocks are being followed.

For rural and commercial storage on
private account:—

(i) Standards have been laid
down for construction of improv-
ed type of structures;

(ii) Under the Food Adultera-
tion Act, limits have been laid
down for infested and deteriorat-
ed grains with a view to ensuring
proper maintenance of foodgrains;
and

(iii) State Governments have
also been requested to take neces-
sary steps under the Foodgrains
Li¢ensing Order to ensure that
stockists adopt proper measures for
protecting the foodgrains from
damage.

In addition, demonstrations are
arranged and training facilities extend-
ed to educate the farmers and traders
in scientific methods of storage and
preservation of foodgrains.

Fertilizers

*174. Shri Vidya Charan Shukla:
Will the Minister of Food and Agricul-
tare be pleased to state:

(a) whether it is a fact that TS
Afd Mission in India has suggested that
fertilizer pricing, distribution and sale
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policies should be thoroughly revised
in order to encourage the demand and
sale of fertilizers in the country;

(b) if so, the main recommendations
of the mission; ard

(¢) which of the recommendations
have been accepted by Government?

The Minister of Food and Agrical-
ture (Shri C. Subramaniam): (a) A
study report on increased agricultural
production has been received from the
U.S. Aid Mission in India.

(b) The main recommendations con-
tained in the report are as follows:—

(1) There should be a Fertiliser

Promotion Corporation dealing
with sales promotion and such a
Corporation should be formed

with representatives from the
producers and Government De-
partments;

(2) Factories in India should be
allowed to market their own
products and set up their own dis-
tribution arrangements for the
purpose;

(3) The imports to the extent of
difference between the demand
and the supply of fertilisers should
be entrusted to yet another auto-
nomous Agency. There should be
an import duty on these imports.
The Marketing Agency should al-
locate the imports to the factories
marketing their own products and
the proceeds of the duty should
be reimbursed to the factories in
proportion to their actual sales.

(c) The recommendations will be
examined among others in the course
of their enquiry by the Expert Com-
mittee constituted recently by Gov-
ernment to examine the long-term and
short-term problems relating to the
distribution of fertilisers.

' Shipping Development Fand

1

" *175. Shri Ramanatham Chettiar:
Will the Minister of Tramsport be

_ pleased to state:

r.} (a) the total amount of funds grant-

I ed to various shipping companies in
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the private sector from the Shipping
Development Fund during the Third
Five-Year Plan (up to date);

(b) the terms of the loan or sub-
sidy granted and the extent of foreign
exchange involved in each case; and

(e) the nature of the machinery
devised by Government to ensure the
proper utiflisation of the loans|subsidies
granted by Government to these
Companies?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A state-
ment giving the requisite information
is laid on the Table of the House,
[Placed in Library. See No. LT-3429/
64].

(e} Proper utilisation of the loan is
ensured by arranging the payment of
loans only at the time of or after the
purchase of the ships by the shipping
companics.

Moreover, the loans are paid by
instalments as and when the payments
fall due to the shipyard.

Haldia Port

*176. Shri B. K. Das: Will the Minis-
ter of Transport be pleased to state:

(a) whether the study team recent-
ly appointed in connection with the
construction of the Haldia Port has
submitted any report;

(b) if so, the main points thereof;
and

() whether any action has been
taken on their findings?

The Minister of Transport (Shri
Raj Bahadur): (a) to (¢). In connec-

tion with the application made to the
World Bank in December 1963, for a
loan to cover the foreign exchange re-
quirements of the Haldia Project, the
Bank asked for detailed economic data
regarding the project, including a com-
modity-by-commodity projection of
the traffic that might be handled at
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each of the Indian ports including Cal-
cutta and Haldia in 1970-71, an analysis
of the coal traffic with detailed study
of individual markets, points of final
consumption, guantities and types of
coal involved, uses for which coal is
required, reasons for not obtaining
coal from nearer coal fields, type of
ships to be used in coal trade, an eva-
luation of alternative methods of ship-
ping wheat to Calcutta, an analysis of
the likely requirements for imports of
rock phosphate and sulphur in Caleutta
area, etc. and the quantities of general
eargo traffic that might be economically
diverted from Calcutta to Haldia. A
Study Group was constituted in Sep-
tember, 1964 to conduct the studies re-
quired by the World Bank and collect
the requisite data. This team has been
asked to complete its work in about
four months,

Export of Khadi Goods to U.S A, and
U.R,

*177. Shri Sham Lal Saraf: Will the
Minister of Social Security be pleased
to refer to the reply given to Starred
Question No. 694 on the 20th Decem-
ber, 1963 and state:

(a) the progress made so far in the
export of khadi goods to U.S.A. and
UK. as per contracts entered into
with the said Governments in 1963;
and

(b) whether the quantum of export
has kept pace with the figures given
in reply to the above gquestion?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) and (b), Trade agreements for
export of Khadi were entered into
with some parties in U.S.A. and not
with the Government of US.A. As the
parties failed to place the initial
orders as specified in the agreements,
these agreements have been cancelled.
No agreement or contract has been
entered into with the UK, Govern-
ment or with any private party in the
UK.
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Dahej Port
*178. Shri Kajrolkar: Will the
Minister of Transport be pleased 1o
state:

(a) whether any decision was taken
at the recent meeting of the National
Harbour Board to develop Dahej into
a major port;

(b) whether Porbandar is also to
be made an all-weather port; and

(c) if so, when the work on these
projects is likely to be taken up?

The Minister of Transport (Shri
Raj Bahadur): (a) The question of
developing Dahej into a lighterage
port was discussed at the last meet-
ing of the National Harbour Board
held at Panjim on the 20th and 2lst
October, 1964. The Board has re-
commended that the proposal may be
accepted for inclusion in the Fourth
Five Year Plan and that advance ac-
tion should be taken by the State
Government in the Third Plan period.
No decision was taken by the Na-
tional Harbour Board to develop
Danej as a major Port,

(b) and (c). A proposal to deve-
lop Porbandar into an all-weather
port is under consideration, The
State Government has prepared a
Project Report on this subject. The
project Report has been referred to a
Committee of Technical Experts. The
report of the Committee is expected
very shortly. The final decision will
be taken on receipt of that report,

Agricultural FPreduction

( Shri P. R, Chakraverti:
o { Shri P. C. Borooah:
Shri Hukam Chand
| Kachhavaiyu:

Will the Minister of Food and Agri-
<ulture be pleagsed to refer to the
reply given to Sarred Question No. 328
on the 22nd September, 1964 and
state the nature and extent of advance
action initiated on the agricultural
development proposals for the Fourth
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Five Year Plan by the Central and
State Governments respectively.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
nature and extent of advance action
initiated on the agricultural develop-
ment proposals for the Fourth Plan
by the Central and State Governments
is given in the statement placed on
the Table of the House. [Placed in
Library. See No, LT-3430/64].

Distribution of Fertilizers

( Shri P. C. Borooah: )
Shri Surendra Pal Singh:
Shri Yashpal Singh:

Shri Vishram FPrasad:
Shri Bagri:

Shri R. G. Dubey:

Shri Rameshwar Tantia:
*180. { Shri Ram Sewak Yadav:
Maharajkumar Vijaya

Shri P. Venkatasubbaiah:
Shri Inder J. Malhotra:
Shrimati Renuka Barkataki:
shri D, D. Mantri:

Shri Koya:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have ap-
pointed a Committee to examine the
long term and short term problems
relating to the distribution of chemi-
cal fertilizers;

(b) if so, the precise terms of ref-
erence of the Committee; and

(c) its composition?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) Yes,
Sir, '

{b) and (c). The terms of refer-
ence and composition of the Commit-
tee are contained in Government of
India Resolution No. 21-184|64-M,
dated the 1st October, 1964. Copies
of the Resolution have been placed
in the Parliament Library.

Social Security Programme

Shri P. C, Borooah:
Shri Subodh Hansda:
*182,{ Shri Ram Sewgk Yadav:
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Shri Surendra Pal Singh:

Shri R. Barua:

Shri Onkar Lal Berwa;

Shri Gulshan:

Shri Rameshwar Tantia:

Shrimati Renuka Barkataki:

Shri Hukam Chand
Eachhavaiya:

L Shri Dharmalingam:

Will the Minister of Social Security
be pleased to state;

(a) whether Government have de-
cided to initiate a tribal social secu-
rity programme providing for (i) old-
age pensionsg to destitutes and handi-
capped  (ii) retirement-cum-family
pensions to the persons covered by the
various Provident Fund Schemes and
(iii) assistance to handicapped; and

(b) if so, the salient features of
each of the three schemes?

The Minister of Law and Social
Security (Shri A. K, Sen): (a) and
(b). The Triple Social Security Pro-
gramme is comprised of the follow-
ing Schemes:

(i) Old-age pension to destitute and
handicapped: The Scheme ijs still
under consideration and no fina] deci-
sion has yet been taken;

(ii) Retirement-cum-family pen-
sioms: It has been proposed to provide
pensionary benefits to the workers
covered under the Employees' Pro-
vident Fund and the Coal Mines Pro-
vident Fund by creating a Fund out
of the subscriptions made 1o these
Provident Funds. The details of the
Scheme are being worked out; and

(iii) Assistance to handicapped:
Under this programme—

(a) scholarships are being award-
to the handicapped for pur-
suing their studies|vocational
training;

(b) financial assistance is given
to wvoluntary organisations
working for the welfare of
the handicapped;
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(¢) Special Employment Ex-
changes exclusively meant
for the benefit of handicap-
ped have been set up; and

(d) special facilities are provided
for their education and
training.
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Rationing in Calcutta

[ Shri Tridib Kumar
»184 J Chandhuri:
'] Shri C, K. Bhattacharyya:
Shrimati Renuka Ray:
Will the Minister of Food and Agri-
eulture be pleased o sate:

(a) whether the Union Government
have agreed to supply the necessary
quantity of rice and wheat to meet
the entire requirement of foodgrains
for the introduction of statutory
rationing in Calcutta industrial area
with effect from January next year;

(b) whether similar commitments
have been undertaken by the Central
Government in regard to other big
cities and industrial areas also; and

(c) whether Government have
made or obtained from the Govern-
ment of West Bengal any estimate of
rice and wheat which would be re-
quired to feed the Calcutta industrial
area through rationing?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam). (a)
Yes,

(b) The Centra] Government have
undertaken to meet similar commit-
ments if and when the State Gov-
ernments decide to introduce statutory
rationing in the cities with a popula-
tion of one million and over,

(c) The estimates of rice and wheat
received from the Government of
West Bengal are as under:

(Figures in terms
of lakhs tonnes)

Rice . 4.7
Wheat . 1.6
‘Wheat products w5 1.6 -

Corporation for Vegetables

[ Shri Surendra Pal Singh:
J Shri Warior:
*185. Shri Daji:
| Shri D. C, Sharma:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether it is a fact that the
Government of India have decided to
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set up a public sector Corporation for
vegetable production; and

(b) if so, the broad outlines of the
scheme, and the reasons which led
Government to come to such a deci-
sion?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) No-
such proposal is contemplated for the
present,

(b) Does not arise,

Co-operative Transport Societies

gys J Shri A. V. Raghavan:
"7 Shri Pottekkatt;

Will the Minister of Transpori be-
pleased to state:

(a) whether the Indian Oil Cor-
poration has any proposal to extend
credit facilities to co-operative trans-
port societies dealing in the corpora-
tion's products;

(b) whether a study group ap-
pointed by the Ministry of Transport
to examine the scope for transport
co-operatives has suggested to accom-
modate the operators either by direct
loans or by deferment of payment of
their dues;

(c) if so, whether any decision has
been taken on the recommendations;
and

(d) the nature of assistance pro-
posed to be extended to co-operative
transport societies?

The Minister of Transport (Shri
Raj Bahadur): (a) The Indian Oil
Corporation Limited has not formu-
lated any special scheme to extend
credit facilities to transport co-opera-
tive societies but these societies
would fall within the purview of the
Corporations’ normal credit policy.

(b) Yes,

(c) The recommendations of the
Study Group are under consideration.

(d) Does not arise at present.
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Gramdan Villages

374, Shrimati Ramdulari Sinha: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
(a) lay a statement on the Table
indicating up-to-date State-wise in-
formation regarding the number of
Gramdan villages with their:—

(i) total areas of cultivable land;
(ii) total population;

(iii) total credit demand;

(iv) total credit supply;

(v) position of the ufilisation of
credit supply and

{b) the agencies and procedure
through which credit has been pro-
vided to such Gramdan villages out
of the allotment of Rs. 1 crore sanc-
tioned by Central Government or
otherwise?

The Deputy Minisier in the Minis-
ty of Community Development and
Co-operation (Shri B, 8. Murthy): (a)
A statement is laid on the Table of
the House. [Placed in Library., See
Wo. LT-3432(i)|64]. The information
on points (i) to (iv) is not available.
However, the Akhil Bharat Sarva
Seva Sangh has requested the Pro-
vincial Sarvodaya Mandals, Bhoodan
Boards and Nirman Samities, to carry
out a quick survey of Gramdan Vil-
lages in different States to collect
essential data and ascertain their
socio-economic conditions.

(b) The agencies and the procedure
are indicated in the letter placed in
Library, [See No. LT-3432(ii) /64].
So far, an amount of Rs. 21.16 lakhs
has been sanctioned to 9 states. Of
this, an amount of Rs, 16.88 lakhs was
given for assisting co-operatives in
Gramdan Villages and Bhoodan areas
and Rs. 4.28 lakhs for assisting Gram
Sabhas.

Coal Mines Provident Fung Scheme

375. Shri Eswara Reddy: Will the
Minister of Social Security be pleased
1o refer to the reply given to Unstar-
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red Question No. 181 on the 1st June,
1964 and state:

(a) whether the examination of the
questions as to which units of the
Neyveli Lignite Corporation are to
be covered under the Coal Mines Pro-
vident and Bonus Schemes Act. 1948
has since been concluded;

(b} if so, what are the units; and

(¢) when the above act will E-e en-
forced?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
The matter is still under examinatjon.

(b) Does not arise at present.

(c) As soon as the proposed Coal
Mines Provident Fund Scheme for the
N --wveli Lignitz Corporation is finalis-
ed.

Civil Aviation Development Fund

376. Shri Vidya Charan Shukla:
Will the Minister of Civil Aviation
be pleased to state:

(a) whether Government have
created a Civil Aviation Development
Fund of Rs. one crore;

(b) if so, amount utilised from this
fund till now; and

(¢) the names of development pro-
jects for which utilized?

The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) Nil.

(c) Does not arise.

Forests in Kerala

7 [ Shri Potiekkatt:
*\ Shri A. V. Raghavan:

‘Will the Minister of Food and Agri-
culiore be pleased to state:

37

(a) the progress made in the matter
of acquiring private forests in Kerala;

(b). the reasons for the delay in im-
plementing the scheme;
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(c) when the work in connection
with the acquisition of private forest
land will be completed; and

(d) the plan provision under this
scheme ang the amount spent so far?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The State
Government of Kerala have stated

that a bill has been drafted for the
acquisition of private forests in the
State and is proposed to be introdu-
ced in the new Legislature vhen it
comes into force,

(b) Dug to non-enactment
bill.

(c) This can not be forecast as the
bill has not yet become law.

(d) Rs. 100 lakhs, out of which

Rs. 26,792.80 has been spent till Sep-
tember, 1964.

of the

Employees State Insurance Buildings
in Kerala

S Shri A, V. Raghavan:
. Shri Potiekkatt:

Will the Minister of Secial Secarity
be pleased to state:

378.

(a) progress made in Kerala for
constructing buildings under the Em-
ployees State Insurance Scheme for
housing dispensaries, hospitals and
quarters for the staff;

(b) the amount sanctioned for this
purpose in 1964-65; and

(c) the places where lands have
been acquired for constructing the
buildings?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
One 24 bed Annexe in T.B. Hospital,
Pulyanarkotta has been constructed
and put into use from 5-1-1864. 3
Employees’ State ‘Insurance Hospitals
and 6 dispensary buildings with staff
quarters, are under construction. In
addition, plans and estimates for one
more hospital and 7 more dispensary
buildings with gtaff quarters,. have
been sanctioned, Their constructin
is expected to start shortly.

(b) Rs.
10-11-1964).

14,47,514'55 P. (upto

(c) Lands have been acquired or
taken possession of pending acquisi-
tion proceedings for construction of

hospitals, dispensary  buildings and
staff quarters at the following places:—

1. Quilon District

Asramam, Pattathanam, Kottiyam,
Paripally, Kottankara, Thrippalazhi-
kom, Kalluvathukkal, Pavithreeswa-
ram, Punalur and Thrikkovilvatiom.

2. Kottayam District
Kottayam.
3. Alleppey District

Beachward, Pathirappally and Fac-
tory Ward.
4. Ernakulam Dhstrict

Udyogamandal, Thoppumpadi and
Panayapally.
5. Trichur District

Mulakunnathukavu (Trichur), Ollur
and Trichur.
6. Kozhikode District

Karaparamba, Irinagallur and Kala-
thinkunnu.

7. Cannanore District

Pappinissery.
Beypore Port
310, J Shri A. V. Raghavan:

"7 Shri Pottekkatt:

Will the Minister of Tramsport be
pleased to state the progress made in
the matter of acquiring a dredging
unit for internal dredging of the
Beypore Port in Kerala?

The Minister of Transport (Shri Eaj
Bahadur): The State Government has
placed orders for one 12" cutter suc-
tion dredger, one 2-ton grab dredger,
3 Nos. 100-ton barges and one 200 H.P.
tug for internal dredging in the inter-
mediate and minor ports in Kerala
State. Necessary foreign exchange
has also been released by the Central
Government.
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Thottilapalam-Vellamunda Roag in
Kerala

330, J Shri Pottekkatt:
" Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

(a) whether there is any proposal
to construct a link road from Thotti-
lapalam to Vellamunda to connect the
Badagara port with Manantoddy in
Kerala;

(b) whether this work will be taken
up during the Third Five Year Plan;
and

(c) the estimated cost of construct-
ing thig link road?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). Yes. It is a
State project and the Government of
Kerala have a proposal for taking up
the work of constructing this road
during the current Plan period. The
project is estimated to cost approxi-
mately Rs. 10.25 lakhs.

Bridge on Feroke River, Kerala

281 f Shri A, V. Raghavan:
"7 Shri 8. K. Pottekkatt:

Will the Minister of Tramsport be
pleased to state:

(a) the progress made in the matter
of constructing an independent bridge
over Feroke river in lieu of the exist-
ing Rail-cum-road bridge on the West
Coast Road in Kerala;

(b) the estimated cost of the bridge;
and

(c) when the work will commence?

The Minister of Transport (Shri Raj
Bahadur): (a) to (¢). Owing to the
paucity of resources, it has not been
possible to include the work relating
to the construction of the bridge across
the river Feroke in the approved pro-
gramme for the West Coast Road in
the Third Five Year Plan. The cons-
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truction of the bridge will, therefore,
not be taken up during the current
plan period.

Eerala State Transport Department

383, J Shri Pettekkatt:
L Shri A. V. Raghavan:

Will the Minister of Transport be
pleased to state:

(a) the number of temporary em-—
ployees working in the Kerala State
Transport Department;

(b) the minimum and maximum
service of these employees;

(c) how far the provisions of the
Motor Transport Workers Act, 1861
have been implemented in the matter
of providing canteens, rest rooms and
medical facilities to the employees;
and

(d) the steps taken to confirm the
temporary employees?

The Minister of Transport (Shri Baj
Bahadur): (a) 1,468.

(b) Two months and four years res-
pectively.

(c) Staff canteens and staff rooms
have been provided for the employees.
Medical facilities on the scale admis-
sible to the employees of the Kerala
Government are available to the
workers of the Kerala State Trans-
port Department also. Separate pro-
vision in this regard has not been
made for the latter, because the exist-
ing facilities are considered to be ade-
quate.

(d) A Special Officer has been
appointed by the Government of
Kerala to recommend measures for
achieving economy in Government ex-
penditure. This Officer will also look
into the staff structure of the Trans-
port Department. The question of
confirmation of the temporary em-
ployees of this Department will be
considered by the State Government
after the report of the Special Officer
has been received and examined by
them.
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Procurement of Foodgraimg

383, Shri S. N. Chaturvedi: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the quantity of foodgrains pro-
cured by Government during 1962-63
and 1963-64 separately;

(b) the quantity of foodgrains sold
during the same period;

(c) the quantity lost in inlang trans-
portation or by deterioration during
storage,

(d) the net loss or profit made by
‘Government as a result of these trans-
actions; and

(e) the expenditure on establish-
ment set-up for this purpose?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) 1962-63—43.60
lakh tonnes, 1963-64—5346 lakh
tonnes.

(b) 1962-63—42.16 lakh tonnes.

1963-64—59.63 lakh tonnes.

(c) 1962-63—36,998 tonnes.

1963-64—24 437 tonnes,

(d) Trading loss incurred by the
‘Government was:i—

1962-63—27.15 crores.
1963-64—30.91 crores.

(e) 1962-63—3.29 crores.
1963-64—3.42 crores.
Cooperative Transport Societies in

Kerala

[ Shri Pottekkatt:

* U Shri A. V_ Raghavan:

Will the Minister of Transport be
pleased to state:

(a) whether any representaticns
have been received by the Govern-
ment of Kerala to amend Section
18(ii) of Kerala Act 25 of 1963;

384

(b} the minimum number of mem-
bers required to form a cooperative
transport society

(c) the maximum number of mem-

‘bers that could be employed in &
society owning one stage carriage; and

(d) the number of transport socie-
ties engaged in the transport of pas-
sengers in Kerala?

The Minister of Transport (Shri Raj
Bahadur): (a) to (d). The informa-
tion required is being obtained from
the Government of Kerala and will be
laid on the Table of the Sabha as soon
as it is available.

Hapur Grain Dealers

385. Shri Sham Lal Saraf: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Hapur Grain Dealers
have approached the Prime Minister
to intervene in getting stocks of
maize and bajra left alone from
being frozen by the Government of
U.P.;

(b) whether the contention of the
said traders, that they are forced to
zell the said foodgrains at a lower
price than the landed cost of the same
has been gone into; and

(e) if so, the result thereof?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri D,
R. Chavam): (a) The Hapur Galla
Comrmittee, Hapur, made a representa-
tion to the Uttar Pradesh Government
and endorsed a copy of the represen- .
tation to the Prime Minister.

(b) ang (c). There is np truth in
the contention of these traders that
they were forced to sell these food-
grains at a lower price than the land-
ed costt The District Magistrate,
Meerut fixed in consultation with
the representatives of the traders,
appropriate wholesale prices of these
foodgrains after allowing reasonable
margin for transport and incidentals.

Distribution of Fertilizer

386, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the quantity of fertilizer allot-
ted to the different States for inten-
sive cultivation and production of
rab! crop; and
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(b) the rate at which it has been
subsidised for the use of the farmers?

The Deputy M:nister in the Minis-
try of Food and Agriculure (Shri
Shah Nawaz Khan): (a) The state-
nment showing allotments made in
favour of different Stateg for Inten-
sive ultivation is laid on the Table of
the House. [Placed in Library. See
No. LT-3433(i)/64). As regards rabi
cultivation in general allotments are
normally made in favour of State
Governments each quarter angd not
‘seasonwise. Special allotments are,
however, made for use in selected
districts under the Intensive Agricul-
fure District Programrme known as
Package Programme for Kharif and
1abi mranuring seasons. Allotments
for the Package Programme for pro-
dustion of Rabi Crops is also laid on
the Table of the House. [Placed in
Library. See No. LT-3433(ii)/64].

(b} Information is being collected
from the States and will be laid on
the Table of the Sabha when received.

Sugar Quota for Orissa

387. Shri Rama Chandra Mallick:
Will the Minister of Food and Agri-
cuoliu:e be pleased to state:

(a) the total quantity of sugar quota
sanctioned to the State of Orissa;

(b) the actual requirement of sugar
asked by the State Government for
1964-65;

{c) the gquantity of sugar actually
supplied to the same State up to the
30th October, 1964; and

(d), the mode of distribution among
the rural people?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (2) The monthly quota
of sugar fixed for the State of Orissa
i 4,000 tonnes, A cut of 5 percent
was, however, made in the quotas of
various States from the release given
in March 1964. This cut has been
resiored from November, 1964.

(b) No such request has been re-
ceived. '
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(c) #%7,419 tonnes of sugar was al-
lotted to Orissa from 1st Nowvember,
1963 to 30th October, 1964, the quota
allotted in October peing for half the
menth.

(d) Sugar is distributed in rural
areas +according to instructions of
local officers through retail shops
opened in different Panchayat areas
and through retailers appointed at
important centres of the districts.
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Import of Chemical Fertilizer

391. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether a number of friendly
foreign countries have offered to meet
our rejuirement of chemical fertilizers
io the fullest extent to increase our
fooc production; and

{b) if so, the names of those coun-
tries and whether Goverminent have
accented their offer?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shah Nawaz Khan): (a) and (b). No
friendly country has suo moto offer-
ed to fulfil our requirements of che-
micul fertilizers to the fullest extent.

Due, however, to the limitation of
free foreign exchange and increased
import requirements of fertilizers the
Government had to contact gquite a
few friendly countries to facilitate the

Written Answers 1416

import of ferlilisers on terms of pay-
ments other than in free foreign ex-
change. The U.S.A. and Netherlands
havc agreed to the utilisation of a
part of their aid funds for the import
of fertilisers, The U.SS.R. the Ger-
man Democratic Republic and U A.R.
have also agreed to the import of
Fertilizers from those countrieg under
Trade Plans,

Hotel Beds

[ Shri B. G. Dubey:
392, Shri Yashpal Singh:
Shri Kajrolkar:

Will the Minister of Transport he
pleased to state:

(a) the number of hotel beds India
would need during 1965 and 1966 in
view of the likelihood of growing
volume of foreign tourist traffic;

ib) the total accommodation avail-
able in the hotelg in the country at
present; and

{e) whether there is any proposal
to have all new hotels hereafter to
be air-conditioned?

The Minister of Transport (Shri
Raj Bahadur)‘ (a) and (b). The total
ted capacity in hotels in India ap-
proved by the Department of Tourism
as suitable for use of foreign tourists
is about 11,500 beds. Some hotels are
under construction. It ls expected
that by the end of 1964, 1500 additional
beds would be available. Though
it is wvery difficult to estimate cor-
rectly the exact requirementg of hotel
beds during the years 1965 and 1966,
it is estimated that about 2,500 addi-
tional beds would be required to
meet the increasing volume of foreign
tourist traffic.  Thereafter the pro-
gressively estimated requirement is
about 1,500 beds per year,

(c) No Sir.
encouraged to build
hotel acecmmodation.

Hoteliers, are however,
air-conditioned
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Taxation on Motor Vehicle Operators

[ Shri Rameshwar Tantia:
Shri 8§, C, Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Pottekkait:

Shri Kappen:

394, 2

pu
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Will the Minister of Transport be
pleased to state:

(a) whether there is a proposal to
set up a high powered commission to
examine the present incidence of taxa-
tion on motor vehicle operators in
the country; and

(b) if so, when it is likely to be
appointed?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A pro-
posal to set up a high powered Com-
mittee to examine whether the pre-
sent taxation on motor transport has
become a disincentive to the growth
of road transport in India ig wunder
consideration.

Tribunal Development Blocks

{ Shri Subodh Hansda:

495, J Shri S. C. Samanta:
" Shrimati Savitri Nigam:

-lShri M. L. Dwivedi:

Will the Minister of Social Security
be pleased to state:

(a) whether the present criteria for
fixing up a Tribal Development Block
stunds justified in a sparsely tribal
populated area;

(b) whether there are densely tribal
populated areas which are left out
from these projects in  comparison
witk the present Bloks; and

(e) if so, the alternative methods
proposed to be adopted to give them
equal benefits as are enjoyed by
people within the Tribal Development
Blocks?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes. The scheme
of Tribal Development Blocks is an
area-oriented scheme and ig not suit-
able for areas with low tribal con-
centration.

(b) and (c), No area with a tribal
concentration of 66 2/3 per cent or
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over, if left uncovered by Tribal
Development Blocks, Tribals living
in areas not covered by Tribal Deve-
lopment Blocks derive the  benefit
from (i) the programme of normal
Community Development  Blocks,
which has, by now, covered the en-
tire country; (ii), the general pro-
grammes of development included ip..
the Plan; and (iii) the special
schemes for the welfare of Scheduled
Tribes included in the Plan, both in
the State and the Central Sectors,
other than the scheme of Tribal
Development Blocks. In addition, it
is proposed that the criterion of 662[3
per cent of tribal concentration pre-
scribed for Tribal Development
Blocks in the Third Plan should be
relaxed to 50 per cent during the
Fourth Plan. It is further proposed
to give pd hoc assistance, during the
Fourth Plan, to the normal Communi-
ty Development Blocks, which, in
spite of having substantial tribal con-
centration, will not be eligible for
conversion into Tribal Development
Blocks even on the criterion of 50 per
cent tribal concentration. This ad-
hoc assistance will be specifically ear-
marked for the benefit of tribals living
in small groups or pockets compris-
ing of about 1,000.

Agricultural Research Review

Shri Subodh Hansda:

Shri S. C. Samanta:

Shrimati Savitri Nigam:
“\Slu'i M. L. Dwivedi:

Team

396.

Shri Yashpal Singh:
Shri Surendra Pal Singh:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Agricultural Research Review Team
sppointed by Government has recom-
mended the setting up a new Council
for agricultural and food research at
the centre; and

(b) if so, the reaction of Govern-
snent thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Ehan): (a) Yes.

1560 (Ai) LSD—3.
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(b) The matter is now under com-
sideration of the Government.

Liability of Government Employees

397, Shri Yashpal Singh: Will the
Minister of Law be pleased to state:

(a) whether the Supreme Court in
one of its judgements had suggested
the enactment of a legislation where-
by the State should be made respon-
sible for the negligence and miscon-
duct of its employees; and

(b) if so, whether any legislation
is proposed to be brought forward in
this respect?

The Deputy Minister in the Ministry
of Law (Shri Jaganatha Rao): (a) Yes
Sir.

(b) The matter is under considera-
tion.

Crushing of Cane

398 J Shri Vishram Prasad:
*q Shri Bagri:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question
No, 590 on the 15th September, 1964
and state the steps taken by Govern-
ment to enable the sugar mills of
Uttar Pradesh and Bihar to start
crushing cane from October, 19647

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): With a view to pro-
viding an incentive for early crushing,
Government have allowed a rebate of
50 per cent in basic excise duty on
the production of sugar during the
period October-November, 1964, which
is in excess of sugar produced by the
factories during the corresponding
period in 1962

Crop Insurance Schem?

( Shri Vishram Prasad:
399.. Shri Bagri:
ism-i Surendra Pal Singh:
Will the Minister of Food and Agri-
culture be pleased to refer to the re-
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ply given to Starred Question No. 193
on the 15th September, 1964 and state:

(a) whether the proposal to intro-
duce crop insurance scheme in (he
country has since bsen considered;
and

(b) if so, the main features thercaf?

The Deputy Minister in the Minis-
try of Foogq and Agriculture (Shri
Shahnawaz Khan): (a) and (b), The
implications of the proposal 1o
undertake legislation for introducing
crop insurance are being examined.

Report of the Commissioner of S.Cec.
and S.Ts.

400, J Shri Vishram Prasad:
"\ Shri Bagri:

Will the Minister of Social Security
be pleased to refer to the reply given
to Unstarred Question No. 97 on the
8th September, 1964 and state:

(a) whether the Report of the
Commissioner of Scheduled Castes and
Scheduled Tribes for 1962-63 has been
printed;

(b) if so, when it will be placed on
the Table;

(c) whether the Report for 1963-64
has been submitted by the Commis-
sioner to the President; and

(d) when these Reports are hkely
to be discussed in the House?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar): (a) Yes.

(b) During the current session.

(¢) No,

(d) It is hoped that the Commis-
sioner’s Report for the year 1962-83

will be discussed -during the current
session.
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(6)

Stock of Fertilizers

464, Shri Daljit Singh: Will the
Minister of Foog and Agriculture be
pleased to state:

™ (a) whether any stocks of fertiliz-
ers have recently accumulated at the
Nangal, Sindri and Rourkelz Plants;
and

(b) if so, the steps being taken t
clear these stocks?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No, Sir.

(b) The stocks of fertilizers waith
these factories are actually very small
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and are already covered by allotments
rnad_e by the Ministry of Food and
.f\grlculture. Movement of these stocks
is also proceeding satisfactorily due
to adequate wagon supply.

Tourism in Punjab

405. Shri Daljit Singh: Wil = toe

Minister of Transport be pleased to
state:

(a) thg amount given or proposed
to be given for the development of
tourism in Punjab during 1964-65:

(b) whether the eonstruction of the
hotel and provision of other ameni-
ties to the tourists at Bhakra Dam
have been taken up; and

(e) if not, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): (a) A subsidy of Rs.
75,000 is likely to be released to the
Government of Punjab for two
schemes of Development of Pinjore
Gardens and purchase of an existing
building at Katrain for conversion
into a Tourist Bungalow. These two
schemes are included under Part IT of
the Third Plan and are to be executed
by the State Government with 50 per
cent subsidy from the Centre. The
above provision was included in ‘hie
Budget for 1964-65 on the basis of the
information furnished by the Punjabh
Government.

(b) and (¢). The Third Plan in-
cludes a provision of Rs. 12.00 lakhs
for provision of tourist facilities at
Gobind Sagar (Bhakra) It iz propos-
e to construct a restaurant and &
tourist hostel at Bhakra in addition
to provision of boating facilities. A
suitable site for provision of these
facilities has been selected in consul-
tation with the Government of Pun-
jab, Bhakra Dam Administration and
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the Government of Himachal Pradesh
on the Bilaspur side of the Gobind
Sagar. The necessary land is being
acquired,

Plans and estimates for the restau-
rant have been received from the
Bhakra Dam Administration and gre
under examination. It is expected
that the work on the restaurant will
start shortly and will be completed
before the end of the Third Plan. The
plans and estimates for the hoste] and
boating facilities are undcr prepara-
tion. The work is to be executed by
the Bhakra Dam Administration.

Purchase of LCT

206 f Shrimati Savitri Nigam:
" Shri M. L. Dwivedi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have re-
cently purchased an olq Landing
Craft Tractor for the use of the Forest
Department of the Andamans Admi-
nistration; if so, its price;

(b) whether the Landing Craft
Tractor has been found to be un-ser-
viceable and is undergoing rep irs at

the Government Dockyard, Port
Blair; and

(c) if so, the estimated cost of its
repairs?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir, The
purchase price of the Landing Craft
Tractor iz Rs. 575 lakhs.

(b) and (e). No, Sir. However,
structural changes to make the Land-
ing Craft Tractor suitable for carty-
ing heavy logs, of timber, are being
effected at an estimated cost of
Rs. 1.50 lakhs.

Prices of Sawn Timber
J Shrimati Savitri Nigam.

407. 3 Shri M. L. Dwivedi:
Will the Minister of Fnod
Agriculure be pleased to state:
(a) whether it is a fact that the
Forest Department, Andaman Islands,

and
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has fixed prices of sawn iimber for
local sale and consumption in the
Islands far in excess of the prices
fetched by such timber in auction
sales in Calecutta Depot (after setting
off freight, handling and Depot char-
ges);

(b) it so, the reason for fixing
higher prices for local sales; and

(c) if the answer to part (a) above
be in the negative, the net prices at
which sawn timber of various sections
being sold in Calcutta Depot from the
1st January 1964 onwards and the
comparative prices for local sales?

The Deputy Minister in the Minis-
ter of Food and Agriculture (Shri
Shahnawaz Khan): (a) Sawn timbers
are sold locally in Andamans strictly
according to specifications; whereas
sawn timbers auctioned gt the Cal-
cutta Depot are of assorted sizes.
Hence, the local sale rates and the
prices obtained at auctions are not
comparable.

(b) Does no arise.

(c) A statement indicating the pri-
ces obtained in auctions at the Cal-
cuttg Depot from January to October,
1964 ang the local schedule of rates
for different varieties of sawn timber
for the same period is laid on the
Table of the House. [Placed in Libr-
ary, see No. LT-3436/64].

Panchayat Raj Bodies

[ Shri P. R. Chakraverti:
08 J Shri P. C. Borooah:
408. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) the steps taken to bring about
co-ordination in the activities of pan-
chayat raj bodies and co-operatives;

(b) how far the areas, within which
these institutions function at different
levels, have been made coterminus;

and
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(c) whether provision has been
made to secure representation of the
panchayat raj bodies in the co-ope-
ratives and vice versa?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, 8. Murthy): (a)
On the basis of the recommendations
made by the Working Group on Pan-
chayats and Co-operatives, the Gov-
ernment of India communicated to
State Governments a number of sug-
gestions for securing co-ordination
between these two institutions. A
copy of letter No. 8-24/61-Plan, dated
the 1st October, 1962, is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-3437/64].

{(b) while organising new coopera-
tives at the primary level, the objec-
tive iz to make them co-terminus
with panchayats, as far as possible,
subject to the societies conforming to
standards of wiability and maximum
population limits., Co-terminus juris-
diction at higher levels is not consi-
dered feasible.

(e) It is not considered necessary to
provide mutual representation at pri-
mary level. At the block level it has
been suggested that the panchayat
samiti should have a cooperative sub-
committee in which representatives of
appropriate cooperative orgamnisations
should be co-opted. At the district
level, representation of the zila pari-
shad on appropriate district level co-
operatives and vice versa has been
suggested.

Training of Seamen for Catering

Shri A. V. Raghavan:
409. Shri Pottekkait:
1L Shri Kappen:

Will the Minister of Tramsport be
pleased to state:

(a) whether there is any proposal
to introduce a scheme to train seamen
for catering on board the ships;

(b) the number of persons likely to
be trained annually; and
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(c) where the training centre will
be established?

The Minister of Transport (Shrl
Raj Bahadur): (a) and (b). With,
effect from January, 1964, an experi-
mental scheme hag been introduced
under which training is imparted:—

(i) on T.S. ‘Dufferin’, Bombay to
12 Galley andg 16 Non-galley
Ratings per year, for employ-
ment in the Saloon Depart-
ment of Merchant Navy
Ships; and

(ii) on T.S ‘Bhadra’, Calcutta, to
32 Ratings per Year for em-
ployment as Bhandari Cooks
on the Merchant Navy Ships.

(¢) There is, at present, no pro-
posal under consideration for the
establishment of a separate Saloon
Training Centre. '

Sugar Mills at Ahmadpur

410. Shri Tridib Kumar Chaudhuri:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total amount of loan ad-
vanced by the Rehabilitation Indus-
tries Corporation to the National
Sugar Mills Ltd., of Calcutta for the
purpose of opening a sugar mill at
Ahmadpur in the district of Birbhum,
West Bengal;

(b) the terms of the laan and whe-
ther any part of the loan hag been
repaid so far;

(¢) whether since 1958-60 the said
mills have suffered a total revenue
loss of nearly Rs. 11.00 lakhs exclud-
ing depreciation; and

(d) whether any attempt has been
made by the Rehabilitation Industries
Corporation to assess the financial
position of the National Sugar Mills
and to find out the prospects of the
recovery of the loan advenced?

The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
D. R. Chavan): (a) A loan of Rs. 21.00
lakhs was granted by the Ministry of
Rehabilitation, Government of India
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to the Government of West Bengal
and not the Rehabilitation Industries
Corporation for being advanced to
M/s National Sugar Mills Ltd. Cal-
cutta. Including this and other loans
advanced by the State Government
and State Financial Corporation total
liabilities to Government including
interest upto March 1964, are stated
to be of the order of Rs. 70 lakhs.

loan of Rs. 21
following

(b) The grant of
lakhs was subject to the
conditions:—

(i) No part of the loan will be
advanced by the Government
of West Bengal to the Com-
pany before the latter has in-
vested a sum of Rs. 21 lakhs
out of its own funds. The
loan, when advanced, wi'l be
against the security of land.
building, plants and machi-
nery in the above mill.

{ii) The loan may be advanced in

consultation with Rehabilita-
tion Finance Administration
after getting the necessary

deed executed. Subject to a
maximum of Rs. 21,00 lakhs,
the amount of the loan should
not at any time exceed 50 per
cent of the value of unencum-
bered assets of the Company
in the shape of land and
buildings and machinery of
the Company in the above
mill as determined by the
State Government and the
Rehabilitation Finance Admi-
nistration.
(iii) The period of repayment of
the loan|loans will be 15 years
and interest will be charged
at 4} per cent per annum.
During the first two years,
only simple interest will be
charged and repayment of
loan/loans wil] begin from the
third anniversary of the date
of payment of the loan/loans.
The loan/loans along with
interest, will be recovered in
18 annual equated ‘instal-
‘ments,

Part payment of Rs. 55337 towards
the first instalment has so far been
made,

(¢) Revenue loss excluding depre-
ciation since 1959-60, as intimated by
the State Government, amounts to
over Rs. 20 lakhs.

(d) This information is not avail-
able.
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Taxi Fares

414. Shri P, C. Borooah; Will the
Minister of Transport be pleased to
state:

(a) whether a demand from the
Taxi Union to raise taxi fares in the
capital is under consideration of Gov-
ernment; and

(b) if so, the decision, if any, taken
in the matter?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). A request
received from the Delhi State Taxi
Union (Regd.) for raising the taxi
fares in Delhi is under the considera-
tion of the State Transport Authority,
Delhi.

Consumers Co-operative Societies

415. Shri Bishwanath Roy: Will the
Minister of Community Development
and Cooperation be pleased to state
whether any proposal is under consi-
deration of Government for organis-
ing Consumers’ Cooperative societies
on a large scale in the Capital and
elsewhere in view of th high prices of
essential commodities?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S, Murthy):
Yes, Sir. A scheme for the expansion
of Consumers’ Cooperatives is under
consideration.

Crane for Cochin Port

[ Shri Warior:
416. 2 Shri Daji:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that some
changes were made in the model of
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the crane ordered for Cochin Port
from a certain Dutch firm and that
the present model is of an inferior
quality;

(b) whether Government have made
any enquiries into this change; and

(c) if so, the findings thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) The position is as
follows. The Government have ap-
proved the purchase of a 120-ton
floating crane for Cochin Port similar
to the one ordered by the Madras
Port Trust, as a repeat order, and the
order was placed accordingly by the
Cochin Port Trust on the Dutch firm
which had supplied the Madras crane.
The Cochin Port Trust hag stated that
no changes in the specifications were
made by them from the one supplied
to the Madras Port Trust. However,
the Cochin Port Trust have notic-
ed some variations between the
specifications of the Madras crane
and the specifications as furnish-
ed by the manufacturers for the
Cochin crane as embodied in an
annexure to the contract recently
finalised. The contractors have
informed the Cochin Port Trust that
the variations are due to changes that
were made in the Madras contract
after the original agreement had been
signed. The Cochin Port Trust are
verifying this from the Madras Port
Trust. And in case there are unsatis-
factory variations, the Port Trust
will take up the matter with the
manufacturers.

(b) No. The matter is being looked
into by the Cochin Port Trust at pre-
sent; and

(c) Does not arise,

Cultivation of Sea Island Cotton

417. Shri Warior: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether the cultivation of sea-
island cotton is progressing satisfac-
torily; and

(b) if so, the details of the progress
made during the last two years?

The Deputy Minister in the Minis
try of Food and Agriculture (Shr
Shahnawaz Khan): (a) Yes.

(b) The acreage and production o,
this cotton during the last two years
in the two States of Mysore and
Kerala where it is being extended are
given below:—

Area Area  Produc-
Year sown harvested tion
(acres) (Bales)
Mysore
1962-63 4,177 3,223 269
1963-64 8,538 7,462 1200
Kerala
1962-63 1.052 880 224
1963-64 . 1,046 925 275
During the current year (1964-65),

the area sown in Mysore and Kerala
is 17,646 acres and 3,194 acres respec-
tively.

Casting of Votes

418, Shri Sivamurthi Swamy: Wilj
the Minister of Law be pleased te
state:

(a) the steps being taken to educat
the voters to exercise their votes pro.
perly and register the new voter withe«
out any lapse;

(b) whether there is any voluntary
organisation known as “All India
Voters Council” to educafe the voters
about their rights and responsibilities:
and

(c) whether voters lists are being
supplied free of cost to any organisa-
tions|political parties on request?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Prior to the last general elections, the
Election Commission arranged with
the Ministry of Information and
Broadcasting, for the production of a
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film entitled “How to Vote" on the
marking system of voting, in English,
Hindi, Bengali, Tamil, Telugu, Mala-
valam, Gujarati, Kanada, Oriya, Pun-
jabi and Assamese, with a view to
educating the electors in the wvoting
system. Prints of this film ip 35 mm.
and 16 mm. sizes were distributed by
the Films Division of that Ministry to
the different units and publicity orga-
nizations in the States for exhibition
which yielded desired results. Apart
from this, during the general elections,
folders were printed by the Election
Commission as well as by the Chief
Electoral Officers containing facsimiles
of symbols and instructions to elec-
tors for marking ballot papers at
simultaneous elections. Thesg were
distributed to political parties and
intending candidates. Those were
useful to voters and also to the candi-
dates at the elections.

The electoral rolls are intensively
revised by house to house enumera-
tion prior to every general election.

(b) Neither the Government nor
the Election Commission is aware of
the existence of any “All India Voters
Council”,

(c) Two copies of each separate
part of a roll are supplied free of cost
by the registration officer to every
political party for which a symbol is
exclusively reserved by the Election
Commission, so as to enable them to
extend their help at the time of
annual revision of the electoral rolls.

Motor Vehicles Rules

419. Shri D. C. Sharma: Will the
Minister of Transport be pleased to
state:

(a) whether the need for introduc-
ing uniform Motor Vehicles Rules
with regard to body construction of
public transport vehicles has been
considered; and

(b) if so, the result thereof?

The Minister of Transport (Shri
Raj Bahadar): (a) and (b). There is
alread uniformity in the provisions
contained in the State Motor Vehicles
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Rules relating to the construcfion,
equipment and maintenance of motor
vehicles including public service
vehicles.

Commonwealth Sugar Agreement

420 J Shri Kajrolkar;
" 7\ Shrimati Renuka Barkataki:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government
decided to join the
Sugar Agreement;

have
Commonwealth

(b) whether the Agreement is on
favourable terms; and

(¢) how does the price compare
with that prevailing in the local mar-
ket?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) We have approach-
ed the British Government to admit
India to the Commonwealth Sugar

Agreement as an exporter. The
request is under consideration,
(b) and (c). Under the Common-

wealth Sugar Agreement, the British
Government purchases specified quan-
tities of sugar at a price which is
higher than the international price.
The negotiated price for 1964 is
£46-0-10 per long ton as against the
present world market price of £31-0-0
per long ton CLF, UK. (96° basis).

Supply of Foodgrains to States

42] Shrimati Ramdularj Sinha: Will
the Minister of Food and Agiculture
be pleased to state the extent to which
the Centre have earned profit or
incurred loss in the supply of food-
grains to various States from January
to August, 19647

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): Accounts are compiled
for financial years. Precise figure of
loss on distribution of foodgrains
from Central stocks during the period
January to August 1964 is not, there-
fore, readily available. On a rough
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approximate basis it appears that a
trading loss of about Rs. 46 crores
has been incurred on the sale of food-
grains during this period.

Social Policy Resolution

422, Shrimati Renuka Ray: Will the
Minister of Soeial Security be pleas-
ed to state:

{a) whether Government are consi-
dering the formulation of a Social
Policy Resolution; and

(b) if so, when this will be placed
before the Parliament?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
Yes. The matter is under examination.

(b) Does not arise.
Bridge on the Godavari

423, Shri Eswara Reddy: Will the
Minister of Transport be pleased to
state:

(a) whether there has been any set-
back in the construction of the road
bridge across the River Godavari near
Bhadrachellam due to short supply of
cement and iron and steel;

(b) if so, whether required quanti-
ties have since been allotted;

(¢) whether there has been an
increase in the estimates of the cost
of the bridge; and

(d) if so, to what extent?

The Minister of Transport (Shri
Raj Bahadur): (a) and (b). The pro-
gress in the construction of the bridge
across the river Godavari at Bhadra-
chellam did not suffer on account of
short supply of cement and iron. The
recent set-back in its progress was
the result of an accident that occurred
on the 6th June 1964 when the launch-
ing truss was blown off into the river
bed by a whirlwind.

(¢) and (d). The cost of the bridge
proper, excluding guide bunds, was
previously estimated at Rs. 6.0 lakhs.
Its revised estimated cost is Rs. 97.50
lakhs (Rs, 74.25 lakhs for the bridge

proper and Rs. 23.25 lakhs for guide
bunds).

Desert Preserving Scheme

424 Shri Y. S. Chaudhary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total amount so far spent
on desert preserving scheme; and

(b} the brief outlines of the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
work relating to the reclamation and
control of Rajasthan desert was start-
ed in 1952 by setting up a Desert Re-
search Afforestation Centre. This
Centre has since been reorganised into
the Central Arid Zone Research Insti-
tute in collaboration with the UNES-
CO to study all the fundamental and
applied problems of arid regions. The
total expenditure incurred on the
aforesaid work upto the end of
September, 1964, is estimated at
Rs. 105.10 lakhs, The brief outlines
of the Central Arid Bone Research
Institute, Jodhpur, are given in the
Brochure on ‘Fight against the
Desert’, which has already been laid
on the Table of the Lok Sabha earlier.

Shipping Service to West Africa

425 Shri A. V. Raghavan:
" Shri Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the reasons for Scindias to dis-
continue their shipping service to
West Africa; and

(b) whether any complaints have
been received about the unwilling-
ness of foreign shipping lines to carry
certain types of cargo from India to
Africa?

The Minister of Transport (Shri
Raj Bahadur): (a) The Scindia Steam
Navigation Company which was
maintaining direct shipping services
from India to West African ports had
to discontinue the services for want
of economic loads on these runs.

(b) No, Sir,
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L.S.L Scheme in Kerala

426, J Shri P. Kunhan:
* '\ Shri Nambiar:

Wil the Minister of Social Security
be pleased to state:

(a) the number of employees cov-
ered under the Employees' State
Insurance Scheme in Palghat District
in Kerala.

(b) the number of beds reserved
for insured employees in the existing
hospitals; and '

(¢) whether there is any proposal to
reserve more beds for such employees
in the hospitals?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) 2,300.

(b) 3 General Beds (including 1
Maternity Bed), 2 T.B. Beds,

(c) None at present. The question
of providing more beds will be consi-
dered as and when medical care is
extended to families of insured per-
20ns.

Disease of Orange Plantations

[ Shri P. R. Chakraverti:
421. { Shri P, C. Borooah:
| Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian Agricultural
Research Institute has been asked to
advise on ways to check an unknown
disease from which the orange plan-
tations in Assam have been found to
be suffering;

(b) if so, the measures
by the Indian Agricultural
Institute; and

(c) the extent of damage caused by
the disease to the Assam plantations?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. At the
request of the Assam Government, a

suggested
Research
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Team of the Experts from the Indian
Agricultural Research Institute was
deputed to wvisit citrus orchards.
suffering from an unknown disease in
different areas of the Assam State.

(b) The Experts have returned
from Assam last week only and are
at present busy in examining the
material they have brought from the
diseased orange orchards for diag-
nosing the trouble so that suitable
control measures may be suggested.

Preliminary observations made by
the Team indicate that many of the
diseased citrus trees had micronut-
rient deficiency like zinc; twig blight,
root rot and gummosis caused by
fungi; and widespread infection of
virus diseases. The Citrus aphid
(Aphid citricidus) which is a potent
vector of Tristeza virus, was found
in abundance which may be responsi-
ble for its widespread infection. In
addition, Borer attack was also found
to be severe in the affected trees.

(c) It is difficult fo state the extent
of damage caused by the disease(s)
to the Assam Citrus Plantations, but
as judged by the condition of the
orchards seen by the Indian Apgricul-
tural Research Institute Team, in a
short visit in the districts of Kamrup
and Khasi—Jaintia hills, the number
of severely affected plants is estimat-
ed at 10-15%. According to the State
Government authorities, the trouble
was wide-spread throughout the State
and several orchards were badly
affected.

Warnings to Delhi Traders

429. Shri Eswara Reddy: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the number of traders in Delhi
who were given warning by the Delhi
Administration for wviolation of the
Foodgrains Licence Control Order;

(b) whether Government are aware
that in Delhi foodgrain dealers use
unlicensed premises for storing food-
grains; and

(c) if so, the steps taken

against
them?
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The Deputy Minister in the Minis-
try of Food and Agricalture (Shri
D. B, Chawan): (a) 48.

(b) 27 traders were found using
unlicensed godowns.

(¢) The traders have been charge-
sheeted. 1 case has been sent to the
Superintendent of Police (Crimes)
for prosecution and the remaining
are under process for sending to
Police for prosecution.

Bombay-Baroda Air Service

430. Shri Chhotubhai Patel: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether Bombay-Baroda air
service suspended from the 12th
June 1964 has been resumed;

(b) whether the runways at
Baroda aerodrome require repairs;
and

(c¢) if so, when the repairs will be
«ccompleted? ’

The Minister of Civil Aviation (Shri
Kanungo): (a) to (¢). The work on
the Fair weather-strip wag originally
completed towards the end of March,
1964, after which the Indian Airlines
‘Corporation were operating their
services. However, the side-strip was
rendered unfit for operations as a
result of heavy rains during the
monsoon. Hence, the Bombay-Baroda
air service had to be suspended in
June, 1964. The side-strip has again
been made ready for operations by
Dakota type of aircraft and is now
available for Indrap Airlines Corpora-
tion’s s-heduled services who have
accordingly been advised by the
Director General of Civil Aviation to
carry out a test flight and to resume
the services,

Indian Agricultural Research
Institute

431, Shri Vishram Prasad: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Indian Agricultural Research Institute
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has constructed stairs which blocked
the road leading to the Indarpuri
Colony;

(b) whether it is alsp a fact that
these stairs are causing great incon-
venience to the residents of the
Colony; and

(c) whether any alternative means
are being considered to achieve the
object without causing inconvenience
to the residents of the colony?

The Deputy Ministey in the
istry of Food and Agriculture
Shah Nawaz Khan): (a) Yes,

{b) The road referred to in part
(a) of the Question lies within the
campus of the Indian Agricultural
Research Institute. The right of free
passage to the members of the public
residing in the Indarpuri Colony
through this road cannot be conceed
because this would be detrimental
to the work of the Institute, The con-
struction of the stairs on tpe extre-
mity the road, therefore, became
necessary to check unrestricted tra-
ffic through the campug of the Insti-
tute.

(¢) Yes. An alternative road from
the junction of Shankar Road wand
Pusa Road to Naraina Village via
Indarpuri is under construction,

Min-
(Shri

C. D. Programme in Delhi Region

432, Shri Hem Raj: Will the Min-
ister of Community Development and
Cooperation be pleased to refer to
the reply given to Unstarred Question
No. 117 on the 8th September, 1964
and state:

(a) whether the report of the Indiam
Institute of Public Administration on
the study of the public perception of
and support in the programme of
Government in general and with
particular reference to five specific
types of Government programmes has
since been received;

(b) if so, which of its recommenda-
tions have been accepted; and

{¢) whether a copy of the
and recommendations accepted
be placed on the Table?

report
will
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The Deputy Minister in the Min-
istry of Community Development and
Co-operation (Shri B. S. Murthy):
(a) No Sir; the report has not been
finalised yet.

(b) and (c): Do not arise.

Landing Agricultural Labours

433. Shri Vishva Nath Pandey: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the progress made under the
scheme for settlement of landless
agricultural labourers on Bhoodan and
Gramdan lands in Uttar Pradesh;

(b) whether the implementation of
the scheme has been delayed due to
the non-finalisation of the Rules; and

(c) if so, the steps taken to finalise
the rules?

The Deputy Minister in the
istry of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Gov-
ernment of India has not received
any scheme from Uttar Pradesh for
settlement of landless agricultural
labourers on Bhoodan and Gramdan
lands. However, an amount of
Rs. 68,000j-was sanctioned to the
State Government in 1963-64 under
the Special Scheme for Gramdan and
Bhoodan areas for assisting seven
Cooperative Farming Societies.

Min-

(b) and (c). Do not arise,

Fisheries in U. P.

434. Shri Vishwa Nath Pandey: Will
the Minister of Food and Agricultare
be pleased to state:

(a) whether there is any proposal
‘to conduct a survey of the Tivers in
Uttar Pradesh to explore the possibili-
ties of increasing fishery wealth;

(b) the rivers selected for survey
during this year; and

(c) the amount sanctioned for this
project?

The Deputy Minister in the Min-
istry of Food and Agriculture (Shri
D, R. Chavam): (a) and (b). The
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Central Inland Fisheries Research
Institute, Barrackpore has been con-
ducting survey of the rivers in Uttar
Pradesh, particularly Ganga and
Jamuna. The investigations consist
of the following:—

(i) Collection of data for biologi-
cal studies of the commercial-
ly important fish populations.

(ii) Comparative study of the
ecological conditions.

(iii) Tagging
fingerlings.

experiments on

(iv) Studies to estimate spawning
rate and percentage of differ-
ent age group composition in
the fishery.

(v) Investigations to locate pro-
ductive major carp seed col-
lection centres.

(c) As survey of rivers in U.P, is
part of the larger programme of this
Institute comprising other regions as
well, it is not possible to indicate
separately the amount sanctioned for
the survey of rivers in Uttar Pradesh
alone.

Air Accidents

435. Shri Vishwa Nath Pandey: Will
the Minister of Civil Aviation be
pleased to state:

(a) the number of air accidents
which occurred from August 1964 to
31st October, 1964;

(b) the number of persons
died as a result thereof;

who

(c) whether any compensation has
been given to the heirs of the
deceased; and

(d) the steps taken to prevent air
crashes in future?

The Minister of Civil Aviation
(Shri Kanungo): (a) and (b), During
the period from August 1864 to 3lst
Otober, 1964, five Indian registered
aircraft met with accident in India
resulting in the death of two persons.
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(c) The information is not readily
available,

(d) All aircraft accidents and
other potentially dangerous incidents
are investigated and action is taken
to remove any weakness that may be
revealed by the investigation.

Roads in U.P.

438. Shri Vishwa Nath Pandey: Will
the Minister of Transport be pleased
to state:

(a) the names of road projects
which were approved to be construct-
ed in the Uttar Pradesh during the
Third Plan period with financial aid
from the Central Road Fund; and

(b) how many of these have been
completed so far?

The Minister of Transport (Shri
Raj Bahadur): (a) A statement show-
ing the names of the road and bridge
works in Uttar Pradesh approved
during the Third Plan plan period for
financial assistance from the Central
Road Fund is laid on the Table of the
House. [Placed in Library. See No.
LT-3438/64].

(b) Of these works, only one has
been completed so far, namely the
Construction of the high level bridge
over Jhakkan on the Rishikesh-Dehra-
:lfun Road in the Dehradun District.

at

London System of Procuring Milk

437. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to adopt the London
system of procuring milk for the Delhi
Milk Scheme;

(b) if so, the details thereof; and

{ey how Government propose to
implement the scheme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri

Shahnawaz Khan): (a) No such pro-
posal is under consideration.

{b) and (c). Do not arise.
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Game Sanctuaries

438. Shri Sham Lal Saraf: Will the
Minister of Transport be pleased to
state:

(a) whether a scheme captioned
“Your date with lions” is being
sponsored by Government to attract

more tourists to Gir Forests in the
Gujarat State to see the lions; and

(b) if so, the main features of this
scheme and how it is going to be run
and whether similar schemes would
be introduced in respect of other Game
Sanctuaries in th2 country?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). Gir is the only
Game Sanctuary in India where the
lions can be seen by the tourists. It
is, therefore, a great source of tourist
attraction.

The Government of Gujarat have
launched a publicity campaign to
attract more tourists to Gir Forests-
to see the lions. The caption used
for this publicity campaign is “Your
date with the lions”.

Under the Third Plan for develop-
ment of Tourism the Central Gowvern-
ment have given subsidy of Rs. 80,000
to the Government of Gujarat for
purchase of four transport wehicles
for use of tourists from Junagarh and
Keshod airport to Sassan Gir. A fur-
ther subsidy of Rs. 50,000/- has also
been sanctioned to the State Govern-
ment for improvements and renova-
tion of the existing State Government
Forest Rest House at Sassan Gir. This
also includes provision of proper
water supply at the Rest House. The
Government of Gujarati are taking
further steps to popularise Gir Forests
amagng the tourists through intensive
publicity campaign and providing
other facilities to the tourists.

Since Gir is the only Game Sanc-
tuary where lions can be seen in India,
other game sanctuaries cannot be
publicized from the point of view of
seeing the lions. However, a number
of game sanctuaries like Corbett
National Park, Kaziranga, Periyar,
Madumalai, Ghana Bird Sanctuary are-
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important in their own place and
necessary facilities in the form of pro-
per accommodation, transport, guide
service ete, are being provided at these
sanctuaries also under the Third Plan
for Development of Tourism,

Cooperative Supervisors

439. Shri D. B. Raju: Will the Minis-
ter of Community Development and
Co-operation be pleased to state
whether there will be any change in
giving subsidy for the cooperative
supervisors in Intensive Agricultural
District Programme areas consequent
on the amalgamation of the existing
blocks?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S, Murthy):
“There is no move for the amalgama-
tion of blocks in IADP areas. Only
in West Godavari district of Andhra
Pradesh which is an IADP area, 25
blocks in the district have been reduc-
ed to 16 blocks by reorganisation.
“There is no proposal for any change in
subsidy for cooperative supervisors in
TADP areas.

Consumer Cooperative Stores

440, Shri Hem Raj: Will the Minis-
ter of Community Development and
Tooperation be pleased to state:

(a) the number of consumer co-
vperative stores started in the Capital
with their dates of incorporation;

(b) the number out of them which
have functioned properly to keep
down the prices of the necessities of
life;

(c) whether it is a fact that most
of them exist more on paper than
being of any use to the community;
if so, the number of such stores and
their names; and

(d) which of them have been found
to have indulged in black-marketing
and other unhealthy practices?

The Deputy Minister in the Minis-
try of Community Developmenat and
Cooperation (Shri B. §. Murthy): (a)

NOVEMBER 24, 1964

Written Answers 1450
271 consumer stores have been organis-
ed so far in Delhi. A statement show-
ing the dates of their registration is
laid on the table of the House.

[Placed in Library, See No. LT-3439/
64],

(b) and (ec). 210 consumers stores,
out of 271 are functioning and supply-
ing consumer goods. Monthly sales
turnover of these stores is about
Rs. 25 lakhs, which indicates that they
are conducting business and serving
the consumers.

(d) Six have been suspected of un-
healthy practices. One of them wviz.
Delhi State Central Cooperative Store
has been prosecuted (in the court of
law) on charges of blackmarketing in
iron and steel and sale of gur from
unauthorised premises. Statutory en-
quiry has been ordered by the Regis-
trar into the affairs of the other five
stores; their names are:—

(i) Traders’ Cooperative Store

Ltd.

(ii) Delhi Grain Distributing Co-
operative Supply Society.
(iii) Auto India Cooperative

Supply Society.

(iv) Mangla Cooperative Store.

(v) Parchun Dukandars Co-
operative Supply Society.

Bombay Port

441. Shri Kajrolkar: Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that a mast-
ter plan for the development of Bom-
bay Port has been drawn up,;

(b) if so, to whom the work was
entrusted and when the report in
expected; and

(c) whether proper provision is
being made for additional berthing and
cargo handling capacity to cope with
the anticipated increase in traffic?

The Minister of Transport (Shri
Raj Bahadur): (a) The preparation of
a Master Plan for the future develop-
ment of Bombay Port is in progress.
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(b) The work has been entrusted to
the Port Trust’'s Consulting Engineers,
Messrs. Bertlin, Wilton & Bell, It
will be completed by the middle of
1867.

(e) Yes.

Chief Election Commissioner’s visit to
USA.

442, J Shr_i Ram Sewak:

7 Shri P. G. Sen:

Will the Minister of Law be pleas-
ed to state:

(a) whether the United States Gov-
ernment had invited the Chief Elee-
tion Commissioner of India and his
team of election experts to visit Unit-
ed States Presidential Election;

(b) whether the invitation had been
accepted by Government and the team
went to the United States; and

(c) if so, the broad outlines of the
report, if any, submitted by the team
on its return?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Chief Election Commis-
sioner and three other officers visited
the United States of America at the
invitation of the United States Gov-
ernment to witness the Presidential
elections there.

(¢) As it was not intended to be a
study tour, the question of furnishing
& report by the team does not arise.

Onion De-Hydration Plants

443. Shri M. L. Jadhav: Will -the
Minister of Food and Agriculture be
pleased to state:

(a) the number of licences for the
Onion De-Hydration plants issued in
the country, so far;

(b) the number of plants that have
started functioning; and

(e¢) whether the plants are running
economically and the products have
good market?

1560 (Ai) LSD—4.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) Only one licence has
been issued so far for setting up an
onion dehydration plant.

{b) This unit has still to arrange for
plant and equipment.

(¢) Dehydrated onions have a good
export potential.

Procurement of Foodgrains

444. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether some of the State Gov-
ernments have declared their inability
to go in for monopoly procurement in
foodgrains as directed by the Central
Government;

(b) if so, which ones and Govern-
ment's reaction thereto;

(c) whether other States have com-
mitted themselves to any specific pro-
curement targets during the coming
crop season, if so, to what extent each;
and

(d) the extent of procurements by
the Central Government during the
ensuing crop season?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri D.
R. Chavan): (a) No instructions for
monopoly procurement in foodgrains
have been issued to any of the State
Governments,

(b) Does not arise.

(e) and (d). For wheat, it is too
early as yet to fix targets of procure-
ment. '

For rice, the following targets of
procurement on Central Government
account have been fixed:—

Andhra Pradesh . 8 lakh tonnes
Madras .2 lakh tonnes
Madhva Pradesh . 4 lakh tonnes
Orissa 3 lakh tonnes
Punjab 2+ 5 lakhtonnes

ToTtat . 19°% lakh tonnes
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The State Governments of West Ben-
gal and Uttar Pradesh might procure
3 lzkh and 2 lakh tonnes respectively
of rice and Government of Assam
about 4 lakh tonnes of paddy, on their
own account.

The Governments of Maharashtra
and Uttar Pradesh intend to procure
coarse grains on their own account.

Gauhati Airport

445 J Shri P, C. Borooah:
" Shri P. R. Chakraverti:

Will the Minister of Civil Aviation
be pleased to state:

(a) whether Government's attention
has been drawn to the deplorable
maintenance of the lounge at Gauhati
Airport and the poor quality of food-
stuffs supplied by the restaurant at-
tached thereto; and

(b) if so, the steps taken to improve
the conditions there?

The Minister of Civil Aviation (Shri
Kanungo)}: (a) Complaints have
been received regarding the inade-
quacy of space and unsatisfactory
manner of maintenance of the lounges
and the quality of the food supplied
by the Restaurant.

(b) Suitable steps are being taken
to remedy the shortcomings pointed
out.

Package Programme

446. Shri Y. S. Chandhary: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) the present position of the pack-
age programme in the country;

(b) the number of states that have
so far accepted this programme for the
food production; and

(c) the contribution by the Centre
for a particular area covered by this
programme?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
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Shahnawaz EKhan); (a) to (c). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-3440/64].

Handicrafis

447. Shri D. C. Sharma;: Will the
Minister of Social Security be pleased

to state:

(a) whether a programme to pro-
mote handicrafts during the fourth
five vear plan has been chalked out;
and

(b} if so, the details thereof?

The Deputy Minister in the Minis-
iry of Law (Shri Jaganatha Rao): (a)
and (b). The Sub-Group on Handi-
crafts set up by the Working Group
on Small Scale Industries, Handicrafts
and Sericulture has submitted its
Report to the Working Group which
is considering it.

Double Toned Milk

448. Shrimati Renoka Barkataki:
Will the Minister of Food and Agricul-
tare be pleased to state:

(a) whether it is a fact that the
Delhi Milk Supply is taking up a pro-
ject to produce and sell double toned
milk; and

" (b) if so, the nature of the project
and when the milk is likely to be
sold to the public?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The World Food Programme of
Food and Agriculture Organisation
have entered into an agreement with
the Government of India for produc-
tion of double toned milk through the
Delhi Milk Scheme for supply to
poorer sections of the population of
Delhi. The World Food Programme
will supply 850 metric tons of spray
dried skimmed milk powder during
the next year for production of double
toned milk with 1'5 per cent fat and
not less than 9 per cent solids-not-fat.
It is expected that about 25000 to 30000
litres of double toned milk will be
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produced per day. This will be sup-
plied at the rate of i litre per person
per day. Details of the project are
being worked out and supply of double
tfoned milk is expected to commence
about April, 1965. '

Loan to Farmers

449. Dr. Mahadeva Prasad: Will the
Minister of Food and Agriculture be
picused to state:

13) whether Government have made
any study as to how the farmers make
us? of the short term loans given to
ther for increasing their production;

(b) whether it has been noticed that
most of the farmers generally use the
major portion of these loans for pur-
poses which are unproductive and not
concerned with the increase in agri-
cultural production; and

te) if so, the steps proposed to be
taken so that the farmers must utilize
the above-mentioned loans for the
purposes they are given to them?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahmawaz Khan): (a) to (c). Short
term loans are sanctioned to the State
Governments for purchase of fertili-
sers, improved seeds and pesticides for
distribution on credit amongst the
-cultivators. The actual disbursement
of such loans to the cultivators is done
by the State Governments and is
-mostly in kind and they have taken
stens to ensure that the loans are
utilised by the farmers for the pur-
poses for which these are sanctioned.

A study regarding the utilisation of
cooperative loans was undertaken by
the Programme Evaluation Organisa-
tion of the Planning Commission in
1962. The study revealed that the
amount actually utilised constituted
75 per cent of the borrowings for
‘short-term agricultural purposes.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED MOVEMENT OF NAGA HOSTILES
TOWARDS EAST PAKISTAN

Shri 8 M, Banerjee (Kanpur): I
call the attention of the Minister of
Defence to the following matter of
urgent public importance, and I re-
quest that he may make a statement
thereon:

The reported movement of 1,700
Naga hostiles towards East Pakistan
and forcible collection of money
by them from the villagers,

The Deputy Minister in the Minis-
try of Defence (Dr, D. §. Raju): A
group of 300 Nagas left the borders
of Nagaland on or about the 27th
October and moved into Burma
through Manipur. In the course of
its movement through Manipur, ano-
ther group of 200 joined it. Another
larger group of approximately 1000
is reported to have gathered in an
area 30 miles south of the Somra
tract in Burma. The groups have
thereafter moved southwards on their
way to East Pakistan, excepting for
a gmall one which has returmed to
Manipur.

As the House is aware, on 18th
November, the Minister of External
Affairs made statement on the report-
ed journey of Naga hostiles towards
East Pakistan. He stated that this
was definitely against the spirit of
the agreement which lJed to the sus-
pension of operations in Nagaland on
6th September. We have, in the
course of the discussions in Chedema,
protested unequivocally, against this
move on the part of the Under-
ground, and the Peaece Mission had
told the Underground leaders that
they took a serious view of this
matter.

2. The movement of some of these
groups started from within Nagaland,
the area covered by the talks regard-
ing suspension of operations. The
army patrols a 3-mile belt on the
borders of this area, as import of
arms is not permissible in accordanee
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with the termg of the agreement.
It is not always possible to stop infil-
trators especially when they move in
small groups and congregate outside
Indian territory.

3. On the 14th November, our
patrol encountered an armed group
of approximately 40 hostiles in south-
east Manipur returning after sending
off the party to Pakistan. Manipur is
outside the arez covered by peace-
talks. There was an exchange of
fire in which 12 hostiles were killed
and 20 wounded. One light machine
gun and five rifles were recovered.
We suffered no casualty.

4, Under the terms of the agree-
ment for suspension of operations, the
underground Nagas had agreed to re-
frain from imposition of fines, kid-
napping and recruiting and moving
with arms or in uniform from all in-
habited areas.

Collection of Money:

5. Ever since the talks started,
groups of hostiles have been wvisiting
villages in practically every area of
Nagaland demanding money. But
there have been no complaint of use
of force.

6. Recently the Peace Mission has
been furnished a list containing the
details of some of the violations by
hostile Nagas of the terms of the
agreement for suspension of opera-
tions, which includes instances of
forcible collection of money and
rations. The Peace Mission has been
requested to bring these violations to
the notice of the underground leaders
and to use their good offices to stop
them, in the common interest of the
success of the peace talks.

Shri 8. M. Banerjee: T would like
to know <whether it is a fact that
these Naga hostiles are moving to
East Pakistan as they have been
assured by Pakistan of arms aid to
intensify their hostility in Nagaland;
if so, what steps have been taken to
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take up this matter at the highest
level with Pakistan, and tell them
about thig unfriendly act of theirs?

The Minister of Defence (Shri ¥. B.
Chavan): It is a fact that even on the
two or three previous occasions, some
of these gangs did go to East Pakis-
tan to get arms aid, etc. I am afraid
this time also they are heading to-
wards East Pakistan. I do not think
that we have taken up this matter
with Pakistan.

Shri Hem Barua (Gauhati): But
that is what the foreign Minister
stated on the floor of this House.

Shri Y. B. Chavan: Then, 1 stand
corrected on that point. I think on
this occasion we have not taken up
the matter.

Shri S. M. Banerjee; My question
was this. It is a calculated move on
the part of Pakistan to supply arms
to hostile Nagas. I have asked a
pointed question. Has this been taken
up at the higher level with Pakistan?
It has not been answered by the hon.
Defence Minister or the Minister of
External Affairs.

Mr. Speaker: The Defence Minister
had answered that in this particular
case, we have not taken it up with
Pakistan.

Shri S, M. Banerjee: My question
is not only that. They have intensi-
fied their activities Whether this was
taken up with them or not? Let the
Minister of External Affairs answer
it.

Shri ¥. B. Chavan: On a previous
occasion we had protested but they
refused; they declined that they had
any hand in that,

Shri Hem Barua: Taking advantages
of the so-called truce agreement in
Nagaland, the Naga hostiles have of
late intensified their contact with
Pakistan and their efforts to procure
Pakistan arms and other military
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equipment and guerilla training, May
I, therefore, know what steps Gov-
ernment have taken  specifically
to check this movement of Naga
hostiles to Pakistan since the truce
agreement stipulates suspension of
operations on our part also?

Shri Y. B, Chavan: As [ said, cer-
tainly there is checking up on the
border checkposts, etc. That is how
we come into contact with this part
of the pang, the encounter which the
statement mentions. These are the
only specific precautions that we can
take, -

Shri Hem Barua: My question was
not that, My question was very spe-
cific,

Mr. Speaker: His question was:
what steps have been taken to check
this advance of theirs? The Minister
says: these are the steps; we have
strengthened our patrol and  other
things.

Shri Hem Barua: It is a question
against the background. You have
missed the background. I hope you
will excuse me. The background was
the true agreement which stipulates
suspension of operations by us as also
by the hostile Nagas. Since the sus-
pension of operation by us, have Gov-
ernment taken any other steps or any
specific steps to see that their move-
ment is checked?

Mr. Speaker: The Minister, in his
original answer, has given it in detail.

Shri Bhagwat Jha Azag (Bhagal-
pur): Since the Government have
themselves admitted that the move-
'ments of the hostile Nagas have in-
creased and they hawve conveyed to
them through the so-ralled peace-
mission that their actions are against
the spirit of the agreement, may I
know what attempts have been made
by the Defence Ministry to safeguard
that the Nagas do not utilise the peace
mission occasion for pilling up arms
or their attempts to do so are frus-
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Shri Y, B. Chavan: I do not think
the Defence Ministry as such can
take any steps in this particular
matter. The Defence Ministry
through the security forces can ob-
serve on its own the part of the
agreement and conditions of the agree.
ment. But at the same time certain-
ly they can protect the border areas
so that these people cannot go there.

Shri Ranga (Chittoor): Whom is he
addressing, Sir? Neither the Spea-
ker nor the questioner. He is spea-
king to himself.

An Hon. Member: Please speak a
little louder.

Shri Y. B. Chavan: I am tirying to
be louder.

Shri Sonavane (Pandharpur): Let
them use the miscrophone.

Shri Ranga: Speak into the mike.
(Interruptions.)

It he
would

Mr. Speaker: Order, order.
addresses me, probably there
be no complaint.

Shri ¥. B. Chavan; Yes, Sir, I was
trying to inform the hon. Member
and this House that the Defence
Ministry as such can only take steps
through its security force to check
the border areas etc, so that the
movement may not be adverse to us.
Naturally, the internal movement can-
not be stopped because this was one
of the conditions: that we cannot stop
the internal movement. The infor-
mation given in the staiement clearly
shows that we try to pursue these
people when they try to go out and as
a result of which this encounter took
place,

Shrimati Renuka Barkataki (Bar-
peta): May I know whether it i1s a
fact that the Nagas in Nagaland pay
their revenue taxes education taxes
and salt taxes, etc, to the agents of
the so-called Federal Republic of the
Nagaland of the Naga hostiles and, if
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it is not so, may 1 know what is the
total amount of revenue collection by
the Nagaland Government in Naga-
land? .

Mr, Speaker: It is entirely a diffe-
rent question.

Shri P. C. Borooah (Sibsagar): May
I know whether it is a fact that
mccording to the truce terms, the
three-mile belt along the internation-
al border is confined only to Naga-
land and Burma border and not ex-
tended to Manipur and Burma border
which leaves scope to the Naga hosti-
les to escape, if so. may 1 know
whether gimilar arrangements will also
be made for the Manipur-Burma bor-
der?

Shri ¥. B. Chavan: Of course this
international border is to be pro-
tected and we are protecting this
three-mile belt on the Burma and
Nagaland border. As a matter of
fact, we can certainly pursue them in
the Manipur areas. It i in the
Manipur area itself that this en-
counter took place.

Mr, Speaker: Hon. Memberg feel
concerned that there are quite a large
number that crossed: earlier, 1,300 had
gone: now, 1.700 are going ur have
gone. It is also said that they are
equipped with arms and so on

Shri ¥. B. Chavan: As I explain-
ed, when they start moving out. they
move out in twe's and three's and
they meet at a certain point in a
large number. That is what hap-
pens.

Shri Ranga: All this shows thal we
are completely inactive  and in-
effective. (Interruption).

Shri Y. B. Chavan: He may arnive
at uny inference that he likes to.

Shri Nath Pai (Rajapur): T was try-
ing to catch your eye. (Interruption).
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1213 hrs

RE: CALLING ATTENTION NOTICE
(Query).

Shri Nath Pai (Rajapur); I want
your assistance, Sir I am being told
every day by one of the Secretariat
Assistantg that the Calling Attention
Notice on the development at the
port of Marmagao is under considera-
tion. Six long days have elapsed
since there was a strike there, and
we are in the midst of an exhibition
there to which people not only from
this country but from all over the
world are rushing to see. There is a
major strike going on. Would you tell
us what is the position” How many
days doeg it take for this Govern-
ment to get information from their
own officers from Goa which is
directly linked with telephone and
telegraph?

Mr, Speaker: I had sent it on. Yes-
terday also, I did request the hon.
Minister.

The Minister of Transport (Shri
Raj Bahadur): We did collect some
information. Some of it was, I think.
communicated to the Lok Sabha Secre-
tariat. The latest information, so far
as I know, is that as against 18,000
tons of iron ore and other cargo load-
ed and unloaded on an average, 11.000
tons are now being lifted and a good
bulk of the workers are working.
There were some disturbances. . . .

Mr. Speaker: I have not
that information in my office.

received

Shri Raj Bahadur.
that.

I am sorry for

Shri Nath Pai: Is my Calling At-
tention Notice being admitted or not,
Sir?

Mr. Speaker: 1 cannot sav, unless 1
get the information which T have not
received yet from the hon. Minister.
(Interruption). Let me be clear about
the facts. Has that information been
conveyed to my office?
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the Table

Shri Raj Bahadur: It is being dealt
with by the Labour Ministry, also.

Mr. Speaker: Let it be sent to me
during the day and if I think it neces-
sary I shall take it up.

Shri Nambiar (Tiruchirapalli): I
had sent a Calling Attention Notice
and you were pleased to say that at
least within 24 hours I would get the
information regarding the large-scale
arrest and suppression of civil liber-
ties in Kerala—

Mr. Speaker: 1 would request hon.
Members not to raise these issues in
this manner. Regarding the delay, I
had asked the Ministers to take a
little lesser time in getting this infor-
mation and I am pursuing that. Mean-
while five or six notices have collected
there in my office. I will try to get
that information. But I would request
hon. Members to be careful enough
not to raise these points here in this
manner. Otherwise, I would be com-
pelled to have some other remedy.

Shri Nambiar: Only after 24 hours
we are asking about it.

Mr, Speaker: I have said that the
Ministers might try to get that infor-
mation within 24 hours. But some-
times it might become unavoidable be-
cause our communications are not so
quick.

Shri S. M. Banerjee (Kanpur): To-
day there is a news item in the Press
that the house surgeons have called
off the strike. At least now may we
have a statement from the hon. Health
Minister on this important matter?

Mr. Speaker: I cannot promise, but
1 will consider.

12.16 hrs.
PAPERS LAID ON THE TABLE

O1L Anp Naturarn Gas
(FIFTH AMENDMENT)

CommMIssioN
RuLrrs

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): I

Demands for
Suppiementary
Grants (Kerula)

beg to lay on the Table a copy of the
0il and Natural Gas Commission
(Fifth Amendment) Rules, 1964, pub-
lished in Notification No. G.S.R. 15%4
dated the Tth November, 1964, under
sub-gection (3) of section 31 of the
0il and Natural Gas Commission Act,

1454

1859. [Placed in Library. See No.
LT-3425/64].
RePORT OF COMMISSIONER FOu SCHE-

puLED CASTES AND SCHEDULED TRIBES

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): On
behalf of Shrimati Chandrasekhar, I
beg to lay on the Table a copy of Re-
port (Parts I and 1I) of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes for the year 1962-63.
under article 338(2) of the Constitu-
tion. [Placed in Library. Ses Neo. LT-
3426/64].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of rule 111 af the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Seeds Bills, 1964, which has been
passed by the Rajya Sabha at its
sitting held on the 18th November,
1964."

SEEDS BILL
AS PASSED BY RAJYA SABHA

Secretary: Sir. I lay on the Table of
the House the Seeds Bill. 1964 as pass-
ed by Rajva Sabha.

12.17 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1964-65

The Deputy Minister im the Minis-
try of Finance (Shri Rameshwar
Sahu}: On behalf of Shri T. T. Krish-
numachari, I beg to present a state-
ment showing Supplementary De-
mands for Grants in respect of the
State of Kerala for 1964-65.
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MOTION RE: INTERNATIONAL
SITUATION— contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Swaran Singh on the 23rd November,
1964, namely:—

“That the present finternational
situation and the policy of the
Government of India in relation
thereto be taken into considera-
tion.,”

Shri Shinkre may continue his speech.

May
will

Shri Hem Barua (Gauhati):
we known when the Minister

reply? 1

Mr. Speaker: Would the Minister be
able to reply today?

The Minister of External Affairs
(Shri Swaran Singh): I think the
understanding was that I will reply
tomorrow, so that hon. Members will
have a little more time. "

Shri Kapur Singh (Ludhiana): We
would like to know whether the Prime
Minister is going to intervene and if
50, when.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Near about 430 he will intervene.

Shri Nath Pal (Rajapur): Yesterday
I enquired and I was told he was not
going to intervene.

Mr. Speaker; The Prime Minister
will intervene near about 430 P.M.
and the Minister of External Affairs
will reply tomorrow.

Shri Shinkre (Marmagoa): Sir, I
was saying yesterday that I am very
much indebted to you for allowing me
to participate in this important de-
bate. The House has already heard
so many ideologies so much, tal] talk
and lofty principles about world
politics and international affairs. I, as
a comparatively new Member of the
House, would not claim any special
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knowledge or deep study of inter-
national affairs. I would try to place
before you, Sir, only the point of view
of a complete layman, of the average
citizen of this country. Obviously, Sir,
you should not expect from me any-
thing like a luecid exposition that we
had from our hon. friend, Mr. Masani,
nor the fiery excitement that we
had from my hon. friend, Mr. Bhagwat
Jha Azad, neither, Sir, the mellifiuous
sweetness from my hon. friend, Shri
Nath Pai, nor the lofty and ethereal
exposition that came on foreign affairs
from the main spokesman of the rul-
ing party. But, Sir, certainly, I would
attempt at placing before you the view
point of the so-called man-in-the-
street,

On a clear and dispassionate assess-
ment of our foreign policy, I cannot
help stating at the very outset that we
have achieved very little all these
years ever since the independence of
this country  through our so-called
foreign policy. As the analysis of this
statement of mine would take me to
the analysis of the so-called policy of
non-alignment of this Government, I
would beg your indulgence to deal
with it a little later, and in the mean-
time refer to one basic and funda-
mental point that I think very worth-
while making in this debate.

Although every country has a
Foreign Ministry or a Ministry of Ex-
ternal Affairs or Foreign Affairs, and
a Minister of External Affairs, not all
countries have anything called a
foreign policy as such. Even if we
go and see in today’s world, we will
have to realise and accept that not
even half-a-dozen countries have any-
thing called a foreign policy. Obvious-
ly, a Ministry of Foreign or External
Affairs is required in every country to
deal with so many routine matters
like attestation or endorsement of
passports, visas and all that, but if we
see properly we will find that it is only
the United States of America, England,
France, the Soviet Union and, compa-
ratively  recently, the Communist
China that have anything called an
established foreign policy.
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‘This means that the foreign policy
is a very costly and expensive sport to
indulge in and not all countries
can afford to have it. Only those
countries which are convinced that
they have satisfactorily dealt with

their own home problems, their own '

domestic problems, sometimes think
of going and worrying themselves
about what is happening in other
countrieg and what should be their
stand-point towards those other
countries. We seem not to have
realised this basic and fundamental
truth; so much so that immediately
after our independence we tried to
evolve and build a thing called
foreign policy. May be, it was partial-
ly due Yo the great prestige and inter-
national standing of the late lomented
Prime Minister Nehru But I am
forced and compelled to say that he
did not in any manner try in make
anything called a self-examination of
our own country and her basic needs
before launching on a foreign policy,
and that landed wus into so many
troubles.

Sir, immediately when we became
independent this country had many
difficulties of her own. First of all,
there was the problem of clearing
this country from so many foreign
pockets. Some of these pockets
were under the possession or occupa-
tion cf a very powerful country in the
world—France, Had it not been for
the fact that at some stage the affairs
of France were presided over by a
very enlightened personality like
Mendez-France, I do not know how
many long years it would have taken
for the clearance of the French from
the soil of this country, Sometimeg I
shudder to think what would have
happened if instead of an enlightened
personality like Monsieur Mendes-
France, France was headed by some
modern version of Napoleon, whom I
need not refer by name.

Then, we have the permanent
problem of feeding the hungry
millions of this country, not to speak
of the problem of develooing this

@

AGRAHAYANA 3, 1886 (SAKA)

"face of the arrogant

Situation 1468

. country and bringing it on par with

at least the half advanced countries.

We cannot deny the fact that one
result or effect of our foreign policy
has been that we have antagonised
most of the powers of the western
bloe, If we take into consideration
that immediately after the war, that
is, at the time when we became
independent, the Soviet Union and
the East European countries were not
in a position to come to the assistance
of any other country so much so that
they themselves hag to receive
massive and liberal aid from the
United States of America, we will
realise that right from the beginning
our foreign policy was definitely
faulty. The role of this country as
the champion of the liberation move-
ment in Africa and Asia has
naturally and legitimately anlagcnised
most 'of the powers of the Western
bloc. I do no! mean to say that we
should keep completely quiet; at the
same We need not be so much vocal
and vociferous either, because the
Western Powers are hurt by our
policy of championing the cause of
the newly-emerging nations of Asia
and Africa. So, they waited for
their chance to hit back at us, and
that came very soon, We wanteq 1o
liberate Goa and there was no cther
alternative except police action in the
and agdamant
refusal of Portugal to come to any
peaceful settlement, Immediately thag
opportunity was taken by no less a
person than Mr. Adlai Stevenson to
raise his voice of protest against us in
the United Nations. He went to the
extent of saying that we are a country
professing something and practising
something different, Why did they do
so, it is very pertinent to ask. The
answer is very simple. Since the
achievement of independence we have
been stating in public meetings and in
interatioal forums that all interna-
tional disputes should be settled by
negotiation and peaceful means. So,
when we resorted to force imme-
diately criticism came against such
use of force and naturally we had
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no reason to give to counteract such
criticism.

Then I come to a problem which
apparently has exerciseq the minds of
most Members of this House the
problem created by the explosion of
a niclear device by China. Although
most of the hon. Members who
referred to this subject showea so0
much concern and excitement over
this subject, it a is fact that yesterday
the debates on this question had to be
adjourned for want of quorum. I do
not mean to cast any reflection upon
the legitiniate sentiments of the hon.
Menbers of this House, but still I
feel that there is something wrong
with us.

Nobody would dispute the fact that
ever since China invaded or attacked
this country in the autumn of 1962 in
such a treacherous manner, ever since
she has remained in illegal possession
of a large part of our country, China
has become a real menace to this
country, But, to say that the explosion
of a nuclear device by China has in
any manner increased this menace or
threat is something that I am yet to
believe or convince myself about, I
know that several hon. Members will
iry to jump at me for this statement
but I am fully convinced of what I
am saying. 1If only we are a little
realistic and positive, I am surz that
most of the hon Members of this
House wil agree with me when I say
that.

In the conditions that obtain today
militarily China is a stronger country
than India and this country will be
living, T do not say, in a fool's paradise
but somewhere near that, if ever this
country thinks that even in conventio-
nal arms this country will be stronger
than Communist China becauss whilst
ever since her birth or Inception and
even before that China has alway$
been militarist and belligerent and
has built her people’s mind militarily,
we have always been a peace-loving
country and have not only been prea-
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ching peace for others but have also
been practising and professing peace
for ourselves. Under these circums-
tances I cannot foresee that any .ime

' in the near future this country will

ever be stronger than China even in
conventional arms. That being o |
fail to undestand why China should
ever think in terms of using any nuc-
lear device or nuclear weapons against
this country.

This does not mean that ] support-
ing the views of some people and
those of the hon. Prime Minister that
this country should not produce a
nuclear device. 1 am definitely for
the production of a nuclear device and
atomic weapons but for completely
different reasons. If this country nas
an army, if this country has tp cquip
this army with so many sophisticated
and modern weapons, when a nuclear
device has also become one of those
weapons, it is but natural that the
armed forces of this country shouid
alsp possess all the new and modern
weapons including nuclear or atomic
weapons, because when so many other
countries will possess it our not pos-
sessing it will definitely keep us lag-
ging behind. Certainly, if we. main-
tain or pretend to maintain 3 modern
army, we cannot afford to keep it
unequipped or ill-equipped,

Then, I come tn the other perti-
nent question that may also arise in
connection with the same fact, name-
ly, if China has not this country in
mind, which other country could
China have in her mind? This is a
question which does not require a
specific or straight answer. China, as
it is, right from the beginning, has
been facing several enemies in the
western world and not in the least the
United Stales are permanently probing
there to catch hold of the first chance
that they might have to jump over
Communist China and do away with
the Communist regime in China. Even
the problem of Formosa is a perma-
nent threat t, the security of the Com-
munist regime in China. So, the
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atomic or nucleay device built or deve-
loped by China need not necessarily
be considered as a fresh threat to this
country to my mind. ] do not want
to suggest in the least bit that we
should be anything like complacent.
We should be completely alert and
should be aware and alive to every-
thing that is happening around us in
the fleld of military experiment or
new developments, new techniques or
new military weapons. But that does
not necessarily mean that this new
situation which has arisen frcm the
explosion of China’s nuclear device
poses to this country a fresh threat.

Then, I come to the most fundamen-
tal part that should be discussed ela-
borately during this debate, namely,
the so-called—once again, = I say, so-
called—non-alignment. In the first
stages of this non-alignment it was
being said that this country has adopt-
ed non-alignment for two reasons—
firstly, because this country did not
want to commit itself to either of the
two power blocs and., secondly, this
country wanted to keep unpolluted and
completely free the independence of
her judgment on every matter in the
international situation. 1 feel that
both these propositions are completely
faulty and fallacious, if not impracti-
cable and impossible. First of all, it
is completely unrealistic to think in
terms of being non-aligned in the
world as it is impossible for an indi-
vidual to be non-aligned in society.

Mr. Speaker: We have so many
Members in the House whp are un-
aligned.

Shri Shinkre; Starting with myself.

What I say is, it is completelv un-
realistic and impracticable and if I
should require any evidence 1 would
simply ask these hon. friends of mine
who are still propounding this pre-
position:  Are we really non-alignad?

Some Hom. Members: Yes, we arc.
Shri Shinkre: Can we, for instance,

take a legitimate step like recognising

.
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or extending official recognition to a
country liks Israel which, nothwith~
standing everything, has come into
being? Can we, for instance, for a
while think in terms of sitting over
judgment on Malaysia and Indonesia?
Can we for that matter indulge in so
many sporting pastimes of internatio-
nal politics? Can we say anything o
do anything that eventually might
damage or hurt the feelings of the
United Arab Republic or Yugoslavia
or for that matter even Nigeria? 1
think the hon. Minister of State in the
Ministry of External Affairs whp is
sitting therp would indeed be pleased
to give some attention to these queries.
So, there is no point in calling our-
selves some.hing that we cannot be.

M:. Specker: The hon.
time is up.

Member's

Shri Shinkre; Is sitting in judgment
over international matters at all prac=
ticable or acceptable? Which country
can allow any other country such a
costly and expensive  luxury? We

have got so many problems of
our own. Can we allow other people
to sit in  judgment over our own

affairs in the same manner?

Sir, T am concluding now. I thank
you very much for reminding me to
conclude, It has always been myv
feeling that we have laid our foreign
policy which we do not have, We
will simply be landing ourselves in so
many trouble; with this unrealistic
foreign policy. Before we reach such
a stage where we  can afford  that
costly  luxury, 1 think we will be
landed in =0 many other troubles.

Shri Joachim Alva (Kanara): But
for that policy. Goa would not have
been in our land.

Shri Shinkre: If we had the correct
forcign poliey, Goa would have been
liberated in 1947 or 1948.

oY et (fmme ) et avg Ay
faia ammz & o1 o177 57 @
fm



1473 International
Shri Bhagwat Jha Azad (Bhagal-
pur): Shri Bagri is supporting you.

Shri Shinkre; Nobody will dispute
this statement of mine, Every sensi-
ble person in the House will agree
with me.

As it is in my substitute motion
which I have moved, I want that at
least now there should be a reapprai-
sal of our foreign policy. The inter-
national figure of great prestige
that prompted that policy, is now no
more in our midst. I am sorry for
that. Let us give strength to our
new hon. Prime Minister so that he
tackles all the problemg of this coun-
try instead of getting with so many
thingg that might happen elsewhere.
1 think that is the only way in which
we can really achieve something
worthwhile both on the national as
well as in the international scene.

Mr. Speaker: Now, Shri Khadil-
kar.
Shri J. B. Kripalani (Amroha):

May I request thay I be allowed to
speak now? Otherwise I would not
speak at all.

Mr. Speaker: After Shri Khadilkar
finishes, I shall call Shri J. B. Kripa-
lani.

Shri Ehadilkar (Khed): I  shall
take only about 15 to 20 minutes and
not more.

Since we debated upon the interna-
tional situation in the last session of
Parliament, many changes have taken
place in the wide world, changes of
great significance and wide import.
As some people have already stated,
the withdrawal from Soviet leader-
ship of Mr. Khrushchev is a big
change in the so-called socialist world,
Then, there is the atomic blast by
China; whatever the infantile reaction
that has been expressed on the floor
of the House may be, we must apply
our mind to that blast in a political
manner and in a mature manner.
Then. Mr. Johnson has been elected
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as the President of the USA, defeat-
ing the brinkmanship of Mr, Gold-
water. Mr, Wilson has been elected
as the Prime Minister of Great Bri-
tain, which means a victory for libe-
ralism and socialism. In the West,
President De Gaulle is challenging
the NATO, and the Common Market
that is coming up is challenging the
American (U.5.A.) leadership in the
world economy. If I might mention
in passing, even the Pope's visit to
this country has some significance.

But when we look at the wide
world and try to analyse the situa-
tion, I would submit that our Gov-
ernment must have a sort of delicate
fee]l of the situation, just like a good
physician, who, when he approaches
a patient, has a clinical and intuitive
feel about the various ailments. At
the present juncture, guch a delicate
feel is called for to understand the
implications and to guide the policy
of our nation.

‘What hag happened in the Soviet
Union is of great significance, namely
the withdrawal of Mr, Khruschev
and new leadership coming up there.
Though they have assured us that
they will abide by the past policies
of co-existence, peace and friendship
particularly with India, we cannot
ignore the background of this change.
To my mind, internal situation and
external pressures have brought
about this change. At the present
juncture, as I see things, a settled,
stable and long-term policy with
internal stability in the party hier-
archy which is still being stabilised
is yet to emerge. Therefore, I feel
that this change has been brought
about by the assertions of independ-
ence in different socialist countries,
which go by the name of polycen-
trism. A challenge was posed to the
socialist worlg whether the socialist
world would at least present an
image of unity or allow Mr. Khrus-
chev to have a sort of permanent rift
in the socialist camp. That was the
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challenge, and that has to be answer-
ed by the new leadership. The West-
ern world was trying to base its dip-
lomacy on this division, but now they
will have to apply their minds afresh.

I feel that Soviet policy will remain
basically the same, but from all the
surrounding utterances that I have
found, I feel that it is bound to
change to some extent and it may
bring Soviet Union closer to China.
Of course, ideological polemies would
go on. We cannot take it for grant-
ed that on every issue vig-a-vis China
ang India, the Soviet Union will stand
by us,

So far as Kashmir and Pakistan are
concerned, new feelers are  going
abroad. Only yesterday, I was read-
ing The Dawn and there I discovered
that a new approach was being made.
So, in such a situation, we shall have
to apply our minds very carefully and
very cautiously to the changes that
are taking place in the socialist world,
because we do not believe, as the
Western statesmen used to believe
for so long, that the socialist world
could be written off either by force
or by division. Men who have given
some thought to these problems even
in America have called for a fresh
approach. For instance, Mr. George
Kennan, a great statesman, while
addressing the Western world, in the
course of his Rootes lectures, pleaded
with the Western world and with
America in particular, that the
challenge of co-existence with all its
implications must be met in an en-
lightened manner; he said that the
official thinking in old terms on the
problem of West Germany and trying
to reverse the process of socialist
transformations in the eastern world
was a barren poliecy and that they
would have to apply their minds
afresh. That was how he was appeal-
ing to the Western world.

To put it succinetly, without tak-
ing any more time on this issue, I
would like to put it this way, as
President Johnson has done; depict-
ing the world, in one of .his recent
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speeches, in very short and pithy
terms, he hag stated on the 14th
October, 1964 that :

“There is no longer one cold
war; there are many. They differ
in temperature, intensity and
danger.”

Our Government while shaping their
policies will have to reassess the
world situation with a fresh outlook,
with a new look at the developments
in the surrounding countries and
bearing in mind the fact that the
atmosphere of cold war has different
instensities at different levels and
between countries and countries. If
we bear these things in mind, then
in this context we shal] have to judge
the question of atomic blast by China.

I had expected that somz people at
least would apply their minds with
a little commonsense and not be
carried away by either idealist consi-
derations or by emotionalism or senti-
mentalism while doing so. What is
the reaction in the wide world? Do
yvou know that Mr, Tunku Abdur
Rahman who is not a friend of China
has acclaimed this as a great
Asian achievement, a great scientific
achievement in Asia? One of the
Foreign Ministers of the Soviet Union
Bangkok has

while recently in
said that it is a great scientific
achievement; we must bear this

in mind that he has not condemned
it, but he has said that it is a great
achievement. Nowhere, not even in
the Western world has there been
even a little futter, as has been
shown there; this kind of being car-
ried away by emotion and some sud-
den reaction has not been seen any-
where even in the Western world.
But unfortunately, when we apply
our minds to the atomic blast by
China, we find such a reaction. Was
it unknown? There are some people
who advocate that either we should
manufacture atom bombs and use
them as a sort of deterrent, or we
should take shelter under the atomic
umbrella of the West, Yesterday,
Shri M. R, Masani with a sharp logie,
put the issue on the razor’s edge and
tried to cormer the whole party and
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the Government. He posed the ques-
tion this way: “Look here, you are
helpless; the economics of the atom
bomb leads me to the conclusion
that it would eat up our economy.”.
To that extent, he was right, and in
a subtle manner, by posing all issues,
he hasg cornered you and said: “The
only shelter or protection that you
have got to draw is from the Western
world or the Western alliance’, and
in his own wisdom, he advocated that
we should take that course. There
are some people on this side of the
House who have said, “What do you
mean? Are we not going to manu-
facture bombs?" Brave words!” 1
would like to ask them one question.
Have they given thought to this
matter as to what our basic policy is

regarding the atom bomb? Are we
going to change our basic policy?
While Panditjii was there, we had

laig down the policy. Besides, even
recently, when our new Prime Min-
ister sent a message to the Confer-
ence at Geneva on the peaceful uses
of atomic energy, in last August, he
had said:

“India believes, today, as it has

always Dbelieved that atomic
energy should only be used for
peaceful purposes and for the

welfare of humanity and resolves
to use it in this manner, as far as
its own wefforts are concerned.”.

Shri Koya: China does not believe
in it

Shri Khadilkar: It is not a question
of China believing or not believing in
it. We are supposed to react or think
on our own or to take the objective
reality into consideration and then
formulate our policy. You are just
looking to what happens to the world
without realising, and without trying
{o grapple with the reality or the ob-
lective situation in this country and
in the world. So, do not talk about
this question lightly.

Mr. Speaker: The record would not
~gflect that he was addressing the
hair,
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Shri Khadilkar: I am sorry.

Fortunately for me, the nationalist
press, with one or two exceptions, in
this country has taken a more objec-
tive and realistic view. This should
be borne in mind. All over the press
in this country—I have gone through
it very carefully—they have applied
their mind in a sort of realistic man-
ner, keeping in view the considera-
tions of defence and our basic policy.

So, the main issue before the Gov-
ernment and the people i5: are we E0O-
ing to change the basis of our oolicy?
We have stated in this House that
with full understanding we have join-
ed the nuclear test ban treaty. Was
it conditional? As if we did not know
then that China was advancing sp far
as atomic development was concerned,
reaching even a sophisticated stage of
atomic or nuclear capability. As if
China with its conventional arms is
not capable of invading this country.
Let us take a realistic view of the
situation. We knew all this and still
we are talking as if there is a new
danger.

The Americans have not reacted in
this way. They have given serious
thought to it. I say this bomb blast
is not directed towards India. Let us
realise it. It is directed at the world
powers, the super-powers. China has
blasted her way to the United Nations;
she has blasted her way to those who
were trying to preserve their mono-
poly of the bomb. China has tried to
break it, and has broken it success-
fully.

Only yesterday China was being
sounded by western statesmen as to
whether she would join in the talks.
To that their reply is: ‘Nothing doing;
unless equal status is recognised to us
in the United Nations, we are not go-
ing to join these talks’. This blast
has a political fall-out and it is direct-
ed towards America and perhaps to-
wards the Soviet Union.

Some Hon. Members; No, no.



1479 International

Shri Khadilkar: It is directed against
the nuclear monopoly of the western
world and not towards India. This
must be recognised. From the point of
view of defence, anybody in this wide
world recognises atomic weapons to
be unnecessary. ... (Interruptions),

Mr. Speaker: When the hon. Mem-
ber is enunciating a proposition with
such authority, he must be listened to
by Members.

Shri Nambiar (Tiruchirapalli): He
is opening a new line of thinking.

Shri Khadi'kar: What [ was saying
is that this atomic weapon has be-
come a weapon of destruction. This
maiter 15 being debated all over the
world. The only alternative, as we
have stated, is to rouse world con-
science, world opinion and then try
to see that all atomic weapons are
destroved and no prolifieration or
spread of atomic weapons takes place.
Now. we see that the western world is
eager to arm West Germany with
atomic weapons. In such a predica-
ment, I am very sorty to say that
people who are taking interest in in-
ternational affairs look at this atom
bumb explosion in a particular way
and react in this manner, leaving
commonsense, ignoring reality, divorc-
ed from g pragmatic approach to the
problem which is called for, and tak-
ing an emotional or idealistic stand.
1 am worried about that. T am taking
an idealistic position, a sort of moral-
ic¢ stance or basing my argument on
the traditional non-violent approach.
Tho' has nothing to do with it. If
tomaorrow 1 feel that it is in the inter-
c-t of India to apply our mind to this
problem in a different manner, I shall
do so.

Then there is another factor, Our
view is coloured by our conflict with
China. None jn the African or Asiatic
world has come forward to condemn
China as we have done. Not even
Japan has condemned China—as we
have seen.

Shri Raghunath Singh (Varanasi):
That shows your isolation,
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Shri Khadilkar: Let us apply our
mind. What is this conflict with
China? In the Cairo conference, the
question was posed. Let this House
realise that our conflict with China is
a very limited conflict. It is not going
to lead to a war. This is the assess=
ment of western statesmen, who are
more mature.

Thereforc, as 1 pleaded on the last
occasion, instead of taking this suici-
dal course of changing the basis of
our national policy so far as alomic
weapons are concerned, I would plead
that the time has ceme to restate our
basic policy more emphactically.
There are the African and Asian
nations with whom we have r~ome
closer at Cairo. There is a declara-
tion. They do not want us just to
stand on the Colombo proposals; they
say—make an independent advance,
make g direct approach. What harm
is there in doing so without surren-
dering an inch of territory or in any
way belittling or whittling down our
sovereignty and prestige? We can go
and sit together and find out a solu-
tion. We have accepted that there is
a conflict. It there is no
military way to a solution, negotia-
tion with China is the only alternative.
An honourable way of negotiation with
China js still open. This is my view.
Let Government consider it. Do not
take the barren path of this nuclear

armament, poverty and destruction
and what not. To this, we must apply
our mind.

Then there is another gquestion. I
want to ask Government why they
have changed the policy regarding the
human rights resolution regardnig
Tibet. They have changed the nnliry
which thev have been following so far,
Why are we supporting it? Just to
provoke China? Are we going to help
the Tibetans by that? I do not know
what is their condition. But are we
going to provoke China bv suporting
this resolution? Is it consistent with
our past policv? 1 would like to ap-
peal to Government to give a second
thought to this issue because Tibet
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is under China for a long time and so
far we have kept quiet .

Shri Raghunath Singh: It was never
under China.

Shri Khadilkar; Therefore, I would
plead with Government: do not de-
viate from this path, do not proveke
China on this issue and do not sup-
port this resoution at this juncture.

Then there is the Naga problem . . .

Shri Ranga (Chittoor): The Chinese
(tovernment is speaking through a
11ember of the Congress Party!

Why does my hon. friend make this
eloquent plea in suport of the
Chinese lobby among the communists?

Shri Nambiar: There is no Chinese
lobby here.

Shri Umanath (Pudukkottai): He
is speaking for the American lobby.

Shri Khadilkar; I am not worried
about the ommunists; they are fight-
ing among themselves.

Mr. Speaker: I am only worried
about ringing the bell a second time.

Shri Khadilkar: 1 am concluding.

Yesterday, so many voices  were
raised in connection with the Naga
problem. The basis of the negotia-
tions was questioned, why we have
entered into negotiations. Because we
had applied the military method or
police method for such a long time..

Shri J. B. Kripalani: This is not
a matter concerning foreign policy.

Shri Khadilkar: Therefore, when
we found that by military method we
could not win them over....

Shri C. K. Bhattacharyya (Raiganj):
The military method has not been
applied.
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Shri U. M. Trivedi (Mandsaur): It
has never been applied.

Shri Khadilkar: Therefore, we are
trying a new method....

Shri C. K. Bhattacharyya; Shri
Khadilkar seems like Alice in Wonder-
land.

Shri Khadilkar: We tried the mili-
tary method; in that we did not

succeed.. ..

Shri J. B. Kripalani: Is this =&
foreign policy matter?

Mr. Speaker: The House took

strong exception to this subject being
discussed under foreign policy. The
House was very much exercised that
day also on this matter. That was why
the Minister of External Affairs did
not touch this point at all in hiz open-
ing remarks.

Shri Khadilkar: Yesterday, almost
every speaker touched on this point.

Dr. M. S. Aney (Nagpur): I did not
touch on this point.

Shri Khadilkar: Therefore, my plea
is this. All this tribal area is a sensi-
tive region. The only method Gov-
ernment have decided to follow they
must follow with determination and
by persuasion, by argument win them
over. That is the only method which
is going to succeed in winning over
the Nagas; no other method will,

One word and I have finished.
13 hrs.

. Mr. Speaker: That is all.

Shri Khadilkar: I was disturbed.

Mr. Speaker; That also is part of
the game.

Shri Khadi'kar:
one word.

As I said in the beginning, the
challenge of co-existence must be
faced by our Government squarely.

I will finish with
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While we frame our policy, we have g
got to live with our neighbours of
the socialist world, whether it is
China or Soviet Union, and we have
to adjust our policy in such a manaer
that it is not a question of aligning
ourselves with the Western extremists
who are trying to create a rift in, or
hoping to defeat the, socialist world.
The socialist world has come to stay,
and China has come to stay as a big
nation with new prestige, and we
must live with China with honour and
prestige of our own, This is the only
policy that we should follow.

Mr. Speaker: Shri He
might sit and speak.

Kripalani.

Shri J. B. Kripalani: Since we dis-
cussed foreign affairs last time, to my
mind two important events have taken
place, One is the Chinese explosion
of the atom bomb, and the other is
the sudden and abrupt change in the
leadership in Russia. The other two
events, about which the Foreign Min-
ister talked, are of no very great in-
ternational import—they are Mr.
Johnson's success as the President of
USA and the success of the Labour
Party in England.

So far as the Chinese bomb is con-
cerned. I do not understand why
people should be surprised, much less
shocked. We have known that China
was trying to make this experiment,
and we knew that one day it would
succeed. We also know that China
believes in cunning diplomacy and in
war, It has made this quite clear.
My hon. friend Shri Nath Pai gave
quotations from the writings of their
leaders, which clearly point to the
fact that they do not believe in co-
existence or in peaceful methods. that
they want to make their military
machine as strong as possible, and
also that they have aggressive designs.
We cannot, therefore, blame China if
it has acted according to its commu-
nist philosophy and its national inter-
ests as it conceives them.

That their national interests have
been advanced by exploding this
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bomb is very clear from the prestige
they have acquired in the interna-
tional world. Apart from that, it has
also terrorised the Asian, especially
the South-east Asian, nations into
silence, so that nobody dare raise his
voice against what has been done.

The third thing is we have been
trying to get China into the UNO, but
in vain. Whether we ought to have
tried or not is another question, but
today the UNO will have to consider
whether it should not allow China to
be a member of that organisation, and
sooner than later, this bomb will be
of use to China, and it will be admit-
ted into the United Nations Organisa-
tion.

1305 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

It is useless, therefore, to say that
the bomb that they have exploded is
merelv a bomb of mass destruction.
It was not a weapon of mass destruc-
tion in Japan. People do not use all
the nuclear weapons that they have.
They use some small bombs in order
to terrorise the people, and so far as
terrorising of the people is concerned,
this bomb is really a military danger.
It is not merely meant for mass des-
truction. T do not think any nuclear
powers want mass destruction, but
they want to terrorise people into sub-
mission. Japan was terrorised into

submission by the bomb.

Now, what should be our reaction
to this? Let us not delude ourselves
with the idea that we do not believe
in war, that we believe in following
in the footsteps of Gandhiji. Let us
not take his name in vain, I am sure,
this Government have not understood
Gandhiji's poliey of nea-violence
when they talk that India is a peace-
ful nation and stands for peace. Gan-
dhiji's peace was of a different variety.
He did not believe in arms at all. Can
this Government say that it does not
believe in arms? Is it not trying to
make its arms as sharp as possible and
as destructive as possible within its
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means? What is the good of talking in
terms of non-violence when we our-
selves are sharpening our weapons of
war?

We keep an army and we want to
make it as efficient as possible.
The Government demonstrates an
overwhelming desire for arming itself,
but it shieg at the idea of experiment-
ing with the atom bomb. There seems
to be no logic in this.

Moreover, must we say things that
we may not be able to act up to? It is
quite possible that the present Gov-
ernment may not want to experiment
with the bomb, but it must not suppose
that it is going to last for ever. It
must not bind the future governments.
I am afraid that Shri Jawahrlal Nehru
did bind his successors when he said
that India would never experiment
with the bomb. In a democracy it is
wrong to say that the country will
do this or that or the other thing. The
new generation will have as much
right to decide for themselves as the
present generation has.

The example of the invasion of Goa
is before us. We declared before the
world that we would not use arms,
that we would bring about the libera-
tion of Goa by peaceful means, that
we would settle this question by peace-
ful means. What happened?

We had, for one reason or other, to
invade Goa and drive away the Por-
tuguese. What wag the effect of that?
There wag a thorough misunderstand-
ing among other peoples. They
thought we had gone back upon our
words and our words were of no value.

Shri Shinkre: Not at all; only those
who were not sinceer in their profes-

sions.

Shri J. B. Kripalani: T met a very
great politician from a country which
had nothing to do with Goa or Portu-
gal and yet he told me that he was
shocked, 1 told him we were not
shocked 1T said he was a politician,
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and he could not have been taken in
by our words, that we would do this
peacefully. It did not mean that we
would never use arms.

We used arms in the case of Kash-
mir. We used arms in the case of Hy-
derabad. How did he believe that we
would not use arms? But he gaid:
“we took you to be honest people and
we believed it.” We were thus put in
a very awkwarq position. I do not
want that we shoud again be put in
an awkward position and people may
say that India says one thing and does
another and that we are a nation of
hypocrites and cheats. I want that
nobody should talk whether there
should be experiment in the atom
bomb or not, whether we shall al-
Ways remain bound to this ideg that
we will never experiment with the
bemb. My friend. Mr, Khadilkar, said
that China had experimenteq with
the bomb and it has advanced science
but he does not want that experiment
to advance science in India! It is very
strange. It can only come from a fel-
low travelling Congressman.

We must think on this matter abso-
lutely in practical terms: can we make
the bomb in the near future? Dr.
Bhabha has told us that it can be made
with an expenditure of a few lakhs or
may be a few crores of rupees. This
estimate of his is as correct as that,
that the atomic electricity will be
manufactured more cheaply than ther-
mal and hydraulic electricity. Let us
not think in terms of money. Let us
think whether in the near future, in
the next three or four years. we can
experiment with an atom bomb, we
who could not even detect the potency
of the bomb that was fired by China
and it had to be discovered by Japan
and they said it was Uranium 237,
which means that the Chinese are in
a vear or two, in a position to manu-
facture a hydrogen bomb. If this is the
condition of our science and our sci-
entific laboratories, I really cannot see
how we can manufacture the bomb.
The difficuties are great. We have not
the material with which we can make
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the bomb. We are thinking of setting
up two nuclear power stations with
the help of Canada and the United
States for peaceful purposes. Can we
use them for experiments with atom
bomb? Can we do so without break-
ing our word and losing the help of
these two countries? If we cannot put
up even these two atomic power sta-
tions, I really cannot see how we can
try and experiment and manufacture
an atom bomb. Then we have to find
a place where the bomb will be fired.
We have no such place where we can
do it. Our country is so populated.
What is then our answer to the Chi-
nese threat? It is useless to talk as
my Congress friend here talked that
the Chinese have peaceful intentions.
It will be going against what they
have themselves been saying and
what they have been fighting for ideo-
logically with Russia. Russia believes
in co-existence and China believes in
thrusting communism on other peoples
by means of arms. He must be an
imbecile whg thinks that China has
peacefu] intentions ang I am sorry
that such people should be found in
this House. We have got to think of
some other method by which we can
meet this threat. Let us see how
other nations are meeting such threats.
They are not making atomic experi-
ments themselves. They think it is
useless to make such experiments.
They are relying upon the interna-
tional situation. They feel that no
country can conquer another country
today. It the effort is made, somebody
or the other would come to their help.
But it is always better to think of
that help beforehand. When the Chi-
nese attacked us in the autumn of
1962, after the Emergency had been
declared. T went to the late Prime Mi-
nister. as the country was in a critical
situation. I was not used to going to
him but T went to him then because of
the critical situation. I asked him defi-
nitely: have you ordered any arms
from other countries? He said: mno,
as usual from some small countries of
Europe arms are coming. Then I ask-
ed him definitely: have you put any
orders with America? He said: no; we
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are thinking of it. As soon as he pu
those orders, the next day or the
third day, help came immediately. But
1 am sure that if that help had come
to us earlier, if we had made arrange-
ments earlier for that help, the Chinese
would not have been able to advance
as they did. We have to think of these
things not at the time when the dan-
ger is on us, but before.

Situation

We must understand in this connec-
tion from where help can come. Can it
come from Russia? This brings me to
the question of what recently hap-
pened in Russia, Yesterday, a man was
considered to be like an an Awvatar of
God, who had descended in grder to
carry Russia forward, whose photos
and statues were everywhere, who was
talked of in every book that was writ-
ten and read, whose tantrums wers
tolerated—they tolerated even his
thumping the table at the UNO con-
ference with his shoes—today they
have turned about in a moment and
say that he was not a proper man; he
was a buffoon or something like that.
If they could treat their people like
that, can we rely upon such a Govern-
ment to help ys when the Emergency
comes? In Russia there is np demo-
cracy. It is a totalitarian Governments
it is always uncertain and you cannot
rely on it. People say that they have
said that their policy towards India
has not changed. @ Who hag said it?
They have not officially said so. It is
Mrs. Indira Gandhi who has said it;
our ambassador has said it. Their am-
bassador was clear; he did not taik
about military aid; he talked only of
economic aid and cultural aid. He
never talked of military aid, We can-
not rely upon Russia. We have to
rely upon the west and we must see
that we are assured of their help. 1If
we want to have a deterrent here, it
may be necessary for the west to hava
even bases here, as they have bases
in European countries and nobody has
lost his sovereignty because Amer‘ca
is helping them. Even a country like
Pakistan does not care two hoots for
the opinion of America who is helping
it and Gen. De Gaulle does not care a
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fig for what Americans think
about him. He goes his
way; and so does England.

We do not bind ourselves; we do not
lose our sovereignty; people dg mnot
lose their sovereignty like that. It is
no use saying that we are a non-aiig-
ned country; “Non-aligned” is not a
mantram; it is not a foreign policy of
a country. The foreign
policy  must be something
more positive, more dynamic, We must
know who our friends are and who
our enemies are. When people do not
know who their enemies are, they are
doomed to failure ang we would bhe
doomed to failure because our Gov-
ernment does not know who our real
friends are and who our real enemies
re,

‘This brings me to the question of
shis blessed conference that took place
at—where?

An hon. Member: Cairo.

Shri J. B. Eripalani: Cairo. I am
sorry, I forget the names. You will
excuse me. At this Cairp conference
which was held, what did they do?
They enunciated all abstract princi-
ples. Ever so many concrete questions
in the world are waiting for solution.
But they did not discuss these. Our
Foreign Minister told us what they
decided there: all abstract principles;
nothing to do with the world in
w~hich we are living. These conferen-
ces are held for the Governments, to
boost their authority in their own
countries; they find themselves becom-
ing important by collecting together
in conferences which have absolutely
no value. It is a waste of money to
go to such conferences where only the
barest of first principles and abstract
principles are enunciated,

Mr. Devutv-Speaker:
Member’s time is up.

Shri J. B. Kripalani: One word more
md T have done, and that is about
Cevlon and the agreement that has
been made. I am reminded of the
English proverb which says, “give a

The hon.
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dog a bad name and hang it.” But our
Government does better; it reverses
the proverb. It gives the dog a good
name and puts it in the nation's lap.
Thig is very strange. This treaty, this
settlement, has been absolutely against
India. It has also violated the inte=
rests of the people Who are settled
there for centuries. Today in America,
there are many nationalities settled
there. Supposing America declares
that certan nationalities, say, the peo-
ple of Irish origin, or the peopla of
German or Czechoslovakia origin gre
non-citizens without any nationality,
will Germany or Czechoslovakia or
Ireland receive back those peopie? It
is absolutely absurd to think like that.
When the Government wanted to ne-
gotiate with Ceylon, did they call
the representatives of the people who
are to be brought to India back again
after centuries? They were born
there and they have their property
there; they have their business there;
they get their labour there. They are
more virile people and they are stron-
ger people than the native Ceylonese.
I say they will curse us. Here, they
will be stranded. The Government
ought to have at least said in this con-
ference that there should be not only
India and Ceylon but also the repre-
sentatives of those people who are to
be transferred. who are to lose their
home which belongs to them. We
have never admitted that these people
are Indian citizens.

Now, if we want to go to ‘origin’ of
people, my hon. friend Shri Jaipal
Singh, Adivasi friend, will tell us “you
are foreigners. You go to Central
Asia. You have your origin there.”
He will go further and say with Tilak.
“You go to the Arctic regions from
where you came.” It is not a question
of prigin. We take fruits every day;
we take vegetables every day. Do
you think of their origin- If we were
to think of their origin, I think we
will starve ourselves. We think of the
present state. We do not think of
origin. So. in this respect. I am af-
raid our Government has done a very
great wrong to the people there I do
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not think that the people there are
happy. If they were coming in small
streams you could have allowed them
to come. You cannot stop people but
on humanitarian grounds. But on
grounds, because their origin was in
India you cannot say that they are
Indian citizens—those who have been
born in Ceylon where they have been
living for 50 to 100 years. To say
that they are our citizens is something
which is unheard of in the history of
the whole world.

Shri Ansar Harvani (Bisauli):
Mr. Deputy-Speaker, Sir, for 17
years the Ministry of External
Affairs was presided over by one of
the greatest international figures and
all this shortcomings, all his draw-
backs, all his weaknesses, were over-
shadowed by that great personality.
At last that personality is no more
with us. He was a man with a
vision, who rallied friends and foes
around this country, but today that
task has fallen on the shoulders of
smaller men. Therefore, it is
necessary that the affairs of the
Minisiry of External Affairs should be
enquiregd into and should be thorough-
ly reorganised.

Recently, I had the unique oppor-
tunity of going to the non-aligned
conference of the Heads of States in
Cairo under the leadership of our
Prime Minister, and I can say with
full authority at my command that
our great Prime Minister kept the
flag of Jawaharlal Nehru flying. I
can say with full authority that he
wag very ably assisted by our Minis-
ter of External Affairs. I found there
delegates after delegates from the
non-aligned countries, from Afro-
Asian countries, getting up and paying
their tributes to the memory of that
great father of non-alignment. But
I could not say the same warmth was
found in the lobbies of the confer-
ence. It was not the fault of the
leader of the delegation; it was not
the fault of the Foreign Minister; it
was not the fault of the delegation.
But this warmth was created by con-
sistent, persistent, long work by
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various countries and I can say that
there we have not very much suc-
ceeded.

Africa is emerging. It is going to
be a big factor in the politics of the
world international affairs and we in
India cannot afford to neglect Africa.
Only yesterday, the hon, Minister of
External Affairs disclosed in this
House that a number of African
countries have till today not opened
their missions here. There might be
their own internal reasons, but I know
it very well and in my own know-
ledge that before freedom  Algeria
used to have a representative here
and an office here to rally support of
the Indian people for the freedom of
Algeria. [ know it very well that
before freedom, Tunisia used to have
its representative here to rally the
support of the Indian people for the
freedom of Tunisia. If two countries,
when they were slaves, when they
were fighting for ‘freedom, could
afford to have their office here, to
have their representatives here, I fail
to understand why they cannot hawe
their Legationg here now. It is the
task of the Ministry of External
Affairs, it is the task of our Missions
to cultivate them more intimately, te¢
persuade them to send their represen-
tatives here and to have representa
tion here. I hope and trust that our
Missions function properly and in
a nice way in African countries.
There is ne  reason why
the African people cannot ba
rallied round the Indian people
Perhaps there are some ‘friends who
feel that Afro-Asian countries are
overawed by the might of China;
they fought for centurieg the occupa-
tion of Britain, of Germany, of
Belgium and other countries. They
do not want to become the slaves of
China. But China has got its own
technique of infiltrating into these
countries. China often invites theis
delegations to Peking. The delega-
tions are lavishly entertained by them
and taken round the country. China
sent some of its important emissaries
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to some of the African countries.
Even the Prime Minister of China
spent months and months among the
Africans. But the bara sahebs of our
Externa] Affairs Ministry consider it
beneath their dignity to go to one of
these Afro-Asian countries. They
much prefer to stay in Rome, Paris,
London or Washington and if that is
not possible, at least at Beirut or
Cairo. If that mentality is there on
the part of the big bosses of the Ex-
ternal Affairs Ministry, our relations
with the Afro-Asian countries cannot
be improved. That is why in the
very beginning, I suggested that the
time has come now when a real
evaluation, a real appraisa] of the
working of the External Affairs
Ministry, should be made and if the
Cabinet thinks it proper—I do not
think it would be improper—to
appoint a parliamentary committee to
go into the working of the various
missions and into the working of the
External Affairs Ministry, to suggest
ways and means for improving their
working.

China has been carrying on a cam-
paign against us in Afro-Asian coun-
trigs that we are British stooges. It
is a lie; it is a humbug; it is a canard.
But by saying it on the floor of this
House, 1 cannot remove that impres-
sion. So long ag this country was
presided over by Pandit Jawaharlal
Nehru, thiz lie could not work there
very much. But now they say that
we are British stooges and when an
ordinary student goeg to the library
and picks up the Who's Who of our
ambassador, he finds: His Excellency
Mr. X graduated in 1928 when Bhagat
Singh was being hanged; appeared in
ICS and got into the Ciwvil
Service; in 1930 he tried the satya-
grahis of the civi] disobedience move-
ment and sent them to jail; in 1940
and 1942, he suppressed India’s move-
ment for national freedom; in 1946
he wag taken in the External Affairs
Ministry and today he represents the
British stooges. Sir, T would like to
say that there is no dearth of talent-
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ed people either on this side of the
House or that side, people much more
able than some of the bara sahebs
who represent us abroad. Therefore,
I hope and trust that our new Prime
Minister and Foreign Minister will
take this point into consideration and
will do something about it.

Much has been said about our rela-
tions with Pakistan. There are some
busy bodieg in this country who have
been shouting from the tops of the
hill abou: Indo-Pakistan amity. I
want this House to understand it very
wel] that even after 18 years of free-
dom, Pakistan has not achieved
nationhood. It is an artificial coun-
try, a couniry divided by 1,300 miles.
Wha: is common between East Pakis-

tan and West Pakistan to get them
nationhood—Religion? If religion
would have been a common bond,

certainly Afghanistan would have
been the greatest friend of Pakistan,
which it is not. The only thing com-
mon between East Pakistan and West
Pakistan is hatred of India and fear
of the Hindu majority here. As long
as East and West Pakistan continue,
I am sure there cannot be any amity
between India and Pakistan. Those
people who are talking of Indo-Pakis-
tan amity are talking through their
heads.

Therefore, the task of the Indian
people is to rally to the support of
those freedom-fighters of Pakhtoonis-
tan and those freedom-fighters in
East Pakistan who are being sup-
pressed by the military rule of Pakis-
tan, who want to free themselves
from the Pindaris of Rawalpindi. It
is our task to help tham. We should
not stand on these finer myths that
we could not interfere in their
internal affairs, When we could sup-
port the national movements of
Algeria, Indonesia and Angola, there
is no reason why we should not sup-
por; these people who are being
suppressed in East Pakistan by the
military regime.
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Before I close, I would like to refer
to two of our neighbouring countries,
namely, Burma and Indonesia. Burma
and Indonesia have been traditional
friends of India. There is too much
of cultura] ties between India and
Indonesia, but the relations are not
so good as they ought to be. 1t is not
due to our policy; it is due to our
functioning. At a time when hund-
reds of people of Indian origin were
driven away from Burma to India, we
had no ambassador there,
none of the bara sahebs of the Ex-
ternal Affairs Ministry was prepared
to accep: the ambassadorial post.
Ultimately we had to send a retired
navy officer to save the sinking boat
of India in Burma,

The same thing happened in Indo-
nesia. For months and months, there
has been no ambassador there. All
these countrieg feel very touchy about
it. Therefore, I hope ang trust that
the Prime Minister and the Foreign
Minister will pay theiy personal
attention to our relations with Indo-
nesia and Burma, for we cannot

have a  hostile Indonesia, and
a hostile Burma. People say Indo-
nesia is under the Chinese
influence. It is not. They are afraid

of the Chinese. If they are sure that
India is a great friend of theirs, they
can gtand up in a better way against
China. Therefore, I hope and trust
that immediately some of our import-
ant people, either the Prime Minister
or the Foreign Minister, would visit
Jakarta, gnd patch up our small
differences and misunderstandings
with President Soekarno.

Sir, I can assure you that we have
been left a great legacy and a great
heritage by our late Prime Minister.
He has left tremendous goodwill in
Africa and in Asia, in Europe, in
America and everywhere, in every
nook and corner of this earth. We
should be worthy of that heritage and
we should maintain it. We ecan main-
tain it only if we can send people
with a broad outlook, with dynamism,
imbibeq with patriotism and with
great love of this country, to these
countries and tell them that India is
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to continue the same foreign policy
and the same traditions that we hav_e
continued in the days of Pandit
Jawaharlal Nehru.

With these words, I conclude.

Shri M. K. Kumaran (Chirayinkil):
Sir, yesterday while the Foreign Min-
ister was speaking on this motion,
when he was referring to the Ceylon-
India agreement on the persons of
Indian origin in Ceylon, there were so
many interruptions and so many
Members were very much exXercised
over the agreement reached by the
Prime Ministers of the two countries.
I also, share the feelings of appre-
hension expressed by some of them.

Those people who are going to be
repatriated to India under the agree-
ment within the next 15 years are not
Indians. They are grandsons and
great-grandsons of labourers and other
people who went from India to work
mostly in the rubber and tea planta-
tions in Ceylon. They workeq there
and pnriched that country. They
settled there and they were earning
their livelihood from the soil of that
country. But they were not accepted
as citizeng of that country. Some 30
years ago, when Pandit Jawaharlal
Nehru went on a holiday to Ceylon,
he resided in a hil] station. He has
recorded how the people of Indian
origin from the plantations in the
neighbourhood came to see him at his
residence. These poor people work-
ing in the plantations came to see
the great leader of India with flowers,
vegetables and other presents. They
had his darshan. He has recorded
affectionately in his book that he
could not exchange any ideas with
them because those poor people could
not understand his language or
English. Why were these people so
much moved by the presence of
Jawaharlal Nehru in their midst? It
is because they thought that their
forefathers alse came from India,
India was having a great freedom
struggle anq Jawaharlal Nehru was
one of the foremost leaders of that
movement. They thought that, when
Tndia attained independence, their lot
in that country also would be improv-
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ed. That was their hope. When after  defects and shortcomings. It is cor-

independence, in 1947, Pandit rect to say that the hopeg of the

Jawaharlal Nehru became the Prime
Minister of this country, these people
in Ceylon knew that he was their
friend and they hoped that they
would get a better deal from their
government with the help of the
government of Pandit Jawaharlal
Nehru.

Pandit Jawaharlal Nehru also did
his best to get a better deal for those
people from the Government of

Ceylon. He had talks with the Gov-
ernment and the leaders of that
country. He entered into an agree-

ment with Shri Kotlewala, the then
Prime Minister of Ceylon. This
agreement is known as the Nehru-
Kotlewala Agreement. Following this
agreement some "machinery was set
up by the Ceylonese Government to
settle this question. They began
some registration work ang all that,
but that also did not work. These
people of Indian origin there were
treated as stateless persons, and they
had to agitate to get a better deal
with the Government. We looked on
helplessly and things went on drag-

ging for monthg and years. And a
situation came when the relations
between the two countries became

somewhat bitter because of the differ-
ences over this issue.

Now, after Shrimati Sirimave
Bandaranaike became the Prime Min-
ister of Ceylon, she and the Prime
Minister of our country gave their
thought to this question and they
tried to reach some agreement. But
during the life time of Pandit
Jawaharlal Nehru the two govern-
ments could not agree on this issue.
After so many years of this uncer-
tainty the two Prime Ministers of
these two countries met in Delhi
recently. They had long deliberations
and they came to an agreement over
this isshe.

This agreement, I should say, is
somewhat unsatisfactory, There are

persons of Indian origin in Ceyion
were belied to a great extent. Not
only that, apart from the agreement,
after the Ceylonese Prime Minister
went back to her own country there
was g declaration in their Parliament
that the persons_who will be treated
as Ceylonese citizens but having
Indian origin will not be entered in
the general electoral rolls and they
will be kept in a separate electoral
roll. That means that they are going
to be treated as second class citizens
in Ceylon. That is a most unsatis-
factory development, Yesterday, the
hon, Minister told the House that the
Prime Minister has written to ‘the
Prime Minister of Ceylon to recon-
sider this position. Anyhow, even
though the agreement ig not to the
satisfaction of this country and this
House, an agreement has been reach-
ed over an issue which was hanging
fire for a very long time and which
was leading to embitter the relations
between the two countries. Now, that
the agreement has been signed by
our Prime Minister and the Prime
Minister of Ceylon, we hope that at
least the spirit of that agreement
would be gbserved and respected by
the Government of Ceylon.

There is another big question.
That is, more than five lakhs of per-
sons of -Indian origin in Ceylon are
going to be repatriated to this coun-
try within the next few years. Thi
is a major question.
mostly the descendants of
ourers who went from T=milnad and
Kerala. They are verz poor labourers,
They are not chettiars, moneylenders
or merchants. They are poor lab-
ourers in the plantations. When they
are repatriated back to Tamilnad or
Kerala, that will raise very great diffi-
culties for those States which are
even now overburdened by the inten-
sity of population and economic back-
wardness. Therefore, this malter
should be taken up by the Govern-




1499 International

ment with its all seriousness anw
‘it should see that these repatriates are
properly settleq in places where they
can earn their livelihood and have a
better life,

When dealing with this issue, we
cannot forget that descendants of per-
sons of Indian origin persons who
have gone from India, are now liv-
ing all over the world especially in
Afro-Asian countries. We have per-
sons of Indian origin in a large num-
ber in Africa. Their question also has
become a very live issue.

An Hon. Membe:: also.

Malaysia

Shri M. K. Kumaran: They are there
in Malaysia, Indonesia, Fiji and all
those places.

Shri U. M. Trivedi: In Malaysia
they are allowed full rights; do not
bother.

Shri M. K. Kumaran: In all these
countries we are having persons ot
Indian ‘origin. In East Africa espe-
cially, there were reports that a large
percentage of persons of Indian ori-
gin there are trying to get passports
to England and other countries, This
situation hag created some misunder-
standings in those African countries,
because most of them have recently
become independent from British and
other imperial domination and the
natives of those countrieg feel that
Indians cannot accommodate them-
selves to free States, they want Bri-
tish and other colonial dominaticn to
continue and that is why once these
imperialist dominationg are remcved
these people of Indian origin want to
go away from those countries. It 1s
the duty of the Government of India
to advise those people to settle where-
ever they are. They must take up the
citizenship of those countries, They
must live as good citizens of those
countries accepting the laws ang re-
gulations of those States and alsc ac-
cepting the sentiments and feelings of

. the natives 'of those countries,
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The difficulty is that most of the
people settled in African countries are
merchants and other kinds of ex-
ploiters, so to say. They cannot ac-
commodate themselves to the social
life, the body politic of those countries.
They did not take part in the free-
dom movement of those peoples. They
were always seeking the shelter of
the Western masses. That is why they
are finding it difficult to carry on
there. So, we must advise those
people to learn to live with the local
people peacefully and take up the
citizenshipg of those States.

Whenever our labour have gone to
other countries, they have not found it
difficult to live there. Once they are
allowed to live there, they are pre-
pared to live there, Sir, perhaps you
know that the Prime Minister of Bri-
tish Guiana, Mr, Cheddi Jagan, js the
grandson of a landless labourer, who
went from a U.P. village as an :nden-
tured labour to that country. He set-
tled there, worked in the sugar plan-
tations there and now the grandson ot
that indentured labour has become
the Prime Minister of that country.
That is how our labour, working
people, when they go to other cuun-
tries, do work, take up the citizenship
of that country and accommoaate
themselves to the conditiong there and
live peaceiully with other sectiong of
the local people.

Therefore when we are thinking of
sending our private merhants and pri-
vate capital to foreign countries, espe-
cially to underdevelopeq countries, we
should bear in mind that it will create
difficulties in the future. Whenever
private capital is sent to under-deve-
loped countries, it will become a vest-
ed interest and will stand in the
way of progress of that country. So,
Government should ban the expor. of
private capital to under-developed
countries. The Government of India
may have, and in fact shouid have,
economic collaboration with those
countries. We should send our ex-
perts and give whatever economic and
other help that we can for the further
development of those countries. But
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it should be the duty of the Govern-
men of India to see that no private
capital is exported to under-deve-
loped countries as that will create 0
many difficulties for ug in the iuture.

This has happened in Burma. I do
not say that al] the people senti away
from Burma are chettiars or money-
lenders or merchants. But it is a fact
that a section of the people of Indian
origin in Burma were indulging in
money-lending and other means of ex-
ploitation. That has created bilter
feeling in the minds of the Burmese
people, Whenever they were taking
uﬁ any development work or nationa-
lisation programme, these people
were the stumbling block, standing on
the path of progress. So, if the Gov-
ernment of India go to the support or
such exploiters of Indian origin in
other countries, the people of those
countries will misunderstand the pro-
fessions of India. That is why I ap-
peal to the Government that we should
prohibit the export of private capital
to under-developed countries.

Then, coming to the question of the
Chinese atomic blast, I wish to say
a few words. Perhaps that was the
biggest issue dealt with in this House
yesterday ang today. So many hon.
Members spoke very eloguently ou this
jssue. The spokesman of the Swatan-
tra Party, Shri M. R. Masani, yester-
day made a very clever and cunning
speech. He did not attack the non-
alignment policy of the Government
of India, though he was aiways do-
ing that while Pandit Jawaharlal
Nehru was alive. At that time he had
not a single word of praise to say
about Pandit Nehru or his non-
alignment policy; he gave him only
brickbats. But yesterday he gave
him bouquets posthumously and talked
very admiringly of the non-alignment
policy,

He said that Prime Minisier Nehru
sought arms aid from America and
other countries without giving up the

policy of non-alignment. So, he said
that without giving up the pon-align-
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ment policy Shri Lal Bahadur Shas-
tri should seek the proteciion of the
atomic umbrella of the United States.
That was a subtle way of crucifying
the non-alingment policy of our
country. He dig not say it straight, he
thought that Shri Lal Bahadur
Shastri could not understand the sub-
tlety of the argument of Shri Masani.
So, he said it in a subtle way. He
wanteq to stab the non-alignment
policy from the back; but for some
reasons he did not want to give it a
straight hit. That is why he said
that without giving up the non-align-
ment policy the Govermment of India
should seek the protection of the um-
brella from the United States. I hope
this House and the Government will
understand the real intentions of Shri
Masani and his Party.

If this House accepts the proposal
of Shri Masani of course, Shri Masam
wil]l like it but it will be liked more
by the leaders of Peking. That is
the irony of the situation—what is lik-
ed by Shri Masani will be liked more
by the leaders of Peking. We have
seen Mr. Ayub Khan ang Mr. Mao
Tse-tung have become strange bed-
fellows. No wonder Shri Masani's
Swatantra Party and the Chinese
Communist Party are going to
have flirtations first and on a
future date they will also bhecome
strange bed-fellows. What the Chinese
leaders want is that India should go
to the Western camp, and must give up
her policy of non-alignment. And
that is what Shri Masani also wants.

This ig a strange development. Per-
haps, the extremes may meet!
Here we shoulgq remember one

thing. He is trying to develop a cold
feet regarding the atomic blast of
the Chinese. Every one is threaten-
ing India. Chinese leaders also want
to threaten India. They the black-
mailing India, Shri Masani said, Shri
Masani is also blackmailing the Gov-
ernment of India to go to the Western
camp. I am very sorry to say that
some leaders of certain politica] par-
ties in this country have begun to
think in such a manner.
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China has blasted an atomic bomb,
and we are advised by Shri Masani to
seek the protection under ihe Amcri-
can umbrella; In that case, it the
Chinese explode a hydrogen bomb
what will he advise us? Will he advise
us to go ang take shelter under the
petticoat of Western imperialism?
This is not befitting a great country
and a great people like us. I would
therefore request the Government to
hold ‘on to the policy of non-alignment
now we are pursuing.

The Prime Minister has declared
still, as 1T have heard many speakers
or elsewhere India is not going to
give up its policy of non-alignment
and peacefu] co-existence. I would
say to the Prime Minister, tnat it is
not enough that he has declared it in
the peace conference or elsewhere, He
should come forward and convene 2
meeting of all political partiss which
agree with the policy he has enunciat-
ed. Let us sit down and work out a
programme for propagaling these
ideals among the people of this coun-
try. Otherwise, the Swatantra leaders
and the leaders of other politica] par-
ties will threaten the people and cajole
the Government into accepting thelr
policy in foreign affairs. [If it so hap-
pens it will be a danger to the
country. So, I appeal to the Govern-
ment to be awakened to this danger
and see that, whatever may happen
elsewhere, we should stick to cut our
basic policy and must see thal collec-
tive security alone will help India and
the world out of this mess.

14 hrs. : 1

Mr. Deputy-Speaker:
Nath Pande,

Y siER W g (FE)
IJqTETeT WA EH, BTS9 A 3T LW G2 |
Mr. Deputy-Speaker: The bell is

being rung...... Now, there is quo-
rum. Shri Pande.

Shri K, N. Pande (Hata): Mr. De-
puty-Speaker, Sir, althouga 1 am not
an expert in foreign affairs nor do I

Shri Kashi
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claim that I know much about it,
still, as I have heard manv speakers
here, I want my real feelings to be
expressed in respect of some of the
points.

Being a trade unionist have learnt
how to negotiate with our ovponents
or the opposite party. I tnink, that
gives me some light as to how even for
a dispute to be settled at the inter-
national level we can be guidxd by the
experience gained by being a trade
unionist. Take, for example, the ques-
tion of Ceylon. I know that there is
a very strong sentiment in the people
who had gone to Ceylon as labourers
and had helped the country at a time
when they were building up twir eco-
nomic prosperity and pu. all their
strength and energy in order {- make
the country prosperous. Naturally,
something was expected from that
country, namely, that they should have
at least been provided with citizenship
to live in Ceylon. But in spite c* this
fact the dispute remained and thle
Ceylon Government was not prepared
to accept all the people cumning from
India ag Ceylonese citizens. Therefcre,
as the dispute was there, being prac-
tical men, we had to find out a real
solution for the problem. Taking into
consideration all these things the
Government of India came forward for
taks with the Ceylonese Prime
Minister. They came for a settle-
ment and settled the issue. I know
that much inconvenience may be
caused to those who huave to come
to this country, but there is no alter-
native. Being a practical pecple we
have to accept whatever has beendone
because there was no alternative at
all on that issue.

I heard a big leader like Acharyaji
say that we never accepted thig posi-
tion that they were nat the cifizens
of Ceylon. Tt is not that we accept or
reject a particular thing i was for the
Ceylonese Government to accept them
as Ceylonese citizens or to reject their
citizenship. Those people werc hang-
ing in suspense. There was nothing
concrete for them. Therefore this
settlement was made and, I think, it
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was a good settlement, ] can tell you
that so far as any settlement arrived
at in a dispute like this is concerned
the people repatriating were never al-
lowed to bring their properties with
them, but in thig case it has becn
agreed that the people coming to Indla
within 15 years will buiug taeir pro-
perty also. No doubt, wu are already
faced with such probiems of settling
the refugees coming from East Pakis-
tan and this will add ts eut burden,
but as thingg are befora us we have,
naturally, to deal witn this situation
also and have to find oui a solution.

1 am fully in agreemeut with Shr
Kumaran that the Government of India
should be prepared to accommodate
them in such a way that dissatisfac-
tion may not spread because our
experience has been that among the
refugees’ that have come from East
Pakistan in 1947 or just at the mo-
ment some dissatisfaction is there due
to lack of conveniences provided to
them. A person who has to leave
his original place and has to go to
another place, naturally, has to face
a Jot of difficulties; similar are the
difficulties with these people. But
as they are coming to India gradually
we have to be prepared to rehabili-
tate them in a manner that they may
be satisfied.

Then, 1 heard the Prime Minister
say that this was, never the
understanding that those who were
going to be the citizens of Ceylon
will be treated as second-class citi-
zens. I think, no mention of it has
been made in the agreement too.
If that is so, the Government of India
should take up this matter with the
Ceylonese Government to see that if
they are Ceylonese citizens, they
should naturally be treated at par
with those who are already in Cey-
lon. If any further talks are requir-
ed, I think, the Government of India
should be prepared to have them
with the Ceylonese Government,

About China's blast 1 want to say
a few words. A developing country
like India wants to live at peace.
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‘Ineretore our policy was toal  we
silella .ake all steps o see  thai

peaceiwl condinons ol a peucslui ai-
muspnere is created in the world and
around us sv that we may have s.me
progress within the toree ag our aus-
posal. So, the policy was decided
tnat even if we established an atomic
reactor ine production of that will
not be used ror any war purpose but
will be used ifor peaceiul purposes.
But now the condition is that China
aoes not care for the world. China
is not 1 the UNO also and there is
no binding effect of any decision taken
by the UNO on China. fherefore we
have to be very careful, Moreover,
we are fully aware that China is
against us. Their policy is  that
they want to impose Communism by
force, by siwrength. Therefore the
manufacture of this nuclear weapon
by China is something very dange-
rous and it is warning to us that
it can be used against us and against
anybody who is against them.

How to protect ourselves, or how
to strengthen our dererve position 1s
a matter which hag to be considered
by us. There was a suggestion made
by Shri Masanj yesterday that we
are not in a position to produce nu-
clear weapons, or because of so
many reasons we should not produce
nuclear weapons, but should depend on
America, It is true that at the
moment we have got the sympathy
of Russia also and wa will to make
all possible efforts to see that that
relationship is maintained, but in this
changing world nothing is stable. No-
body can say as to what is going to
happen tomorrow. Suppose, we take
the protection of the atomic umbrel-
la of America After all, tlete is no
difference of ideology  between
China and Russia. If Russia sees
that her one commumist friend is
being killed by this protection, natu-
rally she will come to the rescue of
China. How will they come to res-
cue them? They can attack Ameri-
ca also, What will happen if
America is  attacked? Will that
country protect iteslf or will it come
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to protect our country?  Therfore
my suggestion in this regard is that
even if we do not decide to manu-
facture nuclear weapons just at the
moment, we should think over it and

take America into confidence about
the situation prevailing. 1f some-
thing happens like that, if Russia

comes to the rescue of China other
countries will also be involved. If
Russia and America come to war, will
USA be in a position to protect our
country? If that is not s0, we are ex-
posed to a very dangerous position
because the distance beiween India
and China is only 300 miles and not
even a jet plane is required for car-
rving an atom bomb; even an ordinary
aircraft can carry a bomb and put
it here,

Similarly, I would say China
and Russia are also negotiating.
There may be difference of ideology
for the time being. But nobody can
say with certainty whether theeg con-
ditions will remain for a long period.
There may be some understanding
between Russia and China and in that
case if the differences between India
and China remain, will it be possible
for Russia to be neutral in respect
of us? This is a matter for consi-
deration. My suggestion is that we
should take Russia also inta confi-
dence and put it before them as to
what we should do.

In this respect, I want to say one
thing more. T met Mr. Bhabha in
Bombav and T saw our atomic reac-
tor and those other plants also, 1
think China is rich in uranium and
similarly India is 1so rich in uranium.
We have already got the atomic re-

actor. The conditin put bv  some
countries is that we cannot manu-
facture atomic weapons in those

nlants with the help of certain elec-
tric power stations. But there are
other electric power stations which

cou'd be used for this purpese and
this is kmown even fo the hon.
Minister. I think we shodald think

over this matter and that we should
make a start. The statemen{ of
Dr. Bhabha was based on the ground
that we have gnt the plant and also
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some potential of electric energy and
we can produce an atom bomb.

My another point in this context
is that the moment there was a blast
in China, all over the wor'd there
was a feeling and also there were
views expressed in newspapers that
now the powers which have got the
nuclear weapons should be brought
into a club and even the name of
Chinag was also mentioned, that China
also shou'd be brought into that
club. Why was the name of China
mentioned? It was because they
exploded one bomb. We having got
all those things with us. we are
capable of producing nuclear weapons
and simply because we have wot
manufactured a bomb so far. there
i= a possibility that we may not get
a p'ace in the said club. My sue-
gestion  is that the Government
should think over this matter taking
intn confidence these rountries also
because we are friendly to them and
1 hope if we take those countries into
confidence and start manufacture of
the bomb gradually and continuously.
I think, the purpose ran be served.
By havineg atom bomb was can save
our expenditure on defence because if
one homb is put here. them what is
the use of 3 millions of =o'diers there
where thev rannot d+ anvthin.. One
homb is suffi~ient to destrov millions
nf oveovle. Therefore. mv suegestion
is that in order to avoid such a heavv
expenditure on defence. if we spend
something on this side. natura’lv we
will strengthen our defence and raize
the morale of our defence forces
here bv simplvy manufacturing a
bomb does not mean that we are
#ning tn exnlode. In order tn show
that we have also got an atom
bomb will eerve the desired purposs

With these suggestions of mine, T
ennelude

Shri U. M. Trivedi. Mr. Deputv-
Speaker, Sir, I wag verv recentiv read-
ing a book by Maj. Gea. Mouitrn and
his suggestion was that we could save
a good deal of monev and probablv
a good deal of wastage if we Thad
better detailed debates in this House
on this question of foreign policy or
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defence policy Unfortunately, we
are sitting in a House where we are
afraid that here is a man sitting on
my left or sitting on my right who
will carry tales and I may not be able
to expose the whole thing in the
same proper manner without fear
or favour which I ought to do. To-
day we had this shameless picture
before us that not «nly tinz House
has got a Chinese Ichby hut the
ruling party has also got a Chinese
lobby and it becomes extremely diffi-
cult to have a detailed debate. We
should shed this fear and have a full
and detailed debate on this question.
There should be no hypoerisy with
us op this matter.

Where do we stand? FEver since
the Hindi-Chini bhai bhzi sentiment
received a jolt, when Longju was
attacked by the Chinese in 1759, we
ought to have opened our eyes as to
what should have been our foreign
policy. If we look at the foreign
policy, we will find that it is no
policy at all. It is entirely a nega-
tive approach, a symptomatic treat-
ment. A doctor who carries on
merely symptomatic treatment is no
doctor if he cannot diagnose the
malady that is before him. We are
in that unhappy position that we are
not able to diagnose the malady that
is facing us. Why is this diplomatic
hypocrisy surrounding us? Why are
not giving up these unimaginative
memberships of this Afro-Asjan group
which is a  so-called non-aligned
group? How long can we carry on
with this non-aligned group business?
What type of no-alignment have we?

On 25th August there was a report
in the New China News Agency that
the U.A.R. representative Mr. Tourky
wag hobnobbing with the Chinese and
because he was a Mohammedan, some
Mohammedans of Chinese origin were
also called in. He was given a big
banquet and then all came together
and in the same fashion they said,
Mishri-Chini bhai bhai, as we had a
slogan Hindi-Chini bhai bhai, and they
did not like at the bottom of our
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heart. We unnecessarily embroiled
ourselves in a situation on Israel.
Where are we being led by this?
What is this Afro-Asian question after
all? Who are our friends in the
Afro-Asian nations? We committed
an initial mistake in not being very
strong when the question of Indians
in Burma arose. 125 years ago, the
Indians had gone there, settled there,
established there and had developed
that country with their sweat, with
their labour, with their blaod, and
these people were driven out and we
kept quiet. 1 wrote a letter to our
present Foreign Minister on this
matter. When he went to Burma, he
made a statement that we were not
discriminated against. 1 am sorry to
tell him thal not only have Indians
been discriminated against, but T have
got figures here with me, and I have
personal knowledge of the fact that
we have been discriminated against

in the treatment meted out to us.
When the British companies were
nationalised, for instance, the Irra=-

waddy Flotilla Co., the Rangoon Elec-
tric and Tramway Supply Co., the
Burma 0il Co., the Indo-Burma Petro-
leumm Co., ete., were all allowed to
transfer their compensation in sterling
to England. Did the Burmese Gov-
ernment allow us to do that when the
Indian companies like Soortee Bara
Bazaar Co. Ltd.. the Pazaudaung
Bazaar Co., Ltd, the Kemmendine
Bazaar Co. Ltd, the Bogale Bazaar
Co. Ltd., and the Rangoon Iron Bazaar

Co. Ltd. ete. were liquidated? Not
one paisa has been paid to us. When
the whole of the Kyanktaga grant

was taken away, when 90 per cent of
our people from U.P. who were resid-
ing there had been uprooted, was
anything paid to us? When the
question of compensation arises in
regard to them, we are only swallow-
ing the bitter pill. And seeing that
we are swallowing the bitter pill
everyone has learnt a lesson from this.
Even a small nation like Ceylon has

learnt the lesson and has tried to
drive out 5:25 lakhs of people of
Indian origin from Ceylon. Again,

what is our position in Jamaica? What
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is the position in British Guiana? And
what is our position in Trinidad?
Have we studied these problems?
Have we sent emissaries to study these
problems? Have we done anything
to develop cultural relations with
these countries? Have we tried to do
anything to protect the interests of the
people of Indian origin in these coun-
tries? No. we have not done anything
at all. Why have we not done it? We
have not done it because of a weak-
kneed policy that we have been fol-
lowing all along. It is time for us to
cry a halt to this weak-kneed policy.

People have said that because of
the Chinese making a bomb and
exploding it, science has advanced. 1
would submit that science has advanc-
ed everywhere; and science will
advance everywhere, not because of
China making a bomb; the bomb was
discovered long ago, and the fact that
if hydrogen and oxygen were com-
bined, they would produce water was
discovered long ago. What is that
has been newly discovered? What is
it that has been done by China? The
only thing that has happened now is
that a weapon of destruetion is in the
hands of China. A terror that is
hanging on our heads is there. The
sword of Damocles has been brought
over our head. Are we going to meet
it? Are we going to do something to
meet this menace? When I am saying
this, I do not mean thereby that we
should destroy all chanceg of friend-
ship with that country. If at any time
China changes her policy and wants
to come and shake hands with us,
certainly, let us shake hands with
them. But let us follow the path of
Sardar Vallabhbhai Patel, namely
‘Ahimsa for Ahimsa’. that is, chimso
only for those who believe in ahimsa.
but weapon for weapon: let us believe
in and follow this policy "Weapon for
weapon; if you hit me with a weapon,
T shall also hit you with a weapon’.

Dr. M. 8. Aney: Shathe Saatyam.

Shri U. M. Trivedi: How long are
we going to tolerate this position?
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Our foreign policy must<be dictated
by this very consideration namely the
effect that has been produced on the
world by China by this atomic explo-
sion. Let us consider the question in
these terms. In Asia there are two
giants; one of them is India and the
other is China. If one giant grows
and the other remains a dwarf, cer-
tainly, the dwarf will be killed, and
there will be no time for the dwarf
to arm himself,

Shri C. K. Bhattacharyya: One is
a sura and the other is an asura.

Shri U. M. Trivedi: It is not the
sura who succeeds, but it is always
the asuras who succeed and the sura
dies. This is what has happened in
the whole world. All barbaric races
have destroyed civilised nations. The
Romans were killed because they had
become civilised.

Shri C. K. Bhattacharyya: It was
the suras who won ultimately.
The Minister of Transport (Shri

Raj Bahadur): Ultimately, it was the
suras who succeeded.

Shri Bade (Khargome): All the
Gods gave weapons to Shakti for
killing Ravana and the other demons.

Shri U. M. Trivedi: 1 shall now
comg to the question before us. We
have to consider the question whether
in  the face of this atomic
blast, which has beep referred to as
the Lop Nor incident, so to say, we
should still remain in the same posi-
tion in which we were. Are we going
to sit passive? Are we going to sit

idle saying ‘Nothing doing; people
will come to our rescue.'” Who is
Who

going to come to your rescue?
do you envisage would come to your
rescue? Supposing China attacks us,
who is going to come to our rescue?
Not one country came to the rescue
of the Tibetans when they were kill-
ed. Did anyone try to come to the
rescue of the Tibetans? So, the
terror is there, and nobody wants to
put himself into this trouble. Again.
who rap to the rescue of Hungary
when Hungary was raped? Did any-
one run to its rescue? No. It is only
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when a civilised nation does a parti-
cular thing that other nation; run to
its rescue. But when a barbarous
nation does it, nobody runs to the
rescue of the civilised nation, and
nobody wants to give any help also.
So, it is for us to study history and
learn the lessons. Let us study the
history of China, for instance, Let
us not go on merely saying ‘Hindi-
Chini bhai-bhai; we have always lived
together for innumerable years’. How
have we lived together for innume-
rable years? We have lived together
because the Himalayas had saved us
all along. But we feel now that the
Himalayas cannot save us any longer.
So, we must face the facts. Have we
done anything at all even to get
back the territory that China has
occupied? No, we are just sitting
tight, Can this policy help us? Can
this weak-kneed policy _contain us
even where we are?

Again, let us look at Pakistan.
What is Pakistan doing? Our Foreign
Minister, and a very sweet gentleman
at that, talks very nicely. But with
all his nice talks, have we progressed?
The moment he turns his back, abuses
are showered on us. The moment his
back turns, our men are killed; our
men are kidnapped, and our men are
taken away. No reports are available
to us even about how many of them
have been taken away; even up to date
we are only fumbling; we think that
nine men have gone away, but we do
not know the exact position. The
<ame thing happened when Col.
Bhattacharya was taken awav. He
was seized in our territorv and then
taken away to Pakistan and imprison-
ed there, and now he has come back.
What have we done to retaliate? We
know openly what the Pakistan Gov-
ernment is doing. It ig training the
Nagas. For whom and against whom?
To whom are we giving shelter? We
are negotiating with Mr. Phizo, and
we are negotiating with Rev. Michael
Scott, What for? We are doing it
just to show that we are a very plous
people. Each one of us is a plous
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person; and every religion teaches
the same golden rule, namely ‘Do

unto others what you ought to be
done by'. That golden rule prevails
in every religion, and that golden rule
covers all your Panchsheel and other
things,

An Hon. Member: Naheen

Shri U. M. Trivedi: But are they
going to do that to us? They want
to do harm to us, and yet we fee] that
we should sit and talk to them. I
would submit that that is not possi=
ble; it might be possible between two
neighbours behaving in a neighbourly
manner, without arms or anything of
that kind. Even in ordinary day-to-
day life, it is not possible to have talks
with one who wants to do us harm;
it is not possible to a greater extent
where the question of the sovereignty
of a country is concerned, where the
question of a nation is concerned.

In this world, as it is now shaping,
ideological thinking has gone away.
and national thinking has reappeared
on the scene, that is, the principle of
each nation unto itself; just as there
is the principle of each man to himself
and each family unto itself, likewise,
today the theory in the world is that
‘each nation unto itself’”. And every
nation js trying to practise this prin-
ciple. Russia may not come to the
rescue of China. But Russia will
certainly not come to our rescue also.
So, what are we to do? We should
have friendship with those who are
prepared to extend their friendship
to us, and who are thinking in the
same manner as we do. We are living
in a particular type of democracy; we
have developed a particular type of
democracy, and we believe in a parti-
cular type of democracy; we do not
believe in communism; we do not
believe in totalitarianism. When that
is the position, who are the people
whom we can approach, and who will
be of the same feather as we? We
have to keep company only with those
countries. I do not say that we
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should fkow tow before anybody, It
is not necessary' to do that. But at
tli¢ same time, we can keep our heads
up, and keeping our héads up, we
haye to keep friends; we cannot have
€s all’around. And these ene-
es have been created of late: Tliey
consist of people who gre afraid; they
18y not be actually our enemies, but
they are afraid to help, and they are
afraid to come to our Tescue, and they
are afraid even to talk on our side,
and, therefore, they are not able to
do anything. We find that the UAR
is garrying on such friendship with
China that it is almost{ embracing
China, so to say. When that is the
position, I would like to ask what pre-
vented us from keeping Israel friend-
ly with us. We are friends with
Lebanon. We can have friendly ties
with Cyprus. These are very small
mafions. And after all, how much
help cap they render? And yet we
are friends with them. But here is
one nation which hag got the power
of terror; ifs 20 lakhs of people are
keeping 7 crores of these Arabs at
bay. Why not have friendly tfes with
Israel? 'Why not have America as a
fngndly nation? Why not have UK
ag. a friendly nation?

I had once a talk with our late
Primée Minister ang I had asked him
how it was that the propaganda in
England wag going on to such an
extent against us. He told me that it
Wds - entirely due'to the ‘retired ICS

cers who ‘were trymg to carry on
gro-Pakistani propaganda there ‘and
dgamst us. -What steps have we taken
o meet that pro- Pak:s‘ca.m propaganda
ﬂ‘:at is bemg carrled on there? What
ate the * emlssarles that we send out
from gur counifry doing in this regard?
Who are those persons who have
one? Bureaucrats, who do not know

ow to handle the situation, who do
fiot know how even-to fom-tom their
own count'ty We had a very bad
Tesson’ i ‘Malaysia. The day the
§peech ot the- delegate from Pakistan
was made, it ‘was pubhshed with
headlines all' over; and a veéry fine

*1650 (Ai) LSD—E6.
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speech by Sardar Hukam Singh, our
Speaker, cutting at the whole root of
the Pakistani speech, was not publish-
ed at all and did not receive any
publicity. Why? Because, whereas
the Pakistan Ambassador wag awake
and alive to the situation, ours was
sleeping. The same gituation I found
of these bureaucratic ambassadors
whom you have appointed. And in
Thailand the same situation I find.

What happened in British Guiana?
Why ig it that in British Guiana, with
Cheddi Jagan ag Prime Minister,
Indians are being molested, why ig it
that Indian women are being molested,
Because today Castro’s sister says that
“if Cheddi Jagan comes out and wins
in the election we will not recognise
him and we will destroy Cheddi.
Jagan”. Why? Because he is one who
ig of Indian origin.

The same thing in Jamaica. In.
Trinidad what have you done? You.
have not done anything, Therefore il
is most necessary, as I said last time,
that there should be a new alignment
of our policy. And in this respect.
because Pandit Jawaharlal Nehru fol-
lowed a particular thing, you néed not
become touchy about it, as Acharya
Kripalani has said. Policies do-changs;
Ministers do change, ideas do change,
Parliaments do change, Lok Sabhas
have changed. These changes are

there; and with the changing of the

world and the changing of the situa-
tion we have to meet the situation as
it arises. We cannot sit tight over
what our forefathers did,

In a progressive coqnﬂ'y, in a deve-
loping: country it is @essential to
assimiilate all the ideas that are there. °
We have to take a look at the whele
thing- in perspeﬂcuve and formulate
the policy that is most necessary to
lay down.

Why should we be afraid of making
a nucles.t' weapon? We nee& not '&e
afraid "We ‘do rot want tb‘ be ﬂes-
truetfve. Because I BGM a cdne #
does not mean that I am going to hit
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anybody. That theory of the British
will go. It is the British who had
reduced us to this position and depriv-
ed ug of all our arms. It is the
unlicensed burglar and thief and
robber who shoots you. He will shoot
you notwithstanding that he holds no
licence from the Government. And
you and I, holding a licence, are not
going to shoot anybody. Therefore
this mental control our country can
exercise and you can exercise. We
can have the atomic weapon. not for
the purpose of destruction, but for the
purpose of terror meeting terror. It is
necessary that terror must be there. If
the deterrent of the terror was not
available to Mr. Kennedy tragedy
would have happened in Cuba. Both
ways it has served the purpose: Ame-
rica has agreed not to disturb Cuba.
and Russia has agreed not to use the
missiles there. Therefore, this terror
has balanced the power and the
situation.

It is necessary that we must have it.
1 do not want to destroy any China-
man. I do not have absolutely any
such idea, nor do you have any such
idea. But yet it is essential that we
must have this weapon. And money
is no consideration. What considera-
tion is there for money when crores
and crores of rupees are swallowed
by hundrods and hundreds of engi-
neers in a corrupt manner? It is no
use crying over it. We can easily
spend money honestly for the purpose
of serving our country.

The conduct of our foreign policy
must be guided by prudence and great
sobriety. Ewven then it must not be
under-guarded. It must be fully gir-
ded by maintaining strength. Unless
we have strength, nobody is going to
accept our friendship and nobody is
going to s*ek our friendship. It is our
strength which will dictate, and people
are waiting. Foreign countries are
waiting for our strength. Our whole
- prestige has been put down at the low-
est ebb on account of this atomic ex-
plosion that has taken place. Sir, it
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is high time that we rose to the occa-
sion and met this challenge, It is not
necessary that we should go on cal-
culating in terms of rupees, annas
and pies. It is better for us to say and
realize that not one Bhabha will suf-
fice but we would require forty
Bhabhas (An Hon. Member: Ex-
perts) to come in our country and
develop this atomic weapon that is
necessary.

One last word I will say, Sir, and
that is this. Let the country be saved
from our independent Chinese lobbies;
but let you also be saved from the
Chinese lobby that you have.

Shri V. B. Gandhi (Bombay Cenira’
South): Mr. Deputy-Speaker, Sir, al-
most every speaker who spoke toda:
and yesterday in this House empha-
sised two recent developments, name-
ly, the Chinese explosion of an atomic
bomb and also, secondly, the deposition
of Mr. Khruschev from the office of
power in Russia. This mornings
newspapers have come out with head-
lines, saying that the debate in Par-
liament on international affairs was
dominated by the atomic bomb. That
is as 1t should have been, because.
after all, this is a very important
development, this development of the
Chinese bomb.

The deposition of Mr. Khruschev 1i.
Russia a few weeks ago has a verv
great significance for India. [t is alse
bound to have very grave conseguen-
tes to India and to other countries in
Asia. We can say that one consequ-
ence of the deposition of Mr. Khrus-
chev was that Mr. Chou En-lai was
able to go to Moscow to attend the
Forty-seventh anniversary celebra-
tions of the communist party. A thing
like that—of course Mr. Chou En-lai
was invited to the meeting in Mos:-
cow—but a develepment of this kind
would have been unthinkable in M:.
Khruschev's regime. And Mr. Chot
En-lai having gone to Moscow and
having stayed there for almost a week,
it was only to be expected that the
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relations between the two countries,
Russia and China, would not remain
the same that they were before Mr.
Chou-En-lai’'s visit to Moscow. It was
only to be expected that something
will happen, some change would take
place. As a matter of fact, there were
several meetings between Mr. Chou
En-lai and Mr. Brozhnev and Mr.
Kosygin.

Now, we know that these two big
communist powers have been confront-
ing each other over a number of years
and it is only natural to expect that
they could not continue to do that
indefinitely. They could not do it
without the risk of colliding some-
where and somehow. This realisation
has come to the Russian hierarchy;
they also knew that unless something
was done to remove Mr. Khruschev
from his office of power,—Mr. Khrus-
chev who had some kind of an obses-
sion about Chinese intransigence
—na improvement could take place
in the relations between the two coun-
tries. So Mr. Khruschev was removed
and we find that the new men who
took office after him have lost no time
in coming to talking terms with the
Chinese.

Now it is too much to expect of
course that in these talks they would
be able to patch up all their differen-
ces. Perhaps that might not be possi-
ble ever. Some differences are bound
to remain because they are of a fun-
damental character. But what is im-
portant is the fact that these two, the
Chines2 and the Russians have met
and talked. That is something which
would not have happened in the
Khruschev era. It is too early to assess
the results of the talks. However, one
thing is clear, that on both sides there
has been a new desire to come closer,
a new desire for rapprochement.

We also hear reports that as the re-
sult of thzse meetings in Mecscow, the
Russians have already resumed some
kind of token economic aid. We hear
that a hydroelectric power unit of
20,000 kw. which had been built for
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the Chinese three years ago, before
the feud started, has now been de-
cided to be sent to China.

What we are really concerned with
here today is: what shall be our atti-
tude towards these developments? How
shall we react to these developments?
Shall we welcome them? It is not
possible to say off-hand what exact'y
our attitude and reaction should be,
but we can say one thing, that we
need not oppose these developments,
even if we could opposs them. Our
attitude should be one of wait and
watch, should be one of trying to
understand and making a. correct as-
sessment. But certainly we <hould not
oppose these developments, for after
all, there is such a thing as a long-
term goal in our international policins.
And one of those goals will be that
some day we hope to bring China into
the fold of polite society, society which
recognises international responsibili-
ties.

About this Chinese atom becmb, what

kind of view shall we take? We in
India consider curselves a mature
people, politically mature, and we

are not in the habit of succumbing to
the instant, momentary reaction that
we may have on any particular sub-
ject. These are very grave issues and
require grave decisions. And these
decisions have to be taken deliberate-
ly after taking a full and long-term
view, lest we are overwhelmed by
our own momentary rzactions,

Now we can see that after all, there
is a process started already between
the relations of Russia and China, a
process of unfreezing, a process of a
certain amount of thawing; but that
should not lead us to the other ex-
treme conclusion, that the road to an
understanding between these two
countries is all smooth and has no im-
padiments. Impediments there cer-
tainly are present, and what is going
to happen is not exactly a meeting
of mindg between these two countries
or the leaders of these two countries.
That would be reading too much into
these developments. But as I said,
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we need not oppose any progressive

rapprochement between  these two
countries.

What shall we think about this nu-
clear adventure of China by explod-
ing an atom bomb? We need not
think much about it. It wag really
intended to impress. We, of course,
are not such novices in this business
of atomic power. We know that ato-
mic power to be effective has to have a
strong industrial base, a good, well-
established economy; it certainly can-
not be sustained in an economy, in a
country where we have vast numbers
of people having a hand-to-mouth
existence, such ag we know there still
are today in China.

We need not change our convictions
on this question of the atomic bomb.
Weo still should continue to have our
faith in collective security and in such
organisations as the United Nations.
We know that China will not under-
take any rash adventure. We know
it from experience. Competent obser-
vers, who have studied the interna-
tional situation, also have supported
the idea that China knows too well
that any adventure with the atomiec
bomb will bring swift and instant re-
taliation. I need not spell out the
directions from which such certain re-
taliation will come. Also. if we study
the events of the last few years, we
know that China is not really as fool-
ish as sometimes its actiong make us
believe, or make it appear. China
has been cautious. For instance, there
are these islands of Quemoy and
Matsu; they have been there, and
China has not yet dared to take any
untoward action. Also, take our own
experience of aggression against our
borders. China has desisted from pres-
sing its adwantage. That only shows
that China is not as rash as it is made
to appear.

Shri Manoharan (Madras South): I
rise to speak on bzhalf of my party,
the DMK. I shall stick to a particu-
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lar issue, the problem that has been
engaging the attention of the country,
i.e., the Indo-Ceylon Agreement.

I think it is an important issue, a
problem beyong the horizon of party
politics. 1 request all the Members of
this House to carefully consider this
issue objectively and come to a con-
clusion,

Yesterday our External Affairs Min-
ister talked much about the Indo-Cey-
lon Agreement, or the agreement bet-
ween the Prime Minister of Ceylon
and her counterpart in India. The
arguments advanced and the points
raised by our External Affairs Minis-
ter did not satisfy me. After having
heard his speech fully, I think he can
be a fitting Minister of External
Affairs to the Government of Ceylon
rather than to the Government of
India. He simply advocated the case
of Ceylon and the Ceylonese Govern-
ment.

This agreement, I want to say at the
outset, is not acceptable to the people
of this country. This agreement can
never be final and should not be final.

In the past we have had several
negotiations and agreements. The first
wag Sir Girija Shankar Bajpai's dele-
gation; then in 1939, the late Prime
Minister, Pandit Nehru, visited Cey-
lon for this purpose; in 1946-47 a lot
of correspondence took place between
Stephen Senanayake and Mr, Nehru
in 1953 he met Dudley Senanayake
and talked with him during the Com-
monwealth Conference; in 1954, two
conferences were held in Delhi with
Sir John Kotelawala, The conference
witnessed the participation of opposi-
tion leaders like the late Mr. Bandara-
naike and Indian representatives like
Mr, Tondaman and Mr. Aziz, Since
then, conferences at the official level
were also held by the end of 1963. All
these conferences did not and could
not produce any effect, except the 1954
conference where an agreement was
reached and signed by the parties. Why
did that agreement fail? Why was
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this new agreement reached? That is
my guestion,

I want to know from the External
Affairs Minister whether it is a fact
that the 1954 agreement failed be-
cause not only Ceylon did not follow
the spirit of the agreement but re-
jected applications indiscriminately.
Out of 8-1/2 lakhs applications, only
180,000 were given citizenship. The
Government of Ceylon evicted people
Who were registered as Indian citizens,
who, according to the agreement, were
entitled to employment till 55 years of
age,

I want a straight answer from the
External Affairs Minister to this ques-
tion also whether the Indian High
Commissioner at that time protested
to the Ceylon Government, and there
were talks on the subject as a result
of which Ceylon agreed not to evict
such people; then again, the Ceylon
Government broke that agreement, and
when the Indian High Commissioner
wanted the Ceylon Government to
give it in writing that the people re-
gistered as Indian nationals in Ceylon
would not be thrown out of employ-
ment, the Ceylon Government did not
do so, and the Indian High Commis-
sioner stopped registering Indian gp-
plicants. Let the Prime Minister or
the External Affairs Minister reply to
this specific question.

14.55 hrs.

[MR. SPEAKER in the Chair]

Further, our External Affairs Min-
ister yesterday, I think, deliberately
confused the House, and got himself
confused, regarding the Stateless per-
sons and the like. Our late Prime
Minister categorically said:

“Qur responsibility is in regard
to those who were registered as
Indian nationals. Regarding the
Stateless, it is not our considera-
tion. Tt is the duty of the Ceylon
Government to look after them.”

This has been the consistent policy of
the Government of India for the past
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so many years, of our late Prime
Minister till his demise, and the
Shastri Government has been saying
that they are following closely the
policy of the late Prime Minister, but
I think it ig a clear departure from
that stand.

We have reopened this agreement.
why? Because Ceylon has been
threatening us. Ceylon threatened the
Government of India, why?—because
the Ceylon Government knows that
the Government of India can be easily
threatened, because the Burma Gov-
ernment threatened it, with the result
that we have three lakhs of repatri-
ates. In the streets of Colombo it is
common talk that the Government of
India understands only one language,
that is the language of the fist. It is
a sorrowful state of things that we the
people of India have to stomach.

It is well known that when our Fore-
ign Minister visited Ceylon two
months ago, the Government of that
tiny island told him that if there was
no agreement, agreeable to the Gov-
ernment of Ceylon, Ceylon would be
compelled to take firm action like
Burma, and in the recent talks that
were held in Delhi, the very same
threat might have been used by the
Government of Ceylon.

The new talks were agreed to by the
Government of India because the
Shastri Government is suffering from
a psychosis of fear. I can understand
our being anxious to have a settle-
ment, but what is the character of the
agreement that hag been reached? Does
it make any sense if we look at it very
sincerely and analytically?

The framework of the 1954 agree-
ment is that both Governments should
register applicants for their respective
citizenships according to their laws,
but now we have accepted the figure
of 5,25,000. How are we going to
reach that figure? Yesterday, our
External Affairs Minister said some-
thing in general about the agreement;
he refused to enter into the salient
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features of the agreement, ang how
we are going to reach the figure, What
is the basis on which we are going to
register and reach this figure of
5,25,0007 What are the principles
which will determine whether a man
ig an Indian citizen or a Ceylon citi-
zen? Should we go on revising our
formula to reach this mysterious figure
of 5,25,0007

I say the Government of C:zylon is
committed openly to sending away all
the Indians from the soil of Ceylon,
because, T would like to remind the
House of what the late Mr. Bandara-
naike once said in the Parliament of
Ceylon, namely, “I shall die a happy
man when the last Indian leaves this
shore”.

Shri Nambiar: But he died before
the last Indian was sent out.

Shri Manoharan: Let us not forget
that the present Prime Minister is the
wife of the late Prime Minister Ban-
daranaike.

15 hrs.

It is true that we have accepted
5,25,000, it is equally true that thev
have accepted to take 3 lakhs of peo-
ple, but the proof of the pudding is
in the eating. It is going to take Cey-
lon 15 years more to take these pee-
ple as Ceylon citizens. Are all these
years they are already in Ceylon not
enough to get citizenship rights? Cey-
lon can implement this agreement in
such a way that these figures can be-
come 3 mockery. For instance, it
can include among the 5.25 lakhs those
who want to stay in Ceylon and in-
clude among the three lakhs those

who do mnot wish to stay in
Ceylon. The result will bee that
525 lakhs will come away under

pressure and the bulk of the
three lakhg will come away wolun-
tarily. What is the meaning of this
5.25 lakhs ang 3 lakhs. I know the
Government hag a ready-made ans-
wer: the agreement is going to be
implemented by a joint committee. I

NOVEMEER 24, 1964

Situation

1526

want to tell the House that soon after
the Indian and Pakistani citizenship
Act was signed in 1949, our High Com-
missioner in Ceylon, Mr. V. V. Girl
offered to help the people of Indian
origin to fill in applications for Ceylon
citizenship. I saw Mr  Giri sitting in
the Central Hall yesterday and if
Mr. Shastri or our Foreign Minister
likes, they can consult him. Then the
Ceylon Government sent a diplomatic
protest to New Delhi saying that the
High Commissioner was interfering
with the internal affairs of Ceylon.
Does our Foreign Minister think that
our members in the joint committee
will be able to do anything which does
not please the Ceylon Government?
Let us see how the Ceylon Government
implementeq the spirit of the agree-
ment signed just a month ago. Em-
ployees who are of Indian origin work-
ing in firmg were asked to quit ser-
vice. An announcement has been
made about the creation of a separate
electorate for the Indian citizens. Is
this the way to honour the agreement
signed in good faith? The ink has not
dried before Ceylon has started to show
what a rotten paper it is. Let us see
the psychology behind this proposal.
A Ceylon Indian leader when he was
in Madras recently told me that even
now there are small numbers of In-
dian voters in the estate areas in some
constituencies. They can tilt the
balance with their marginal votes in
favour of one candidate or another.
The Ceylon Government has discov-
ered a devise for this: put them in
separate electoral registers: the prob-
lem is solved. Their cry will be a
cry in the wilderness. The Apartheid
policy is formulated and the policy of
segregation is finalised. Mr. Speaker,
I want to make it clear that we are
completely fooled to go into this agree-
ment and we have proved ourselves to
be little children in diplomacy. I take
my hat off—to use an English expres-
sion—to the Prime Minister of Ceylon
for her diplomatic skill. She is the
victor and Shastri is the wvanquished.
Mr. Shastri himself has confessed that
she is a tough lady to deel with and
she has proved herself to be a tough
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lady. After this agreement, she was
given an enthusiastic welcome at the
Ceylon airport; she is the hero, suc-
cessful hero or the drama. ... (An Hon.
Member: Heroine), In a statement
issued on her arrivai at Colombo,
Mrs. Bandaranaike said this much:

“The Indian Government has for
the first time recognised its obli-
gations to this category of parsons
irrespective of their wishes.”

Mr. Speaker, I request you to note:
“irrespective of their wishes”. We
nave undertaken thig respcnsibility,
irrespective  of the wishes of the
people in Ceylon, which the Ilate
Prime Minister refused to undertake.
I want to ask you, Sir, whether these
wisermen sitting here are wiser than
the late Prime Minister, I say “shame”
to those people for their failure not to
anderstand the implicationg of the
agreement they have signed: Permit
me to offer my strong condemnation
to  these chicken-hearted  men.
Excuse me for saying so. Did the
Government of India do anything to
ascertain the wishes of hundreds of
thousands of innocent people who
had known no other place except
their tea estate? Torn from their
roots, their language, culture, climate
and food they are going to be thrown
into Dandakaranya, Rajasthan and
other places. I want to ask you, Sir,
in all humility: what harm these
people have done to merit this punish-
ment at the hands of this Government?
And to the eterna]l shame of Tamil-
nad, I regret to say, one of my
countrymen, the Minister .of the
Madras Government, Mr. Ramaiah,
was a signatory to this agreement or
a party to this criminal document.
The Government had no right to do
this, I was told in the morninz that
Mr. Ramaiah has given a note of
dissent to this particular document
that has not been made public so
far. If it is so, it is the duly of the
Government of India to circulate
that note to the people of this
country and I hope the hon. Minister
will clarify this,
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Shri Swaran Singh: There is no
note of dissent by Mr. Ramaiah.

Shri Nambiar: No protest?

Shri Swaran Singh: There is no
note of protest either,

Shri Manoharan: Thank you. The
Government of India has no right,
legal or moral, to do anything except
as a friendly mediating country to
help the two parties in Ceylon to
reach a peaceful settlement. Forget
not, Sir, the bungling of the Gov-
ernment of India in regard to
settlers in Burma has strengthened
the hands of Mrs, Bandaranaike, In
conclusion, I request the Government
to consider this and see that justice is
done. My only request to the Govern-
ment is to scrap the document
because the Ceylon Government has
already treacherously repudiated it.
If the Government of India feels it
is impossible to do so, I request them
to leave this matter to the people of
Indian origin in Ceylon. Let them
not forget that the people of Indian
origin in Ceylon are not cowards as
these people here are; in no time
they can paralyse the economy of the
Government of Ceylon. Therefore,
leave it to the people {o decide or
scrap the document in view of the
fact that the Government of Ceylon
had already repudiated the agree-
ment. You should try to give life to
the Nehru-Kotelawala pact reached
in 1954. I wish that the External
Affairs Minister and the Prime Min-
ister should consider over this
matter and give those people their
fundamental rights. Failing this, time
will give correct punishment to the
people who have simply killed and
slain the rights of the peolpe of Indiar

. origin in a copntry where they are

expecting some help from their

country of origin.

Shri Bakar All Mirza (Warrangal):
Mr. Speaker, there have been great
changes in recent times and our
Foreign Minister had already indi-
cated all those things: he referred to
our approach and the loss of a great
man at home, Through all these
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changes, our foreign policy has conti-
nued to be the same. It is not because
of its rigidity, because non-alignment
stresses that every problem that
faces the country is decided on merits.
So, rigidity is not in its character. It
has succeeded because of its flexi-
bility, because of the correctness of
the Nehru line.

Some people quoted Izrael and
asked, “Is that non-alignment? Why
Izrael is treated in one way and
other countries in another way.” May
1 ask them, do they consider the United
States of America aligned or non-
aligned? Surely, they are aligned In
the Geneva agreement over Laos, was
not China a signatory along with the
United States of America? Was that
not a recognition, de jure and de
facto, of the Chinese Government. I
ask, is that alignment? Sir, when you
test a policy, you do not take little
cases here or there, which for special
reasons are treated differently. It is
the broad approach which we have to
take into account and the broad
approach is right, because in spite of
our non-alignment we have received
economic aid and military aid from
all parts of the world. That ifself is
its success.

Of all the recent changes, the one
that has had a great impact of the
minds of the people in this country
and especially of this House, is the
explosion of the atom bomb by
China. Those who advocate that we
should do the same stress that after
all it is a weapon of war and if you
are preparing for war, it is good that
you choose the most efficient weapon,
and that atom bomb is one of the
best weapons of the world. That is
an argument. About the deterrents,
unless you are prepared to strike
back, deterrent does not serve as 8
deterrent. Anyway, I am not going
into that now. My point is, that in this
approach there is something to be
said about it.

Others ask, what about
The cost varies from Dr.

the cost.
Bhaba's
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Rs, 30 lakhs to something like Rs. 50
crores which perhaps was mentioned
somewhere by Shri Krishna Menon.

Shri §S. M. Banerjee (Kanpur):
Dr. Bhaba mentioned Rs. 3 lakhs.

Shri Bakar Ali Mirza: We are not
going into the mathematics of it
Roughly it is between these two
extremes, Even if it is Rs, 30 lakhs or
Rs. 5 lakhs when we decided to reject
the bomb, were we considering the
cost of it? Was it the reason why we
said we would not go in for atom
bombs? When we are going to spend
thousands of crores of rupees on
defence, we can spend as well some
money on the atom bomb. There wasz
a time when we were capable of hav-
ing an Indian atom bomb but we re-
jected the idea.

I ask. what about the test ban
treaty. They say of course the condi-
tions have changed and China has
dropped the atom bomb and so we
should alsp change angd be preparea
to meet that situation. I say that
approach is not correct. In 1958 China
got the first reactor from Soviet
Russia. and there was a group of
people—the General Electric Corpo-
ration—who made a study in 1959. In
1960 their report was published in
which they said that China was
capable of and would explode &
bomb in 1963 and was capable of and
could have a stockpile by 1866.
There were other American experts
on Chinese affairs, who gave a
different date, and every chancery in
the world knew that China was pre-
paring and would explode a bomb.
So, we also knew, I think the Prime
Minister himself said once or twice
that China might have an atom bomb.
Knowing that, we came to an agree-
ment which iz known as the test ban
treaty. Surely, if this thing was
known, if these gentlemen who want
us to have the atom bomb now, should
have advised us then, that we should
not sign the test ban treaty and that
we should go ahead with the manu-
facture of the bomb. This reflex action
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philosophy will lead us nowhere. The
grasshopper mind is never fruitful.
That is the consideration.

But there is one thing that I would
say about this treaty. Treaty is the
first step in the process of complete
disarmament. If that first step is not
followed by other steps, then this
treaty has no value. For that I would
like to stress that a time will come
when these signatories themselves,
apart from China having a bomb or
not, will begin to say that we are only
ensuring the capacity for the nuclear
powers to destroy the world and at
the same time ensuring our own
vulnerability to this attack. That is
an untenable position ~So, these
signatories  should bring about
collective pressure on the nuclear
powers that if this treaty is to stand,
they must also stop producing nuclear
armaments. On the other hand, there
have been underground tests. Why
should the rest of the world follow
a particular course, while the others
who have got the power and also
the advantage should continue without
any hindrance or without any com-
ment or without any criticism? This
is also not right.

Shri Nath Pai and I think Shri
Frank Anthony said that China did
not care for world opinion and did
not listen to the Cairo Conference’s
advice and is not reliable; that you
cannot trust her and her actions and
50 on. Was world opinion in favour of
the test by the United States of
America and the Soviet Union? The
world opinion was against that also.
To be fair to China, China never
accepted this theory: Mao Tse-tung's
belief and philosophy is that power
comes from the mouth of the gun.
He has also always declared that
war is a policy, and he was surely
preparing. You cannot blame  him
for that.

The other argument is that China
is not reliable and it may attack India
and other countries and make them
communist and conquer and expand
and all that. I would like to bring to
the notice of this House a historical
fact, When France, because of Viet
Nam was in difficulties, asked for aid
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from the United States of America,
the late John Foster Dulles offered
twice, atom bombs to George Bidauli,
but the former French Foreign Min-
ister refused to use them in Viet
Nam, I ask my friend in the American
lobby, is that an act witi which you
can say that it is not the exact
parallel with what you are expecting
from China. If you have got any
doubt, you can refer to the Life of
Dulles by Drummond and' Coblenz.
This is a fact. France did not accept
it, though she was in great difficulty.
It preferred to give Viet Nam to the
Viet Namese rather than have it
with the use of atomic bombs, Why?
because France knew, as the whole
world knows, that one atomic bomb
dropped anywhere in the world will
lead to a major world war. For,
neither the Soviet Union nor the
United States of America or any
country in the world can tolerate the
use of bomb by any one because of
the doctrine of self-preservation.

After saying that, I would also tell
this House that after all, the atom
bomb is not an unmixed evil
Historians say that there would have
been no French Revolution or Ameri-
can Revolution or Russian Revolution
if there was no gun powder. It is
not only an instrument of destruction,
but it has also widened in its ewn way
the boundaries of human liberty and
progress. We are too near the event
of the atom bomb to realise its
effects, the political impact it will have
on the minds of the people of the
world. Some things are already evi-
dent. It has not only made possible
the control of outer space, but apart
from that, the world has come to
realise that and physical force is a
thing which can be a solvent for in-
ternational problems. It has proved
the inefficacy of physical force.

‘What gain hag any country in the
world got from the atom bomb? Has
it helped France in Viet-Nam or
Algiers? Has it helped Great Britain
in Suez or Cyprus? Has it helped the
USA anywhere in this wide world?
This is only a terror. China said that
it is a paper tiger. Because China has
exploded one atom bomb, we are
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making a paper tiger a real tiger.
That is not the correct approach. This
atom bomb has become the Achilles
heel of big powers. If there was no
atom bomb the USA and Soviet
Union would have had a greater con-
trol of the world than they have with
the possession of the atom bomb.

‘What was the secret of the success
of the small countries? They had no
arms. My friends on the other side
mock at ethica] considerations. Was it
not the followers of one born in  the
cloister whg shook the Roman Empire?
Was it not the followers of ‘the naked
fakir' who shook another empire? All
those countries had no arms, no
strength, no organisation, but still it
was the ideal, the spirit, that moved
them, that made powerful arms abso-
lutely useless.

We have already demonstrated that
in India, with our faith in demo-
cracy, we have been able to stem the
tide of communism. We have kept all
the fronties free to political thought.

Compare that with -what physical
force has done. What has  America
done? 38th Parallel, 17th  Parallel,
Berlin Wall—these are the achieve-

ments of physical force of a country
which has got a whole atomic arsenal
that too on military lines, politically
unstable. We, without any arms, have
been able to stem the tide of commu-
nism, because we have belief in a cer-
tain ideal and if we want to check
communism, we have to do that by
another bigger ideal.

1 appeal to this House: Do not
mock at ethical considerations, They
are more potent than we are ready to
grant. What we require is the natio-
nal will. Are we creating out nation
in that manner? Have we created a
nation so that if one is hurt in Hima-
layas, another feels the pain in Cape
Commorin? Look at our villages with
people having less than one acre each
and facing the cities for employment
and the upper few having an easy life
in big cities. Do you require a hydro-
gen bomb to demolish that? You have
to build a fortress so that when any
aggressive power in the world comes,
it meets 450 million guerillas.
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So, I believe Pandit Jawaharlal
Nehru was right in  discarding the
bomb. I do not want to lean on him,

because that is dangerous, because
once you do that, you have dogmas
deviationism, revisionism, etc. Shastriji
is right when he says that he will
have to make a decision himself and
rely on his own brain power. There
is a Russian proverb that you cannot
fix one man's head on another man's

shoulders. We have to take decisions
ourselves and that should be a
national decision, I  personally

believe it would be a great mistake if

we make the atom bomb. Before
we take the decison, we must he
honest to ourselves. and  will say

that even if a country like Pakistan
gets a bomb either by manufaclure
or by borrowing, we will not change
our policy, Otherwise, it is better to
have your bomb straightway and not
wait even for this to happen and then
to react. No such step should be taken
because it is a weapon which absoiu-
tely cannot be used and will not Le
used. Today the whole of Asia and
Africa are a dumping ground for all
the junks from the armament manu-
facturers of the world. When we re-
quire machines for production, you
are importing a machine of destruc-
tion. This is a road which will lead
you nowhere even if yYou succeed,
Therefore, I plead with the House
to discard this bomb.

Shastriji has taken the Troag of
peace. He is creating conditions to
extend the area of peace. If you
keep that in mind you understand his
approach all the problems of Naga-
land, Cyelon. Stateless people, Pakis-
tan and China. If you extend the area
of peace, that itself is a great service.
Today what Asia and Africa need is
not atom bomb or military power.
They want peace to build themselves
up. If for 20 or 25 years there is
peace and the Afro-Asian powers
come to an understanding that they
will freeze all the frontiers, they
will build themselves up. India is
a very big country with a big voice.
It has got a moral svpesl and ethical
approach. I think if we move in that



1535 [International

direction, we will make an impact on
world opinion.

Shri Karni Sinhji (Bikaner): Sir, I
have just returned from a trip of the
Far East on my way back from Tokyo
and I stopped uvver at Burma for
3 days and saw the difficult condi-
tions in which our Indian people are
living there. Because of that, I will
confine my speech very briefly to the
problems of Indians in Burma. 1
returned home a very unhappy man
because in the three days I spent in
Rangoon I had the opportunity of
meeting quite a few thousand Indian
citizens who placed their problems
before me in the hope that I will be
able tp raise them before the Parlia-
ment of our countiry. I gave them
my assurance that I would do every-

thing possible to acquaint the hon.
Minister opposite and my brother
Members here with the problems

and difficulties of Indian citizens in
Burma.

I would like to say publicly that I
was told by our brethern in Burma
that the Indian ambassador  there.
Adm. Katari, was an excellent choice
and that he is doing a wonderful job
there trying fo promote Indo-Burmese
friendship. There has been a slight
misconception both in Burma and in
tur own country that a large num-
ber of Indiang who have gone across
10 Burmg have at some stage or

other exploited the country they
visited. During my brief stay, I
had occasion to visit many institu-

tions like schools and hospitals and
1 was very happy to see that a large
number of buildings were put up by
Indians and presented to the insti-
tutions in Burma. Therefore
it would not be correct to
say that Indians have exploited the
Burmese.

One of the most important points
that not only the Indian Ambassador
but also, T am sure, the Government
here and all of us feel, is to prevent
the panic in the minds of the Indian
people there. As you are no doubt
aware, nationalisation and what is
now termed as the Burmese way of
socialism has created a very difficult
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situation for our Indians, particularly
those, about four lakhs, who remain
now in Burma and who wish to mig-
rate to India. ‘They are in a very
difficult predicament. 1 feel that
some sort of assurance  has to be
given to them to prevent the panic
that has been caused in their minds.

While I was there, a number of ins-
titutions run by Indians presented
their problems to me in the hope that
I would place them before Parha-
ment, I shall read out their pro-
blems so that I can place them cor-
rectly, The first one is:

“Facilities for those Indians
wishing to return to India by pro-
viding adequate shipping space
and publicising dates of salings
necessary to prevent panic.”

I believe that the last ship is going
to sail around the first week of
December and there are ng further
sailings to help the migration of
Indians from Burma to India. 1
feel that the Government of India
should definitely make arrangements
for more shipping space for at least
the next twelve months so that there
will be no panic and the people there
can migrate in a steady way.

Secondly, they want:

“People of Indian origin with
Burmese naturalisation wishing
to visit India should be granted
visas more easily by India."

The third thing that they have said
is that fate of the people of Indian
origin and who elected Burmese
citizenship and whose husbands or
wives are still Indian citizens is ex-
tremely pitiable. Many of them have
sent their wives and children to
India for educational and other rea-
sons. They have lost their jobs and
even trade and are unable to send
any money to their dependents or to
come to India. Under prevailing im-
migration laws. their wives and ~hil-
dren are not allowed entry into
Burma, If they renounced Burmese
citizenship they would be allowed to
come away to India but they are fac-
ing difficulties in getting Indian pass-
ports from the Indian Embassy. A
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solution to this problem calls for a
higher priority on humanitarian
grounds and visaz should be issued to

them as heretofore.

The next point they have mention-
ed is that measures to rehabilitated
the emigrating Indians must be taken
simultaneously. Resettlement aid
should be given to those Indians who
wish to return to India, They have
said that this may be done by the
Centre and the respective States trom
where these people originally hailed.

Fifthly, they said, a certain amount
of priority to returning Indians in
trade, agriculture and other vocatioris
should be given. For example, in
Rajasthan a good number of the trad-
ing community could be absorbed for
the developing industrial complex
of the State and similarly a good pum-
ber of cultivators can find occupa-
tion in agricultural pursuits in the
Rajasthan Canal area etc. Every State
may create venues for their quick
angd easy resettlement.

These. Sir, are breifly the points that
were raisedq and I place them before
the House, Both India and
Burma are ancient countries, both
sovereign countries, who have had in
the past very close cultural tfies, and
1 am sure all of us in India are keen
to see that the friendship that has
existed over the last few generations
will continue to exist between the
people of Burma and India s0 that
the citizens of our country and, for
that matter, their country can live in
peace.

I do feel that of late, due to foreign
exchange problems that exist in our
country, not enough Indian people or
delegations or Members of Parliament
in a deputation form have been able
to go across tp the countries in the
far east. I would request the hon.
Minister to see that there is greater
movement of delegations and rultural
delegations between India and Burma
and, for that matter, between other
far eastern countries also.

T think it would be a good idea if
sports teams from India, say, for ins-
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tance, in Hockey or Football, are
allowed to tour the far eastern coun-
tries, As you know. sports is one of
the biggest ways by which people
can be bound together in different
parts of the world. Admittedly,
foreign exchange restrictions do
come in the way of sporls teams
moving round, but I think in the far
east they should be permitted to
tour for creating greater goodwill
between our countries.

Mr. Speaker, while I was :n thc
far east—that means, Cambodia and
Burma—I did notice that there was a
great deal of misunderstanding ubout
our country and about our foreign
policy. I feel that there has to be a
greater effort towards bringing sbout
greater friendship between these
countries. I am surc the hon_ Minis-
ter across there is conscious of tais
and cverything possible will he done.

Before I conclude. Sir. T would like
to just mention one thing for the sake
of my hon. friends who perhaps have
not visited these far east countiries of
late. One of the preatest virtues that
we have in our country is the fact
that we are a free country, We have
learnt to live az free people, hut few
people realise the virtues of a free
country, Ome or two days in the
far east will convince you that we are
lucky to have got independenve, that
at least we are free and we can live
like free human beings in a free
country. 1 hope more Indians will
get an opportunity to wisit the far
eastern countries so that when they
come back they will realise that they
can count on our blessings as citizens
of a free country, and India still re-
mains the bulwark of freedom against
countries who do not believe in cur
way of thinking.

Sir, in the end, I would request the
hon. Minister, if he would be kind
enough, to tell us as to what policy
he wishes tp follow with regard to
the Indians who wish to leave Burma
now and come back to India so that.
I am sure, the panic that is prevail-
ing in Burma will be alleviated to
some extent.
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Shri Krishna Menon (Bombay City
Nerth): Mr. Speaker, Sir, in a few
days from now our Prime Minister
will be able to take up the visit to
London and to have conversations
with the Prime Minister of the United
Kingdom. Almost at the same time,
I suppose, our Minister of External
Affairs will be leading the delegation
to the United Nations. I am sure—
speaking for myself ond on behalf of
the Members of this House—all of us
would want our best wishes to go
with them in the most emphatic way,
namely, that they carry tne support
of this House and of the country in
regard to the declared policies of our
nation. 1 say advisedly “our nation”
buecause while, as should be expected
from a democratic assembly, there
will be voices of dissent, whatever is
our foreign policy jt has had the
endorsement of this House time after
time, three times each year for the
last so many years, and we cannot
€asily go back upon it without violat-
ing principles as well as large num-
ber of international commitments,

Having said that—I do not say this
by way of criticism—I must express
my regret that the Minister of Ex-
ternal affairs has not been able to
tell us about the situation that he
would be facing at the United Na-
tions. I want i{p say in all conscience,
and I feel very much concerned about
it, that in a sense it is more proxi-
mate than even the menace of the
atom bomb—I say proximate, I do
not say serious—because the United
Nations faces a crisis today, and un-
lesg the countries. whether committed
or not either way, act with wis-
dom, act with tact and, what is more,
with initiative,it is likely that the
United Nations may face probably the
most serious crisis in its history
during the last twenty years and it
may lead to a break-up.

1 have no desire to
merits of this gquestion called the
“United Nations Levy”. But both
sides, whatever the rights or wrongs
are, are too heavily committed, for
each one of them has brought a con-
flict and it is quite unlikely gnd in
fact it is impossible, whether they

go into the
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would resile, Therefore, as have
been the traditions of the Assembly
in the past, we have o find an way—
I do not say this nation alone—where
this conflict does not take place, In this
only hope for the sustenance of such
counsels of peace as they may exist.
We take it for granted that in the
last 20 years many calamities have
been averted and as someone said, it
is far better for people to talk at
each other rather than shoot at
each other. Therefore, I do hope that
this country will not in any way be-
come involved, on one side, in this
controversy against it own principles,
against its own history, or be dragoon-
ed into precipitating a situation. In that
connection, I think it is necessary
for us to wunderstand as legislators
that a great deal of th® gso-called in-
formation has been out around which
is totally incorrect. It has been said
that the Worlg Court, which is the
highest legal authority, not authority
but a legs] tribunal, the highest legal
body in this world, has pronounced on
this question and said that the moneys
that are owing to the United Nations
ought to be paid, shall we say, by
France, the Soviet Union, and various
Latin American countries and so on,
that is,those who have not paid. I
want to say have for the purpose of re-
cord, if for nothing else, that no such
pronouncement has been made by the
World Court. All that the World
Court has said is that what has heen
incurred by the United Nations is an
“expense”, that is to say, it was not
anything else, it was an expense of
the United Nations. How that ex-
pense is to be met, that is a matter
for the charter of the United Nations.
Article 43 of the charter does not
provide for a levy upon anybody and,
what is more, the basis of all this,
what is called uniting for a peaceful
Resolution, which is Resolution
No. 777 of the United Nations
General Assembly, at its fifth session
that did not provide at all, it did not
contemplate in fact, that they should
make a levy. In the Korean war the
States whp participated paid for it
The principle of no taxation without
representation was applied there as
well.
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But, apart from all these legalities,
it is a political issue and as a result
of our lack of appreciation of the
gravity of this, if a crisis were to
arise it would be g serious matter.
Even when some years ago on account
of the Algerian difficulty France walk-
ed out of the Assembly great nalions
and small felt that the Assembly was
weakened thereby and our govern-
ment, this country, assisted that body
in bringing France back. t is not a
question of whether we like a coun-
try or not. In 1921 when the Japa-
nese walked out of the League of
Nations, it was on grounds which
would have been approved, that is
to say, they walked out because the
League of Nations would not approve
of racial eguality. But the effect of
that walk out was the break-uo of
the League of Nations. "So, I hope
such a situation would be avoided.
Our permanent delegate at the United
Nations has also pointed out that at
no time has this matter been seriously
discussed by those Wwho are com-
petent to do so, namely, by various
committees and so on. There have
been from the Fifth Assembly on-
wards a Collective Measures Com-
mittes to which this matter has pro-
bably never been referred. The
United Nations carries considerable
debt, but that is no reason to tear the
charter to pieces.

What is more, if we subscribe to a
position whereby by a majority votes
questions of war and peace can be
edcided, then the world will be in a
very bad way indeed. I have mno
desire to name countries, but T am
quite certain that the feeling of im-
portance of certain nations of the
United Nations has ¢hanged in the
last few years. With the coming in
of many emerging mnations it is no
Tonger possible to obtaln wvotes as
before and so their influence has been
Tess than before. Tt is for these rea-
sons that T want to lay stress on this
particular factor, that our govern-
ment does not involve us in some-
thing that looks like a departure
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from the principles, and the principal
provisions of the charter by making
us aligned in any way.

The only solution in this matter
would be to obtain time, play for
time and obtain postponement of the
meeting of the United Nations; when
you play for time in the United Na-
tions, always something happens; so,
we have to play for time with such
skill gs we may possess, with such
ability as we may have, by working
with other people to obtain a post-
ponement of the whole question. Tt
would not be obtained by direct
negotiations by either of the parlies
concerned,

Much of the time of this debate
has been taken, particularly the Min-
ister's speech, on two parts of ‘the
world, one, a part of our country and.
another, outside our country—INaga-
land and Pakistan. Speaking for my-
self, I decline to debate Nagaland in
a foreign affairs debate, It is part
of this country and I think it would
be very wrong for us to debate
Nagaland on Foreign Affairs debate.
Queerly we have got this peculiar
situation—we look upon Pakistan as
an interna] question and Nagaland as
an external question. Pakistan s
always dealt with by the Home Minis-
ters and Commerce Ministers and
various other people. Pakistan is
an external question. Pakistan is a
country that has committed aggres-
sion upon us for the last seventeen
years and everything she has done
is with the object of blackening the
image of India jn the world and at
no time has she given us any peace
on the 2,300 mi'es of our border She
hag been aligned with the Waestern
Powers on the one hand and China
on the other in the hope of harassing
us one way or the other,

Therefore, my submission with
regard to Pakistan will be that while
negotiations are enjoined upon wus
under the provisions of the United
Nations charter. those negotiations
cannot be on the basis of the surren-
der of sovereignty, whether it he to
China, Pakistan or anybody else. I
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believe, therefore, that while aggres-
sion is going on, while in the month
of October our cease-fire line was
violated more than 190 times and by
almost small-scale battles have taken
place, I think it is entirely inappro-
priate that we sit round the table
and talk to them until they publish
the terms of their agreement with
China in regard to the surrender of
our territories. That is to say, f we
negotiate without taking up this
matter, without entering a caveat
about it, then to a certain ~xtent we
condone it and our condonement
would be very bad from opur point of
view. These are the main matters
that one has in mind on this subject.

Then, with regard to our general
relations abroad, a great deal is said
in this House about relations with
African countries. This is not the
first time that I am saying this,
Mr. Speaker, that our relations with
other countries, either today, to-
morrow or the day after, have to be
governed by the principle of recipro-
city and mutual interest Our inter-
ests are best served by reciprocal
treatment, but reciprocity dees not
mean reprisals. Yet, that has been
the tone of some of the observations
in regard to some countries. We can-
not lay down the law for other people
and when I come to speak of changes
in ‘the governments of the world 1
shall refer to it. It is governed by
reciprocity. And having regarq to
the backward state of development of

some of the emergent countries
all these vyeary and the fact
that the Africans have as much
desire and the Latin Americehs
have as much desire to culti-
vate our friendship as we have

to cultivate theirs, it js a great mis-
take to think that they are always
at the receiving end and not 2t the
giving end. And in this connection
I may say that it is not the amcunt
of propaganda leaflets or papers or
the glosg or glaze of the paper on
which it is printed but the charac-
ter of the individuals that counts, and
1 have no doubt that the Minister
has this in mind. Nothing is more
harmful to our position in regard to
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African countries than the wrong
person in the place. And it is not
merely a political question, it is large-
ly a psychological question. That is
to say, there are some individuals
with whom the unfamiliarity of pre-
vious political relations or racial
practices unconsciously project
themselves, There are some persons,
whose names may not be mentioned,
who have a bad record in this matter
ang I think it would pay the Govern-
ment to clean themselves of this past
history, not to penalise those people
but in order that the interests of this
country may be well served.

Then, references have been made to
changes in government in other coun-
tries. I think it is a truism to say that
a change of government in any
country is an internal matter. That is
quite true, but when they are countries
like  the  United States, the
Sovjet Union or the United King-
dom, whatever happens there, eco-
nomical, political or whatever it may
be, it has an effect upon other coun-
tries on account of the place they
occupy in this world. But, at the
same time, our judgments gbout them
have to be discreet on the one hand
and limited by such knowledgc as we
have on the other.

I will now first take up the Soviet
Union. It is interesting that the peo-
ple who are shedding most tears about
Mr. Khrushchev are the people
who did not want to hear the
sound of his name when he was the
head of the government. It is sur-
prising how he has suddenly become
popular. He wag a good friend of this
country, a nice person tp talk to and so
on and so forth. If the Soviet people
found that they hagd to make other
arrangements, that is their hu;-inesﬁ.
Now the guestion is whether it affects
the policies. and the main aspect of
policy that would be affected according
to newspapers, no: so much today but
thirty days ago. is Sino-Soviet rela-
tions, I think vou would be display-
ing if I may say so with respect, lack
of degree of historical perspective in
thinking that because of these chang-
es there will be changes in Sino-Soviet
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relations because, if anything, the
Soviet Government would be the last
government in the world to adop.
Munichizm as a policy, to sacrifice une
of their individuals in order to
appease China.

International

Moreover, the trouble with China
resulis from China's expansionism.
The fact that China claims nearly
300.000 square miles of Russian terri-
tory is not washed out by the speeches
made nor do the large number of
skirmishes—I will not go into the
numbers of them; they are going inte
well over four figures in the last two
years, Their claims in regarg to other
matters are far more important than
the much-advertised ideological con-
flicts,

Therefore, we do not have to wait
for their assurance: or otherwise. In
fact, it is undignified for us tp wait for
their assurances. Our relations will,
again, be governed by reciprocity,
that is to say, if Sowviet relations tow-
ards us change to our disadvantage,
naturally, to the best of our ability,
we will react in that way. That is
how an independent nation behaves.
But purely from the point of view of
historic circumstances there ig ng like-
lihood and indication whatsoever of
any basic change in the policy of the
Soviet Union.

This morning it was gaid by some-
one as to how it was that a man, who
was worshipped, idolised and spoken
of so much, this way or the other,
was turned put overnight. That, it is
argued, was because of the autocratic,
autalitic or monorehhic character of
the Soviet system or whatever it is.
1 have recollection of a pgentleman,
called Mr, now Sir. Winston
Churchill. He was considered to be
the Hero of the war irrespective of
party ideologies and worshipped by
everybody, The war was won., he
came back and he was turned down
by his people at the palls by a tremen-
dous majority against him.

Shri Ranga: But he remained there
in the House as Leader of the Opposi-
tion.
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Shri Krishna Menon: These chang-
es take place, Many changes take

place. That s their system of govern-
ment.

Shri Ranga: That is
paint,

Shri Krishna Menon: The Leader
the Opposition in that House does not
constantly interrupt in this way.

exactly the

Shri Ranga: My hon, friend has no
chance of coming over here.

Shri Krishna Menon: All I was
trying to prove was that it is possible
that changes take place, I am not for
a moment saying that the British peo.
ple should have turnedq out Mr.
Churchill or that it was expected or it
was not expected, and, therefore, he
has gone down in their own esti-
mation or otherwise, I have
no knowledge o- means of
knowing in what estimation Mr.
Khrushchev is held by the Russian
people, 1 am  more concerned
in considering, what the hon. gentle-
man js also concerned about, whether
it will add to our difficulties,

Shri Ranga: Quite right.

Shri Krishna Menon: I say that it
will not add to our difficulties not be-
cause I have any prophetic knowledge
but berely from assessment of the
historic circumstances of this care.
The Soviet Union has not taken on
our guarrels. They difficulties with
China are Sino-Soviet difficulties, It
so happens that there are parallels
between the Sino-Soviet position and
the Sino-Indian portion. To that ex-
tent they are similar and that is all
there is to it.

We have also had a change of gov-
ernment in the United States !n the
normal way and we are glad to think
that the forces of reaction have had
no triumph whatsoever; on the other
hand, Mr, Lyndon Johnson had a land-
slide victory. Both the Soviet Union
and the United States seem to have
exchanged messages saying that their
policies do not change, But that also
applies to their positions in the Unit-
ed Nations, I believe, they propose to
hold on to stubbornness in this way.
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But the change which one is more
familiar with is the change in the
United Kingdom. After 12 years or
50 the Labour Party has won a vic-
tory. That again is a domestic matter,
however clase they may be to us or we
may be to them as individuals. But,
at the same time, it is a matter of
some relief to us, if I may put it that
way. It is something we hawve to
congratulate ourselveg about, Most of
the members of this Government are
people who have been for the last 30
years, in one way gr another, identi-
fying themselves with Indian freedom.
A good few of them have gone about
speaking or writing things of that
character and as Member of Parlia-
ment put down all the questions
against the Empire in those days. That
is to say, they have adopted as a com.
mop territory with its frontiers, the
frontiers of liberty. That does not
mean that what they do would always
be approved by us any more than what
we did is what they expected in many
cases when our campaigns for liberty
were going on.

We have also reason to congratulate
ourselveg for the attitude that has
been taken with by Wesminisker
regard to Southern Rhodesia which,
by no means, was an easy matter.
People might have warned them about
the precipitation of another Boer
War or whatever it was. but the
Government has acted with  great
courage, We are not here discussing
British politics, but the lesson for
us and for the whole of the demo-
cratic world, the world with a par-
liamentary systemm of government,
is that they have to the letter and
spirit carried out what was put down
in the election manifesto, There
would be difficulties in regard to
South Africa on account of the impacts
and the pressures of their Defence
Mandarius.

Now we come to one of the more
difficult parts on which one may
speak that is, this atomic explosion
by China. There is little doubt that the
test explosion carried out by China
adds to the menace to India, but it

1560 (Ai) LSD—T.
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should be said at the same time that it
adds to the menace tg the world and
adds to the menace to China; that is
to say, it is not a question of a Chinese
explosion only, but the proliferation
of these weapons whereby what was
called the fourth power problem was
made into the nth power problem
by France when France exploded this
device and now China has done so.
So, this goes on.

I think, it {s necessary for us, on
the one hand, not to influence people’s
minds or browbeat them by merely
speaking in terms of the horrors of
the bemb. I think, it is necessary
for us to understand what an atomic
weapon means. Here, I regret to
say,—I think, it is a bad day for
a parliamentary government—when
permanent officials are allowed to
make speeches on matters which
go very near policy. Policy is a
matter for Government and not for
anyone else. I have said it at another
place alsg and I still appeal to the
Prime Minister to resiwrain his officials,
whether people go to Nagaland or to
the Atomic Energy Commission, and
tell them that whatever information
they have is not their private pro-
perty. It is not even the property of
this Parliament. It is the property of
the Government. The reason is a very
simple one. If a civil servant makes
a speech, we cannot attack him. He
is not answerable to this House, he is
only answerable to his minister.
Therefore if they must have protec-
tion, if they want to have the advam-
tages of remaining in the purdah,
they must accept the responsibilities
also.

This is not a technoligical question
as it specially abounds in inaccuracies
and has affected an unnecessary con-
troversy.

Shri Harish Chandra Mathur
(Jalore): To what speech is the hon.
Member referring? Is it to Shri
Bhabha's observation? It is not Shri
Bhabha who has said this. It is a paper
which was read at Geneva and which
wag prepared by the US.A, Shri
Bhabha has not said a word about it.
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Shri Krishna Menom: I have said
what I have to say.

Shri Harish Chandra Mathur: But

he can also correct himself some-
times.
Shri Erishna Menon: I have said

what I have to say that people, parti-
cularly in an organisation in regard tuv
which a degree of secrecy, a degree of
reticence in debate has been accepted
by this House....

Shri Harish Chandra Mathur: Where
is the secrecy? He is creating a mis-
understanding. There is no secrecy
which Shri Bhaba hag given out.

Shri Krishna Menon: The hon.
Member has had an opportunity of
having is say.

With regard to the recent nuclear
test explosion the general reac-
tion in certain parts of the waorld
is that a non-European, non-white
nation has exploded a bomb
ang has, therefore, broken the mono-
poly. 1 submit that thig is rather not a
very realistic or a very highly intel-
ligent way of looking at it. Why
not break the monopoly of burglary,
crime and things of that kind? China
has committed one explosion—com-
mitted is the right word because it is
a crime against humaninty—France
five, the United Kingdom 24, the
Soviet Union 126 and the United
States of America 330 since the time
of the atomic test explosion in the
April of 1945

On the 2nd December, 1942, when
for the first time on the campus of the
University of Chicago the results of
fusion were harnessed, there was a
block in the University at that time,
1 believe, which had created a deal of
consternation in the minds of people,
latterly having brought a simple
woman's reaction to this in what a
sister wrote to her brother at that
time,

She wrote:—

“Everybody is talking about the
atomic bomb, of course; Every-
body wants to have his say, and
we hear the biggest nonsense.”
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It is not very unusual. It goes on:-—

“People of good judgement
abstain from any technical com-
ment, and realise that it would
be vain to seek who is the first
author in a work which is the
result of a wvast collaboration.”

It is all right,
say:—

She then goes on to

“All, however, are perplexed
and appalled by its dreadful
effects,. .. .For my part I recom-
mended you to God, Who alone
can judge you morally.”

16 hrs,

I believe, Earl Attlee has recently
given out the facts that when ine
atom bomb was dropped on Hiroshima
and Nagasaki on behalf of the allied
armies, neither Mr, Truman nor Mr.
Attlee, nor the other allied leaders
knew anything about it that is to say.
anything about the rediation conse-
guences. The atomic bomb kills
merely by the expansion of air with
such speed and such dimensions that
it can literally be aid that people are
blown off to piece; in that way.
Secondly, it kills by the tremendous
heat that it generates. The work that
the sun doeg in a billion years is can-
densed into the fission or fusion of all
processes in a very short period.
Thirdly, the worst effect of atomic ex-
plosion whether in war or by test
explosions is radiation. It is said that
a war is between nations, between
soldiers or even between the people
of nations, But now the atomic war
becomes the extermination of the
population as a whole, the mass ex-
termination, Angd then it ceases to
have any meaning. Over and above
that, we have come to the position
where even without war, future gene-
rations have been affected by these
test explosions. It is estimateq that
with the test explosions that have al-
ready taken place, the results of
ionization ang radiation iz such that
there have been at least 4 to 5 million
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children who are already born deform-
ed. Over and above that, when you
realise that this deformity is not in
one generation—that is passed on—
then you get the situation as it is.
Now, I come to the dimensions of it.
We do not know what the power of
this Chinese bomb is. As Mr, Kripa-
lani said, our people have not been
able to tell us. But on the whole, it
may be a small device. Some pcople
have called it a crude device, what-

ever it is. But assuming
that it was the side of the Hiro-
shima bomb which had an explo-

sive power of 20,000 tong T.N.T. that
bomb is now used in order to create
heat that is required for the fusion of
the hydrogen bomb, that is to say, it
is a trigger bomb and the average
bomb today is 15 M. tons which has
got an explosive power of 15 million
tons of T.N.T. That is the average
bomb. The biggest bomb was one
which was exploded by the Russians
in 1961, the 50 M. tons bomb. It is
calculated by scientists, taking the
population of the United States at 177
millions which it was in 1959—it is
more now—on the first day of an ato-
mic conflict, they will lose 42 million
people and before the end of the few
days, they will lose another 42 million
people and still another 25 million
people will be irradiated. Now

I am making an allowance for
a large number of shelters which
would be built assuming that
those shelters would be effec-

tive—nobody believes—and assuming
that those shelters would be effective,
they will probably be safe from radi-

ation. It is also estimated that the
number of bombs that the United
States has—it is differently calcula-

ted—is probably 550 to 818 or some-
thing of that kind and, no doubt, the
Russians have got an equal number
of bombs, not including what is on
the submarine Polaris, under the
water. So, there is already in
the world, what is called, the power
to overkill, that is to annihilate
the world more than once, not only
just once.

That we come to the test explosion
question. The main consideration in
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people’s mind is that if a neighbour
has got a strong weapon, then it is
only cautious to be armed with a simi-
lar weapon. That would be so if the
weapon were either a weapon of war
or a weapon of defence. There is no
defence against the atomic bomb on a
large scale. It is then said that it
could be a deterrent. Now, the deter-
rent power of the atomic bomb comes
from two considerations. Firstly if it
has to be a deterrent, it must have the
capacity of mass annihilation. That is
to say, one little bomb would do
nothing of the kind; it may create
but it can't do anything
more. It must have thne capacity
to destroy a country. That is to
say, this country must have
enough atomic bombs to destroy
whatever country it wants to destroy.
That is not enough. The atomic bomb is
not potent unless you use it first. That
is to say, we have to adopt the doctrine
of preventive war and civilised na-
tions would find it difficult to adopt
that. But its more immediate trou-
bles for us are as to what would be
the reaction upon other countries.
Say, for example, what would be the
reaction of Ceylon—I am not refer-
ring to the immigration question?
Then, what will be the reaction of
small countries, the neighbours of
ours? What wil] be the effect in re-
gard to Pakistan? She has now two
sourceg of supply. She can get bombs
from China if China makes the
bomb—or she can get bombs from the
United States of America as she has
a military alliance with that country.
So, there will be another nuclear
armed country.

The second main difficulty is this
that we have now come to a state of
affairs in technological developments
in the atomic weapons where it is
possible to produce atomic weapons of
much smaller dimensions with the
result that—people have spoken
about it—it might become from the
point of view of portability a conven-
tional weapon. And that means, two
small countries acquiring them can
have an atomic border war. It looks
like a border war but in no time it
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becomes a war of radiation through-
out the world. That is to say, the
whole world becomes irradiated in
this way. When we consider that the
effects are also of it from the fall-
out material, like carbon 14 or
iodine 137, or something of that
kind, all these materials have a
half life. The scientists have cal-
culated that half the life is sup-
posed to go off quickly and the
remaining half extends from any-
thing like 30 to 8000 years. They
have got this much capacity of irradi-
ating the whole world. I do not want
to go into details. But I may say this
much that when one substance drops
on the crop, we directly consume it;
another substance goes into the soil
and comes up to the tuber or the plant
itself and irradiates the plant in that
way. Even if anybody survives un-
der atomic destruction—we need not
go into the atomic destruction at the
present time—no one can escape from
the effects of radiation. It is not my
sumbission to leave it like that.

Mr. Speaker, Sir, various methods
have been suggested. My submision
is this that if the Chinese explosion
has proved anyting, has made any de-
mends upon others, it is this that this
country and other countries must now
enormously increase their energies
and everything else to have the
atomic weapon completely abolished.
That is to say, unless there is a pro-
hibitive policy of this country against
the manufacture, the stock-piling, the
utilisation or the traffic in atomic We-
apons, the world will not be safe for
anybody to live in. There - are
other countries—one may not give
their names— which are capable of
doing it. The United States and the
Soviet Union are two big countries
with great responsibilities irrespective
of what we think of them. They are
not likely to use them in a big way.
1 am quite sure that . .

Mr, Speaker: Now the hon. Mem-
ber might conclude.

Shri Krishna Menon: I want two
minutes more.
Mr. Lyndon Johnson has spoken

about this. There is no doubt that
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everybody feels that we are up against
a very serious difficulty, Any amount
of speaking, any amount of our ex-
pression of opinion or excitement,
would not add very much to it. It
may well be for other reasons that
some people have mentioned that we
may not have to make a bomb at all

or we may fail in doing so. But by
giving wvent to all this feeling,
that we are inclined that way or
doing that way we are breaking

the promise that we have made
to the ‘world for the last 15
years, For the last 15 years, you have
said this—that is another matter—
but we signed the Moscow Ban Treaty
only some months ago and only three
months ago our Government asked
our representative at Geneva to pro-
claim to the world that we shall not
use nuclear power for destructive
purposes. This is what Mr, Lyndon
Johnson said in the middle of the
election campaign:

“Before I start dropping bombs
around . . .I would want to
think about the consequences of
getting American boys into a war
with 700 million Chines.”

“In a world such as this—a
nuclear world—there is no room
for bluster and bluff and belliger-
ence. There is room only for
courage, intelligence and reason.”

“The world's hopes for peace
cannot be left with those who
have no faith in the possibility
of lasting agreements and who
really predict war”

We have made international commit-
ments. Not only has this Parliament
passed resolutions but we have signed
the Moscow Ban Treaty—we have
affixed our signature to it—and what
is more even in Cairo we invited all
other people to sign it. Now, if we
are going to tell the world, having
affixed our signature to the Moscow
Ban Treaty six months ago, proclaimed
our unqualified support for it after-
wards and say, “We are going to break
it", what will be our capacity to bring
down the atomic weapon?
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Finally, I would submit that the
possession of one of these small
bombs or nuclear devices is a danger
to us, for if China takes it into her
head to Jdvop a2 bomb on us in order
to create ; :nic, then she can easily
tell the weold that we dropped it on
them, just as Pakistan does things to
us and then sia s that we attacked
her.

Therefore, the whole philosophy of
this nuclear-free zone is partly based
upon this. So, in no circumstances is
either the interest or the security or
the economy or prestige or morality
or anything else of this country serv-
ed by our entering the atomic race.

Shri Kolla Venkaiah (Tenali): At
the outset, I would like to say that
‘the problem of the overseas Indians,
and the problem of people of Indian
origin living in different countries is
assuming serious proportions, and day
by day it is assuming greater impor-
tance.

Last time, we had discussed the
question of the Burmese Indians, and
that issue has come up before the
House several times. But their diffi-
culties did not end there. My hon.
friend Shri Karni Singhji has given
some information regarding the diffi-
culties faced by our people in Burma.
I have got some other information
with me that our Embassy is not at
all paying proper attention to the
people there. About 25000 applica-
tions for emergency certificates are
pending with the staff of our Embassy.
Only about 360 applications are pro-
cessed in & week by our Embassy
staff. At this rate, if they continue to
work the processing itself will take
about one an a half years, and in
any case not less than that. In
addition to that, these people are
asked to enclose their household cer-
tificates and discharge certificates also
along with their application forms.
These certificates are kept in the
offices and those people are forced to
starve and depend on friends for a
number of days for their living. I
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have got here a letter before me pub-
lished in the working people's daily
published in Burma, where they have
explained the difficulties experienced
by them in Burma. They are facing
very serious difficulties there. Peo-
ple from our State, namely, Andhra
Pradesh, are there, and scavengers or
some menial workers there are attend-
ing to such work, but they are not
given proper facilities and they
are facing a very serious and critical
position.

At this critical moment, we are
failing these people. We are failing
these overseas Indians not only in
Burma, but in Ceylon in East Africa
and everywhere else. This problem
is croping up again and again, but
our Government are just not prepar-
ed to handle this problem, in fact, they
are unprepared. In spite of the fact
that every party including the ruling
party, during the days of our national
movement, and during the days of
our struggle for Independence, gave
lavish promises to the overseas
Indians, they are being overlooked
now, and they are not being given
proper treatment. ‘There is no
mechanism or machinery to keep in
touch with our people in different
countries, whose number runs to seve=-
ral lakhs. There is no mechanism to
keep in close contact with them and
also to negotiate on the problem
facing them,

All these people were taken away
from our country during the British
rule. At that time, they went and
settled there. As to what their trou-
bles are, how their mind is working,
what their sentiments are, our Gov-
ernment does not know. Yesterday the
Indo-Ceylon agreement was attacked
and so many adverse comments were
made from different sides of the House.
Why? Are we against any agreement
or any approach of give and take on
such questions with neighbouring
countries? No, We are for such an
approach. We welcome it. Not only
that. We are not at all against the
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Prime Minister of Ceylon, We have
the highest respect for her. She is
the first woman Prime Minister in the
whole world. She has bravely faced
problems in developing her country.
She nationalised all the foreign indus-
tries. She has taken bold steps in
that direction and she deserves our
respect. But the question is: did our
Government take care to be in con-
tact with the people there, to under-
stand their sentiments and difficulties
and did they tiry to evolve the neces-
sary machinery to tackle those prob-
lems? They did not. Because of
that, those people are facing rough
weather. Tomorrow we may face a
similar problem with regard to East
Africa-Kenya, Uganda, Zanzibar and
so any other countries where people
of Indian origin are suffering and are
in a critical condition.

I would apeal to Government to be
seized of this matter and treat it very
seriously, They should prepare
themselves to tackle it. They should
have a separate organisation or de-
partment, if necessary, to look after
the interests of overseas Indias.

It is true that all these people are
living in countries which have become
newly independent. Those countries
are trying to build up their economy
and in pursuance of that are under-
taking very important and progres-
sive reforms. But we must explain
to tham; we must say that we are
not at all aginst those progressive
reforms. We must be in suport of
those reforms also. But the point is
that the legitimate interests of our
Indian people, peaple of Indian origin,
must be safeguarded. For that, pro-
per arrangements must be made by
Government. As regards difficulties
faced by people of Indian origin in
Burma, I can, if the External Affairs
Minister wants, pass on the paper
which I referred to.

Caming to the Cairo Conference, I
have to state that our delegation, the
External Affairs Minister and all of
them, are out of tune with the situ-
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ation. This ruling party has come to
power because of the struggle of the
Indian people against British imper-
ialism. Our people carried on a bitter
struggle against the British during
the early forties and because of that,
this Government came to power. But
did they reflect those sentiments at
the Cairo Conference of non-aligned
nations? I do not think they have
correctly reflected it.

Again the Tshombe incident did not
bring credit to our Government or to
the people of India. Our delegation
abstained from voting against the
presence of Tshombe in the Cairo
Conference. That gentleman was
responsible for the murder of a great
patriot, Lumumba, but our Govern-
ment has not the courtesy and the
capacity to state it on the floor of
the conference and oppose his ineclu-
sion or presence at that conference.

Not only that, I have seen many
items of news in the press that our
delegation repeatedly attempted to
introdue amendments against the spi-
rit of anti-imperialism reflected in
the conference. If that is their under-
standing and policy of non-alignment,
I think the Government is going far
away from the spirit of the Cairo
Conference. Even the statement of
our Foreign Minister did not reflect
the correct spirit of the Cairo Con-
ference.

In the introduction to the Cairo
declaration, it is said:
“Heads of States of Govern-

ments of non-aligned countries are
well aware, however, that des-
pite the present improvement in

international relations, and-
notwithstanding the conclusion
and signing of the Treaty

of Moscow, sources of tension still
exist in many parts of the world.”

Which are the sources of this ten-
sion? Then the introduction to the
decla_retion continues:

“This situation shows that the

forces of imperialism are  still
powerful, and that they do mot
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hesitate to resort to the use of
force to defend their interests and
maintain their privileges.”

This is the understanding of Cairo.

Does the statement of our Foreign
Minister reflect that idea?
The introduction to the declaration
further states:
“The movements of national
liberation, the heroic struggle
against neo-colonialism, forms

part of the common fighting to-
wards freedom, justice and peace.”

So, this declaration starts with the
spirit of anti-imperialism, Not only
that. It states:

“The heads of States of Gov-
ernments of the non-aligned
countries declare that lasting
world peace cannot be realised so
long as unjust conditions prevail,
and people under foreign domina-
tion continue to be deprived of the
fundamental right of free-
dom, independence and self-
determination. Imperialism, colo-
nialism and neo-colonialism
constitute a basic source of inter-
nation] tension and conflict be-
cause they endanger world peace
and security.”

The declaration commences with these
two paragraphs. It also states that
imperialism uses many devices to im-
pose its will on independent nations.
It adds:

“The process of liberation is
irresistible and irreversible. Colo-
nial people may legitimately
resort to arms to secure the full
exercise of their ryight to self-
determination and independence
if the colonial Powers persist in
opposing their mnatural aspira-
tions . . .The participants in the
conference undertake to work
unremittingly to eradicate all
vestiges of colonialism and to
combine all their efforts to render
all neeesary aid and support
against colonialism and neo-oclo-
nialism.”
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Did the statement of our Foreign
Minister reflect these sentiments? [
do not think so. It is far away from
the spirit of this declaration.

What does the conference say about
peaceful co-existence. They say that
they are convinced that peaceful co-
existence cannot be fully achieved
throughout the world without the
“abolition of imperialism, colonialism
and new conlonialism”, What is it?
It is not just a compromise: they say
that it is a fight against imperialism.
In addition to that, I have to quote
one more part:

“The Conference condemns the
expressed intention of imperialist
powers to establish bases in the
Indian Ocean as a calculated
attempt to intimidate the emer-
ging countries of Asia and Africa.”

If it were not for the extention of
the policy of neo-colonialism and im-
perialism, what are these bases for in
the eyes of our Government and our
Foreign Minister? I do not see any-
thing in this statement about the ba-
ses in the Indian Ocean.

The Seventh Fleet question came
up in the House previously. To
understand the proper intentions of the
American Imperialism I will quote a
statement from their Vice Admiral
MacCairne. He put the American
designs bluntly when he said:

“The new naval striking force
should be concentrated on the
Indian Ocean in order to retain
for the free world . . ."

It is not for the defence of our
country against China but for the free
world:

“.... to retain for the {free
world its advantages among the
new States of the area.”

They want to curb the newly in-
dependent natons. That ig the inten-
tion of the American Imperialism. I
wonder if the Government takes note
of these.

About our relations with African
countries, one of our friends had
spoken, they are very weak. About
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fifty newly emerging and indepen-
dent countries participated in the
Cairo Conference and most of them
were freed after a Dbitter struggle
against imperlialism, Our attitude in
that conference was to compromise
between imperialism and its activi-
ties and the different States that are
struggling against them. That attitude
will not do; it will not be helpful to
cultivate proper relations with the
African countries.

Now, Sir, the Second Bandung Con-
ference is before the world and our
Government should have taken the
initiative in making preparations and
tried to impress on the other coun-
tries the necessity of preparation. I
feel that the Government did not
take proper interest in the issue.

Mr, Speaker: His throat is not help-
ing him,

Shri Kolla Venkaiah: About the
atom bomb I want to say a few words.
Some of our friends say that we have
to think in the direction of the
Chinese atom blast. We have, how-
ever, to understand and properly
analyse the events that have taken
place. They did not start their pre-
parations for the manufacture of this
atom bomb or for the explosion of
the atom bomb immediately after
1958 or 1962, They were making pre-
parations from 1950 and in 1956-57
they had entered into an agreement
with the Soviet Union, All this shows
we should not fail in properly as-
sessing the direction.

My hon. friends Shri M, R. Masani
and Shri Frank Anthony wanted to
highlight the dangers of this atom
bomb to India and just guide us under
the shelter of the American atomic
umbrella. This is very dangerous. If
you think that the manufacture of
the atom bomb is necessary in the
interests of defence of our country,
try to depend onm it, but do not de-
pend on American imperialism Ame-
rican imperialism or America, so to
say, ig the first country, the first
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government, that has produced this
atomb bomb and used it against the
Asian people. They manufactured it
not as a deterrent but as a weapon to
terrorise the world. So, other coun-
tries have come forward, and the
Soviet Union has surpassed the
American imperialism, and it has
developed a strong deterrent and
a protection for the socialist countries
and the countries that have newly
got independence. They are now for
the proliferation of the atomic wea-
pons.

Mr. Speaker:
time is up.
atom bomb!

The hon. Member’s
He should finish with the

Shri Kolla Venkaiah: In conclu-
sion, I want to say one word regard-
ing the developments, the intensive
efforts of American imperialism, in
the south-east Asian countries,
America iz intensifving its activities
and our friends, Shri Masani espe-
cially, have said that because China
is there, we must fight against them.
(Interruption).

Mr, Speaker: The hon. Prime Min-
ister.
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“William L. Laurence knows
more about the atom bomb than
any reporter in the world. Until
a few months ago he wag Science
Editor of the “New York
Times". He has won the Pulitzer
Prize twice, and was the only
reporter to witness the test bomb
dropped in Alamogordo. He also
was the only reporter to witness
an atom bomb dropped in war,
on Nagasaki, and the only re-
porter to witness the hydrogen
bomb tests in the Pacific, in 1956.”
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“The truth is that China has no
qualification whatsoever to be
classified as a member of the
Nuclear Club, or even as a poten-
tia] candidate for membership”.
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“The fact is that as of now, and
for the foreseegble future,
there are only two full-fledged
members of the Nuclear Club—
ourselves” (that is, United States
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of America and Russia). Not
France nor even Britain can be
regarded as having met the re-
quirements for full-fledged mem-
bership. Their accurmnulated
stock-piles are very small com-
pared with our and Russia's
and their production capacity is
similarly relatively minute.”

ag o Fo WX wi F famfaer #
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“And though we had magni-
ficent production plants at Oak
Ridge and Hanford, built at a cost
of nearly $2,000,000,000” (I think
the Finance Minister would be
able to say how much it will
come to in crores of rupees)
“with the aid of our entire in-
dustria) plant’ (he is talking of
the United States) “and the full
utilisation of our resources, the
production capacity at the end of
the war was at the rate of one
bomb per week.”

q{qoqﬂ'o%iﬁﬁzlﬂgm
g o fF agr ¥ 2 | ey sreswe
FUHEN OF g § OF UTW I7 ATy 7Y
ot | & suaT €Y qga

IEH IqF a1 ¢ ¥4 ¢ fF 0w
TQen a0 4 I qgt fira fam ar
F9 F09 9% 1% T QeF a9 a9 @
T | IHF AR A 9 A @ T
TR

GIET 9gd FE FT wRTT 2T F
T g o9 ¥ g &, Forw aow F gwma
FT @1 41 f5 7y, @ uF oew an
T T forar 1 g 2,
T IRt S e w7t @ R,
TaS WY g Fmar wifed | gw fawfas
I W & A1 3o foar @ omad @
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Situation 1568

FaAT WIT # WIOET ST § WO
AT 9g AT AGATE —

“France does not as yet possess
even a crude model of the hydro-
gen bomb, while Britain's stock-
pile of ultra-modern hydrogen
warheads is very small in com-
parison with that of the two
senior members of the ‘club’ *
(that is USA and USSR). “More-
over, neither France nor Britain
have developed the capacity to
produce a missile system, one of
the vital elements necessary to
make a nuclear stock-pile effective
and meaningful. To be more speci-
fic: the United States now has a
nuclear stock-pile in excess of
50,000 nuclear bombs of all types,
each tailor-made to meet a speci-
fic situation.”

# T AET 9gAT ATEAT |

ch%oiﬁﬁﬁa’ﬁﬁw
gan &, a1 &7 w1 vud a9 frensey
& st 5w a ¥ fedde @ 48 & ¢
st 1 IR T & P g g Y -
T T # | To THo FT g Tg
2 fr 07 =9 AR T TAT AE
# 020 90 WIFAET 4% 9894 W
SIS & | TfvmT &1 qisire aga aoay
& s ag W TAE a9 g &, A
TR TAA Aal foET gAT 8 | T ATy
¥ A9vE, W AT TEIT FT AT
AT @ & EW F1 ArEAT 9ifEd )
Heqe §, Sredt F gH FYE FeAy AW FT
arfgd fF g7 o X Gew 37 TEA
a1 g T FT gErEEr T gHa | AT
FT qFHTHAT W G1 qH I AR A7 AT
T, AR At ST & TEeT & o
¥ g 7€ Fgan g FF gt miferer g
T 1 g 3w & gafas @
sFEE A Frer goEr W & AR
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I F1 i 34 fawfaer ¥ aga saa
?, AT T TgT QT E, TAA KT A
wfEm &) sEal F9FT HETME AT
TEt ¢, T TAR! FC GFG g | AfFEA
#are g7 & (% oo fFaq soverao
37 g7 aral & o § TEA & A7
o grwe A1 5 asr anEfese &, &t
STET o7 IFT &, T8 T s gwrr qmwA
@ 31 oEw 1 AEa afm F
T WA ZH GF G147 a1 & Frr
TR F1 FL TAT FEH I2T 4 A1 =6
¥ g faF| & Fry ¥ aar 9%
I7H! EH AR WET T g9y §, 99
Fek W ogwEE aTa F) g9
AT T A FAT £ 59 F1 5H ey
FT MfET, &7 38F ¢ F 99 IS
AT MW, A T FEE FTqATH
& a1 FYEIAX T aOT g | FAH
STAETL F39 § a1 g7 F78 gaaw qgh
g wifer o SEst g wEErd
w41 | afww & zgar o ¥ fEew
FAT TR § 5 ag daen qfaarie
AT A F T A | -
¥z gafe g, mivs &, fao a@ &
AR ANHT qF I, A Suwy foae-
ad o S & 7€ € A gw A
¥ gEw g A i & @g daen
Fom feq |

; #1f Tifafer =g @ @
& o ot ¥ #2 F e wew aw T
o} g7 # {F 7Y en 48 @ v
AR ff oY SEw usEETsE &%
ol 72 fr g8 Tk & | @ A
& WA ofw) W 1 3T T
HTT A I H AT &1 A WA AT
TR |
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Situation 1570

FY ag W TceATed @ 5 a7 A
Fae fevgram &1 & At 2, 7% Arar
FT WA §, AT THH gAHT TUOA SAL
¥ ST it 71T 99 a1v ® |9
AR TR &7 Tfzv v fag a 79
FUT qETad A T AT §, gL 39 94X
qiT WY T WIS, gAY AFAET FY A
/AU A &1, HIX @19 a3 § S
W AT TF GTET agT Wi HIT gAg ¥
for 3 XA @ & SHET W ST T |
TH T T I99 GIEH FTAT AAAT
T A8 & | F a% F7 T F%ar 1% g%
qfet T MT Ty w94 g, T
S ¥ g8 T, 7 T 7 A, T
T 95w A aEaT | T3 2 fF 0w
$Eifaqme #7 uF wifer g1 @
o\ ITFT FAfa997 21 a%ar £, fom ax
Ty vt wasa A AT AT & |
Afe Dfafed= Gies & g7 Gar 761 FC
R | TR ST a2 T &, gfeadd
g WX & T & W g we
e T IgEY & 1 gW A o W T
£ SAd T T QU T &1 A€
§ @ & ¥ 37 5 O g, 9u e
S | Y {6 BF T A" ¥ FaT
fos o7 @ FAGIAS 490 F W1 CIHE
TS #T TN AT 9 oW 8
faemmr & feaw, &1 a8 gET w4 9
g1 UF a7% UEH ¥ FAET W0
W 8, 90 a0F Tauwe gfaarst
¥ o IO T TE E w4
Y otaT SRl Fal, wAR fae 7 W
g %7 e @ f 78 gL FAaee
§ O FUSGTT AT 7GT 9T TG & | §1 T
F gTg g AT A WY FEeN ) TCEE
Tz 2 5 T Ay 2fes &, fifae
&, 1 & 39 F1 G FEAFIA AfaT
g3 Y T qY €, AT gw GAr Ear
T wer wwa 1 dEr f wE gEd
% T o e e nfgg ik fame
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FCH & gHST AIAT HAAT FAT AR |
T WA WA A 97 )

EaTel ¥ AT AT & fw oare
ZERfraT gaw W JAr T &, w0
oy & fF gEa 3w a9 aEr 20
THF A9 TUET T a1 a5 fadare
g1 G | WX T S W wew aw
FACE T TT TAMRE qIET A |
feet & 9 31 91T 39 aw 4, fRaT
& a9 €19 g | 48 e a8 "at
F A1 gF0T W) 99 graw § gfr
¥ urrfe STy AET TE GRAT 1 WO CF
3w Ayt 2fqare gat 3w ¥ 2 A
gaT & e g % ofrer a1 wede g
qi——3ar fF e ITRfmar gl -
foraT T g1 w1 §——%7 FAaTwa a0
F1 g UZH a9 TEAQI 44 A9 |
TH @IT F1 AR AEET AR AC-
AT w1 ST AT Afg U HWifE
wuy  gfmar ¥ are 2w FT— F7
gz Fr—sfafafoa @ 1w oF o
T FFE AT F AT & FIC AT qAFT
e WY TH AT F THIET F AGY
IzET AT IF 9T fa=e Ag Foaw ar
TEFT OF AT FT9 G a1 Jar 2 |

ofax @@ 17 T g T
g mfw & fAq == mr ™ & 85
a1 FW gfmar § mf| @A § )
Tgt AATT T T@T IHADT I GA FLAT
21 gfvar & wofeesy § fao gad
wag faeedt ofeq) gafeg & s
g fv fegmm a1 58 @91+t /1 331
g o wEE ww gfrar & ey dw
W—TTT & W F1 BF dfag—at
o ot faefra 7€ &, o1 oot yeitaa &
& W ag T |AW I AT
g wrT AR AqE U 'Y F oI
o MR Ag F@, v & " & frdew
FT wrgan g v gfar & wfer =@
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Situation 1572

¥ & 9 gw 72 e fF sEw wn
afcomar grmr 1 afew TF famam & fs
W 9 ¥ W 1, TEET HSATEAN
F1 AR ferwdl w1 wwe smom w=ifs
A 4g #EE maa fggmm Aty
gl &\ & Fgar § 5w
¥ 2w #IC qwrw ofm F Fw et Saafm
FAT & & Ao S G wniew
Fafa &4 F1 ®ifeow & & S oF T@T
e AIET a1 e §, " I
ma ¥ feugg o iffasrqaerd 1w
o9 W HYAT WiET F1 0ZH 99 mifE
¥ T o A g e 3w arfea
& fgal 1 i a7 93w |

99 gH wE {HET & 49 A §
I FF W FEgTET S Y &)-
aferedw &t A St o 1§ owe
AR T A A I ¥ T T I
i #1 T e T oamer 1 O
HiE O § GF AW AT BT G
& & | guwt 3 affeafaai &1 drw
¥ gmHAT T A@ed |

sar fF mawr AT ¥ own, &
arar § 5 g mrel & A somy
g1 & oft zT omaT g 1 WR = e
A TFEE T AT g9UEE &1 i
T &, 1 sE A e @ mfe
HI THgl HT & AR GEar g fF g
FOT IST §T @I AAT &, WL g
I AL ¥ I AW § WX T I
Io1 3 £ &Y S wewT AW gEA ghray
% Gar foar & wc g e aga
qUY TET & — g agd SO A
TN @— T @H & AT | FET A
ST I WL 9T, 98 AW AR
tfama &1 F=< ALY 91 | WAL qg "AEL
a1 @1 fgrgee &1 WK IEF 79 I
Tfagra & I9%T, 98 AN 97 TEELATs
St %1 Sredfig F7, IAET ) TEEEAA
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q5q8 ¥ FET 9T IAHT g WA
q1 |

@t & fragw Fm 9@ § &
2 ¥% vy ¥ Ay 3o &6 g
A &f ar g 9 fag, afew e
F foif # o t T @ A A 2
ST gfr % 2w W A S e
F@& ¥ gu o IT TET AT IEw
faet 19t w7 w1 gwfeg & Fgar
i 5 o W oF W gE 3w G
¥t foar 5 gw wew aw =, A
¥ g ware § gw g # S ame
q=T AE ®C g, WY gW GET &9
T AL AT AHEAAT HT AHA FER
T A T oW & & awer g
o ag dwET 4 89 0% 2% a% A
FT FASC FAT7 &

a1 safaq #7r fAaew & f& it
g Aifa w oot @@ v
T TR & 9 F1 K 5 9w gg @
o gard g TEAde TEE AT
| 9T ¥ won faew @ fR 3w
HAVET F1 BT FT HIF 41 9 qg Fifar
70 2w & fou smvEEs , waene §
AT AF AMES § | THY AT W WA
o T W " @ fw gfAar
|1 AT ENIT |

e TR

17 hrs

wq WO oAwa & w g o g, &
v fedt i o0 samET AET wEeT
ATEAT | UF 21 HERIS o {ITHT TATHT
Fanmde F AT H Fg § | ATTAE
F wmw w1 K T UEeEw
QFIH FY 729 ¥ A AEY T 978 |
7g gu @ § f& arms fem fafasr
F mdtw § | oFEe vhaw fafaey
*F i g ¥ g " weT
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Situation 157

THAY H AE W7 §FAT | ATEE &
T fafast & od\ W@ F1 v a8
ar f5 agr & @0 # AgE AW
drexfory # favara ar 9% agi & =
gy ¥ f5 3% we I &a w1 W
T 1 # ot T T A 4@ e
zw fafredt & mftm @, afvs ssw
O TFTGF a5 AT IF AGT |
W 99 §9 A & W8, W o
e §  TAE Se9E a5 § a1 A
FIAT A HFAAET 20 T T AT FLAT
qarfea g, #W T WY S wEr
g o & 3w Aiw & dfew § A
ST ATRAT | T e & faded wr
AMEAT § o gw AT Waww #, T
F1 feumr w1 3, gw woe Afy o
qifeet m & 2 fRdr 0w omres
F T A OTUT IO FE T H qEAbe
9 TR FAFT F1E W2 AT @I
TE g wifew | wu feEew 2
TH ANMAT ¥ HATM R W9 TH 49
BrEd | '

¥ zaar &t fAadzw w71 =g
ar |

FAIFT ST FT HIAT WA 2|
TaAHZ FT AT ATAT A ATE F | W
¥ oawr wr A 3fEn & v Amw
F= fqar & wiv zfram #1 =g @mw
21 gEra T we g 3w faafes
T SaETy At GOAT WO T anfgr
L, W Iq F1 U TG AIA | AT
Fga & fF 7 ¥ fau gw 37 #1 firwre
F F firmae #7993 F o9 § Y
g | 9T® UF SANEIN A AG| 9 A-
HHIT ST HOAT T ATMEE FL qq AT
B I fere a8 w7 o"Ed
T FATHT ST FIE TAT FH T4,
WX T &1 W TGN A AT
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9 F1 I8 AT g | fRT ot gw oI
1 7@ fa7 o @&, fog gwed |
AT F1 e g fE oA 1920-21 #
oq AT St A ATTFHEA IHE
I AT, AT IF TAGEE qAAC 94T |
Iq AR % A T A Far a1 R A
yrensT § qeesd g fF @ 7% qaw
# 9 WA | WY IR 39 aw AT
T St F1 FAA 0F qE & g A
¥ ar 91 | 0F wIfeT e W 0w
fqm s #t 99 ¥ swrar ww F
fog a7t waaT e o

o smwwrw ot 7 feeet m
g & 9% gATL AT mOAT AW @
T I & ATAA o w9 wEq |
o & Fear ¥ frAgT T Argar §
fe gl ot g5 AfF & o 9w
#1 g9 FTAH TEAT ATEd 2 | gF B qF
ardt w1 d@AT T3AT & | wifEw gl
o fewrdat &

st gwmEr et (faeei)
SEANFTN ATTAN ST T OF FATH A
feat 2 w1 % wAw FvEE O O
few & 1 37 &1 WY IA oATE AT A
#ifem |

wt W AFAT AR AT
ST oF agm AEr &Y ;A F oW
# oy & Fao1 g fF s St 9=
¥ fasd, ag woT U9 ¥ AR T4,
# oot T IT A AGATFAT

st qo WYo TANT : HISHA TH1e
¥ AT AT qATHIT FE AT AT
g

Y s wgET mreRt o ot A
g ¢\ W W@ @) o ara g A
@ AT | gwi ¥O mrEfeary €
t-myfEm s A g fF
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Situation 1576

STASHTA AT A FEAT T AR §
st & ot T & A W E AW
At F § FE ¥ omAa w7 E
9g ¥ a3 F 3T HrEA AW R ¥
BR g ¥ Afr or g ol aa &
fau gt & "war 20

¥ 3 o1 &7 sgrar 399 7 fama
& mifac & for wgm W g o
o e & gardr Jife o oferdt
Tt ot foeat #Y 2, g9 & a9
aa & fF watgeemer S 7 A -
ufrsrae, AT9-TeTEAAe AT frasr-
iz &1 Afq o fasraarr gfar §
HwET &, a8 gL W & fow weet
¢ afn & fou weet &, 2w A9 ¥
Ao T W A AT ARy §
W A F AT AT TR &, Hf 7
*1E g9 ¥ gt Fom A1 Al
af Rt g OF & ATg @A agA
F 19T W F 1% 79  aifews TAgE,
#r§ Gan famm e, Gar w1 a9 aw
FEHT AR

9 4g IA T A1 I OF @ WA
ar WX UF T F A v e aurd
®1 39 VAT 47 HT A AT 0 T
qT, 1 de< o 41, g7 T 76T
T fo@T 471 | uF A AT WAL
17 T = 9T qg ® F ¢ H A%
W Ht # oaws TR ¥ ;A W
i fra fram s At amEa &1
I & I Far ar fF g amm
fr fargemer ot 9@ & w7 w40 |

ﬁmgﬁwﬁﬁ??{(ﬂﬁrﬂ?
afra w1 dex faem, aga & weer
st aga & wEer AT 31 hEA
e W a2 I & T o "
 ¥feq we 7g N w0 o wAT, AT
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[+t @Ter agTg T )

o, 99 F1 99 & ¥ 931 9 S=wE:
UF 997 W gAT | AUAT Wit
A AT difg & are ¥ ft 37w
T | Harag sea g fF 9w @1
g e s Aifge & s s
& W TIfAdE 7 a9 § A6 a9
R ¢ 1 o & 73 9 awi & A
ag g W1 o 99 99 § | 98 W guTe
fau ot @iFg 1 ama & 1 & gafeg
wreat § f& gw qF G arferst st
dify av fow & dsfow #te fawan
o 3far & aer A% A gw o g
¥ FB UG AR FARAGCE F
A F wEEmT g oad | g
# 7@ a ¥ I #7 wifq FEw @y
¥ gw W1 §% #egmT arfad & &9
a1 §H 99 F &N HTAT AR AT
# wren wa g fa ww Ay @ |
I\ # agEmaT |

Shri Hem Barma: On a clarifica-
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NOVEMBER 24, 1964

Situation 1578

{1 SETETAT reRt - # qar Y
oY & Fa TF FATH [IAT AEATE . .

Mr. Speaker: Final reply has not
been given. He has only intervened.

Now I would ask whether it is the
pleasure of the House to sit late.
There are about half a dozen hon.
Members who are very eager to
speak. Tomorrow only the Minister
wil] reply. So if the House desires
to listen to those Members, we might

sit late. If it does not, we can
adjourn. ... (Interruption). First, I
should know the pleasure of the

House, whether it wants to sit.

Some hon, Members: We are not
prepared to sit.

Mr. Speaker:
stands adjourned.

Then, the House

17.11 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday
November 25, 1064|Agrahayana 4,
1886 (Saka).
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